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PROTOCOL TO THE CONVENTION ON THE CONTRACT FOR THE INTERNATIONAL
CARRIAGE OF PASSENGERS AND LUGGAGE BY INILAND WATERWAY (CVN)

THE PARTIES TO THE PRESENT PROTOCOL,
BEING PARTIES to the Convention on the Contract for the International Carriage of

Passengers and Iuggage by Inland Waterway (CVN), done at Geneva on
6 February 1976,

HAVE AGREED AS FOLLOWS:

Article 1

For the purpose of the present Protocol "Convention'" means the Convention on

the Contract for the International Carriage of Passengers and Luggage by Inland
Waterway (CVN).

Article 2
Article 7, paragraph 1 of the Convention is replaced by the following text:
"l. The total damages which the carrier may be required to pay in respect of
the same occurrence shall not exceed 66,667 units of account for each victim."
Article 11, paragraph 1 of the Convention is replaced by the following text:
"l. Where under this Convention a carrier is liable for compensation in
respect of total or partial loss of, or damage to, luggage, such compensation
may be claimed in an amount equal to the amount of the loss or'damage but not
in excess of 1,667 units of account for each passenger; compensation may also
be claimed in respect of loss of or damage to a vehicle carried, but not in
excess of 5,000 units of account for each vehicle."
Article 14 of the Convention is replaced by the following text:
"L. The unit of account mentioned in this Convention is the Special Drawing
Right as defined by the International Monetary Fund. The amounts mentioned in
articles 7 and 11 shall be converted into the national currency of the State of
the Court seized of the case on the basis of the value of that currency on the
date of the judgement or the date agreed upon by the Parties. The value of the
national currency, in terms of the Special Drawing Right, of a State which is a
member of the International Monetary Fund, shall be calculated in accordance
with the method of valuation applied by the International Monetary Fund in
effect at the date in question for its operations and transactions. The value
of the national currency, in terms of the Special- Drawing Right, of a State
which is not a member of the International Monetary Fund, shall be calculated
in a manner determined by that State.
2. Nevertheless, a State which is not a member of the International Monetary
Fund and whose law does not permit the application of the provisions of

paragraph 1 of this article may, at the time of ratification of or accession to



the Protocol to the CVN or at any time thereafter, declare that the limits of

liability provided for in this Convention to be applied in its territory shall

be fixed as follows:

(a) 1in respect of article 7, paragraph 1, 200,000 monetary units;

(b) in respect of article 11, paragraph 1, 5,000 monetary units in the case of
loss of, or damage to luggage, and 15,000 monetary units in the case of
loss of, or damage to a vehicle carried,

The monetary unit referred to in this paragraph corresponds to 10/31 gramme of

gold of millesimal fineness nine hundred, The conversion of the amounts

specified in this paragraph into the national currency shall be made according
to the law of the State concerned.

3. The calculation mentioned in the last sentence of paragraph 1 and the

conversion mentioned in paragraph 2 of this article shall be made in such a

manner as to express in the national currency of the State as far as possible

the same real value for the amounts in articles 7 and 11 of this Convention as
is expressed there in units of account. States shall communicate to the

Secretary-General of the United Nations the manner of calculation pursuant to

paragraph 1 of this article or the result of the conversion in paragraph 2 of

this article as the case may be, when depositing an instrument referred to in

article 3 of the Protocol to the CVN and whenever there is a change in either."

FINAL PROVISIONS

Article 3
1. This Protocol shall be open for signature by States which are signatories to,

or have acceded to the Convention and are either members of the Economic Commission
for Europe or have been admitted to that Commission in a consultative capacity
under paragraph 8 of that Commission's terms of reference.

2. This Protocol shall remain open for accession by any of the States referred to
in paragraph 1 of this article which are Parties to the Convention.

3. Such States as may participate in certain activities of the Economic Commission
for Burope in accordance with paragraph 11 of that Commission's terms of reference
which have acceded to the Convention may become Contracting Parties to this Protocol
by acceding thereto after its entry into force.

4. This Protocol shall be open for signature at Geneva from 1 September 1978 until
31 August 1979 inclusive. Thereafter, it shall be open for accession.

5e This Protocol shall be subject to ratification after the State concerned has
ratified or acceded to the Convention.

6. The instruments of ratification or accession shall be deposited with the
Secretary-General of the United Nations.



7. Any instrument of ratification or accession deposited after the entry into
force. of an amendment to the present Protocol with respect to all Contracting
Partie‘s or after the completion of all measures required for the entry into force of
the amendment with respect to all Contracting Parties shall be deemed to apply to
the Protocol as modified by the amendment.

Article 4
1. This Protocol shall enter into force on the ninetieth day after three of “the

States referred to in article 3, paragraphs 1 and 2 of this Protocol have depos:Lted
their instruments of ratification or accession.

2. However, this Protocol shall not enter into force before the Convention has
entered into force.

3. Por any State ratifying or acceding to it after three States have deposited
their instruments of ratification or accession, this Protocol shall enter into force
on the ninetieth day after the said State has deposited its instrument of

ratification or accession.

Article §
1. Any Contracting Party may denounce this‘P:ycotocol by so notifying the
Secretary-General of the United Nations.
2. Denunciation shall take effect twelve months after the date of receipt by'*the

Secretary-General of the notification of denunciation.
3. Any Contracting Party which ceases to be a Party to the Convention shall on the

same date cease to be Party to this Protocol,

If, after the entry into force of this Protocol, the number of Contracting
Parties is reduced, as a result of denunciations, to less than three, this Protocol
shall cease. to be in force from the date on which the last of such denunciations
takes effect. It shall also- cease to be in force from the date on which the
Convention ceases to be in force.

Article 7
Any dispute between two or more Contracting Parties relating.to the

interpretation or application of this Protocol) which the Parties are unable to
settle by negotiation or other means may, at the request of any one of the
Contracting Parties concerned, be referred for settlement to the Internmational
Court of Justice.

Article 8

1. Each Contracting Party may, at the time of signing, ratifying, or acceding to
this Protocol declare by a notification addressed to the Secretary-General of the



United Nations that it does not consider itself bound by article 7 of this Protocol.
Other ‘Contracting Parties shall not be bound by article 7 in respect of any
Contracting Party which has entered such a reservation,

2. The declaration referred to in paragraph 1 of this article may be withdrawn at
any time by a notification addressed to the Secretary-General of the United Nations.‘

Article 9

No reservation or declaration other than those envisaged under article 8 of
this Protocol shall be permitted. '

Article 10
1. After this Protocol has been in force for three years, any Contracting Party
may, by a notification addressed to the Secretary-General of the United Nations,
request that a conference be convened for the purpose of amending or reviewing this
Protocol. The Secretary-General shall notify all Contracting Parties of the request
and a conference shall be convened by the Secretary-General for that purpose if,
within a period of four months following the date of notification by the
Seoretary-General, not less than one-third of the Contracting Parties notify him of
their concurrence with the request.
2, If a conference is convened in accordance with paragraph 1 of this article, the
Secretary-General shall notify all the Contracting Parties and invite them to
submit, within a period of three months, such proposals as they may wish the
Conference to consider. The Secretary-General shall circulate to all Contracting
Parties the provisional agenda for the Conference, together with the texts of such
proposals, at least three months before the date on which the Conference is to meet.
3. The Secretary-General shall invite to any conference convened in accordance
with this article all States referred to in article 3, paragraphs 1 and 2, and
States which have become Contracting Parties under article 3, paragraph 3 of this
Protocol.

Article 11

In addition to the notifications provided for in article 10, the
Secretary-General of the United Nations shall notify the States referred to in
article 3, paragraphs 1 and 2, and the States which have become Contracting Parties
under article 3, paragraph 3, of this Protocol of:

(a) ratifications and accessions under article 3;

(b) +the dates of entry into force of this Protocol in accordance with

article 4; |

(c) commnications received under article 2, paragraph 3;

(d) denunciations under article 5;

(e) the termination of this Protocol under article 63

(f) notifications received in accordance with article 8.



Article 12
This Protocol is done in a single copy in English, French and Russian.
text thereof in German is attached thereto. At the time of signing this Protocol or
of depositing its instrument of ratification or accession, any State may declare
that it adopts the English, French, Russian or German text; in that case, the said
text shall also be authoritative in relations between the Contracting Parties which

The

have exercised this right and adopted the same text. 1In all other cases, the

English, French and Russian texts shall be authentic.

Article 13
After 31 August 1979, the original of this Protocol and the German text

attached thereto shall be deposited with the Secretary-General of the United Nations,
who shall transmit certified true copies of the original and of the German text to
each of the States mentioned in article 3, paragraphs 1, 2 and 3 of this Protocol.



DONE at Geneva, this fifth day of July one thousand nine hundred and
seventy-eight in a single copy in the English, French and Russian languages, the
three texts being equally authentic.

IN WITNESS WHEREOF, the undersigned, being duly authorized thereto, have
signed this Protocol in the name of



PROTOCOLE A LA CONVENTION RELATIVE AU CONTRAT DE TRANSPORT INTERNATIONAL
DE VOYAGEURS ET DE BAGAGES EN NAVIGATION INTERIEURE (CVN)l

LES PARTIES AU PRESENT PROTOCOLE,

ETANT PARTIES & la Convention relative au contrat de transport international de
voyageurs et de bagages en navigation intérieure (CVN), en date, & Geneve,
du 6 février 1976,

SONT CONVENUES de ce qui suit 3

Article premier

Aux fing du présent Protocole, "Convention" signifie la Convention relative
au contrat de transport international de voyageurs et de bagages en navigation
intérieure (CVN).

Article 2
1. Le paragraphe 1 de l'article 7 de la Convention est remplacé par le texte
suivant :
"l. Le total des dommages-intérets i payer par le transporteur pour le méme
événement ne peut dépasser 66 667 unités de compte par victime."
2. Le paragraphe 1 de 1l'article 11 de la Convention est remplacé par le texte
suivant
"l, Quand, en vertu des dispositions de la présente Convention, une indemnité
pour perte totale ou partielle des bagages ou pour leur avarie est mise & la
charge du transporteur, il peut &tre réclamé le montant du préjudice sans que ce
montant puisse excéder 1 667 unités de compte par voyageur; il peut en outre
8tre réclamé le montant du préjudice pour perte ou avarie d'un véhicule trans-
porté, sans que ce montant puisse excéder 5 000 unités de compte par véhicule."
3. L'article 14 de la Convention est remplacé par ce qui suit @
"}, L'unité de compte mentionnée dans la présente Convention est le Droit de
tirage spécial tel que défini par le Fonds monétaire international. Les
montants mentionnés aux articles 7 et 11 sont convertis dans la monnaie
nationale de 1'Etat dont reléeve le tfibunal saisi du litige sur la base de la
valeur de cette monnaie & la date du jugement ou & le date adoptée d'un commun
accord par les parties. La valeur, en Broit de tirage spécial, de la monnaie
nationale d'un Etat qui est membre du Fonds monétaire international, est
calculée selon la méthode d'évaluation appliéuée par le Fonds monétaire inter-
national & la date en question pour ses propres opérations et transactions.
La valeur, en Droit de tirage spécial, de la monnaie natiopaie d'un Btat qui
n'est pas membre du Fonds monétaire international, est-calculée de la fagon

déterminée par cet Etat.



2. Toutefois, un Etat qui n'est pas membre du Fonds monétaire international
et dont la 1législation ne permet pas d'appliquer les dispositions du para-
graphe 1 du présent article peut, au moment de la ratification du Protocole &
la CVN ou de 1l'adhésion & celui-ci, ou & tout moment ultérieur, déclarer que
les limites de la responsabilité prévues dans la présente Convention et appli-
cables sur son territoire sont fixées de la maniére suivante :

a) en ce qui concerne le paragraphe 1 de l'article 7, 200 000 unités
monétaires;

b) en ce qui concerne le paragraphe 1 de l'article 11, 5 000 unités
monétaires en cas de perte ou avarie des bagages et 15 000 unités moriétaires
en cas de perte ou avarie d'un véhicule transporté.
L'unité monétaire dont il est question dans le présent paragraphe correspond
3 10/31 de gramme d'or au titre de neuf cents millidmes de fin. La conversion
en monnaie nationale des montants indiqués dans le présent paragraphe s'effectue
conformément & la législation de 1'Etat concerné.
3, Le calcul mentionné & la derniére phrase du paragraphe 1, et la conversion
mentionnée au paragraphe 2, du présent article doivent &tre faits de fagon a
exprimer en monnaie nationale de 1'Etat la méme valeur réelle, dans la mesure
du possible, que celle exprimée en unités de compte aux articles 7 et 1l de la
Sprésente Convention. Lors du dépdt d'un instrument visé & l'article 3 du
Protocole & la CVN et chaque fois qu'un changement se produit dans leur méthode
de calcul ou dans lg valeur de leur monnaie nationale par rapport & l'unité de
compte ou & 1l'unité monétaire, les Etats communiquent au Secrétaire général de
1'Organisation des Nations Unies leur méthode de calcul conformément au para-
graphe 1, ou les résultats de la conversion conformément au paragraphe 2, du

présent article, selon le cas."

P

DISPOSITIO??/EINﬁiES
Article 3

1. Le présent Protocole sera ouvert é la signature des Etats qui sont signataires
de la Convention ou y ont adhéré et qui sont soit membres de la Commission économique
pour 1l'Europe, soit admis & cette Commission & titre consultatif conformément au
paragraphe 8 du mandat de cette Commission.

2. Le présent Protocole restera ouvert & 1l'adhésion de tout Etat visé au para-
graphe 1 du présent article et qui est Partie & 1a Convention.

3. Les Etats susceptibles de participer & certains travaux de la Commission
économique pour 1l'Europe en application du paragraphe 11 du mandat de cette
Commission et qui ont adhéré & la Convention peuvent devenir Parties contractantes

au présent Protocole en y adhérant aprés son entrée en vigueur.



4. Le présent Protocole sera ouvert & la signature & Genéve du ler septembre 1978
au 31 aofit 1979 inclus. Apreés cette date, il sera ouvert & l'adhésion.

5. Le présent Protocole sera sujet & ratification aprés que 1'Etat concerné aura
ratifié la Convention ou y aura adhéré.

6. Les instruments de ratification ou d'adhésion seront déposés auprds du
Secrétaire général de 1'Organisation des Nations Unies.

7. Tout instrument de ratification ou d'adhésion, déposé apres l'entrée en vigueur
d'un amendement au présent Protocole & 1'égard de toutes les Parties contractantes ou
apres l'accomplissement de toutes les mesures requises pour l'entrée en vigueur de

1l'amendement & 1'égard desdites Parties, est réputé s'appliquer au Protocole modifié

par l'amendement.

Article 4

1. Le présent Protocole entrera en vigueur le quatre-vingt-dixiéme jour apres que
trois des Etats mentionnés aux paragraphes 1 et 2 de l'article 3 du présent
Protocole auront déposé leur instrument de ratification ou d'adhésion.

2. Toutefois, le présent Protocole ne peut entrer en vigueur avant 1'entrée en
vigueur de la Convention.

3. Pour chaque Etat qui le ratifiera ou y adhérera aprés que trois Etats auront
déposé leur instrument de ratification ou d'adhésion, le présent Protocole entrera
en vigueur le quatre-vingt-dixiéme jour qui suivra le dépdt de 1l'instrument de

ratification ou d'adhésion dudit Etat.

Article 5

1. Chaque Partie contractante pourra dénoncer le présent Protocole par notifi-
cation adressée au Secrétaire général de 1'Organisation des Nations Unies.

2. La dénonciation prendra effet douze mois aprés la date & laquelle 1le
Secrétaire général en aura regu notification.

3. Toute Partie contractante qui cessera d'&tre Partie & la Convention cessera a

la meme date d'@&tre Partie au présent Protocole.

Article 6
Si, aprés l'entrée en vigueur du présent Protocole, le nombre de Parties
contractantes se trouve, par suite de dénonciations, ramené & moins de trois, le
présent Protocole cessera d'8tre en vigueur & partir de la date & laquelle la
derniére de ces dénonciations prendra effet. Il cessera également d'@tre en vigueur

& partir de la date & laquelle la Convention elle-méme cessera d'étre en vigueur.

Article 7

Tout différend entre deux ou plusieurs Parties contractantes touchant 1l'inter-
prétation ou l'application du présent Protocole que les parties n'auront pu régler

par voie de négociation ou par un autre mode de réglement pourra 2tre porté,



a4 la requdte de 1l'une quelconque des Parties contractantes intéressées, devant la

Cour internationale de Justice, pour &itre tranché par elle.

Article 8
1. Chaque Partie contractante pourra, au moment ol elle signera ou ratifiera le
présent Protocole ou y adhérera, déclarer par une notification adressée au Secrétaire
général de 1'Organisation des Nations Unies, qu'elle ne se considére pas lide par
1'article 7 du présent Protocole. Les autres Parties contractantes ne seront pas
lides par l'article 7 envers toute Partie contractante qui aura formulé une telle
réserve.
2. La déclaration visée au paragraphe 1 du présent article pourra &tre retirée 2
tout moment par une notification adressée au Secrétaire général de 1'Organisation

des Nations Unies.

Article 9
Aucune réserve ou déclaration, autre que celles prévues & l'article 8 du

présent Protocole, ne sera admise.

Article 10
1. Aprés que le présent Protocole aura été en vigueur pendant trois ans, toute
Partie contractante pourra, par une notification adressée au Secrétaire général de
1'Organisation des Nations Unies, demander la convocation d'une conférence a 1l'effet
d'amender ou de réviser le présent Protocole. Le Secrétaire général notifiera cette
demande & toutes les Parties contragtantes et convoquera une conférence a cette fin
si, dans un délai de quatre mois & dater de la notification adressée par lui, le
tiers au'moins des Parties contractantes lui signifient leur assentiment & cette
demande.
2. Si une conférence est con&oquée conformément au paragraphe 1 du présent
article, le Secrétaire général en avisera toutes les Parties contractantes et les
invitera & présenter, dans un délai de trois mois, les propositions qu'elles souhai-
teraient voir examiner par la Conférence. Le Secrétaire général communiquera &
toutes les Parties contractantes l'ordre du jour provisoire de la Conférence, ainsi
que le texte de ces propositions, trois mois au moins avant la date d'ouverture de
la Conférence.
3. Le Secrétaire général invitera a toute conférence convoquée conformément au
présent article tous les Etats visés aux paragraphes 1 et 2 de l'article 3, ainsi que
les Etats devenus Parties contractantes en application du paragraphe 3 de l'article 3

du présent Protocole.



Article 11

Outre les notifications prévues & 1l'article 10, le Secrétaire général de
1'Organisation des Nations Unies notifiera aux Etats visés aux paragraphes 1 et 2
de l'article 3, ainsi qu'aux Etats devenus Parties contractantes en application du
paragraphe 3 de l'article 3 du présent Protocole @

a) 1les ratifications et adhésions en vertu de 1l'article 3,

b) les dates auxquelles le présent Protocole entrera en vigueur cdngormément

a l'article 4,

¢) les commnications regues en vertu du paragraphe 3 de l'article 2,

d) 1les dénonciations en vertu de l'article 5,

e) 1'abrogation du présent Protocole conformément & 1l'article 6,

f) 1les notifications regues conformément & l'article 8.

Article 12
Le présent Protocole est fait en un seul exemplaire en langues anglaise,

frangaise et russe. Il y est joint le texte en langue allemande. Au moment ou il
signe le présent Protocole ou dépose son instrument de ratification ou d'adhésion,
tout Etat peut déclarer qu'il adopte ou le texte anglais, frangais, russe ou le
texte allemand; dans ce cas, ledit texte vaudra également dans les rapports entre
les Parties contractantes qui auront usé du m@me droit et adopté le m2me texte.
Les trois textes anglais, frangais et russe feront foi dans tout autre cas.

Article 13
Aprés le 31 aofit 1979, 1l'original du présent Protocole et le texte en langue

allemande qui y est joint seront déposés aupres du Secrétaire général de
1'Organisation des Nations Unies, qui transmettra & chacun des Etats viaés aux
paragraphes 1, 2 et 3 de 1l'article 3 du présent Protocole des copies certifiées
conformes de cet original et du texte en langue allemande.



FAIT & Genéve, le cing juillet mil neuf cent soixante-dix-huit, en un seul
exemplaire, en langues anglaise, frangaise et russe, les trois textes faisant
également foi.

EN FOI DE QUOI les soussignés, & ce dfiment autorisés, ont signé le présent
Protocole au nom



[TPOTOKOJI K KOHBEHIMM O JOTOBOPE MERILYHAPORHO# NMEPEBO3KH
TNACCARMPOB W BATAXA [0 BHYTPEHHVM BOJHEM IIVTAM (KINIB)

CTOPOHH HACTOSIIET'O ITPOTOKOJIA,
ABJSIIMECS CTOPOHAMH KonBeHmMHM 0 IOroBOpPE MERIYHAPOLHO# mepeBO3KHM NaCCARUPOB M

6araxa OO0 BHYTPEHHHM BOLHHM NOyTAM (HHHB), noxnucansoft B Kenese 6 ¢deppans

1976 roge,
COTJIACWIMChH O HMEECJEILYIOLEM :

Crateg 1
B coorBercTRHM c HacToamuM IIpoToxoaom moa "Konsernue#" mozpasyvepaerca Kousen-

OHA O JOTOBOPe MEXXAYHAPONHO# NMEepPeBOSKM NACCARMPOB B 68raga IO BHYTDPEHHHM BOLHEM

noyTam (KIOB),
Crareg 2
1. OyexT 1 crarhy 7 KoRBeHnHM 3aMeHEH CIELYDREM TEKCTOMS:

26

3.

"y, O6mas cyMmMa BOSMEmMeHHA, KOTOpPas AOJEHA OWTh BHIIAUEHA NEPEBOSYHKOM B
CBASH C ONHMM M TeM Xe COOHTHeM, He MOEeT HnpeBmmaTh 66 667 pacUeTHHX eNHHHN Ha
OAHOT'O mocTpajapmero®,

Iyrxt 1 crarbym {1 KoHBeHOUH SaMeHEH CAELYDMHAM TEKCTOM:

"{., Koraa corazacxHo moanoxenuaM HacToameft KoHBeHIuM BO3MemeHHe ymepGa Sa HOJ-
HYO BAM YACTHUHYD yTpary Oaraxa Mid 3a ero DOBpexieHHe BO3JAraeTCA HA IEePeBO3—
q¥Ka, TO MOXeT OHTh IperbABIAEHO TpefoBaHHE O BHIJIATE CYMMH, pasHO#t pasmepy
ymep6a, HO dTa CyMMa He MoxeT UpeBmmaTh | 667 pacueTHHX eNMHHUI HA NACCAXHPE;
KpoMe Toro, MoxeT OHTh iIpenbABIEHO TpefOBaHWe O BHIJIATE CYMMH, paBHO#t pasMepy
yumepba 3a yTpPaTy MIH OOBPEXLKEHHEe NEePEeBO3IMMOr'0O TPAHCIOPTHOTO CPEeXCTB&, HO 3Ta
cyMmMa He MoxeT npeBmmaTh 5 000 pacueTHHMX eZMHMI H& TPAHCHOPTHOe cpexcTeo",
Cratbs 14 KoHpeHnuM 3aMeHeHA CAESyDMMM TEKCTOM:

"{, PacuerHoft eguuuneft, yxasauHo#f p Hacroame# KoHBeHNuM, ABIAETCA EXHHHIA
CoenualbHHX IPAP 3GMMCTBOB&8HHA, COOTBETCTBYDMAA onpeieleHmd MexnyHapoxmOTro
BA&JADTHOTO $OHAS,. Cymu, yxasaHHEHe .B cTaThax 7 B {1, DepeBOZATCA B HARMOHANbL—
Byo paanTy l'ocynapcrea, CyR KOTOPOTO pPacCMAaTPHBAET ISHHOE Leln0, HA OCHOBE
CTOMMOCTH 9TOH BAJADTH B JeHb BHHECOHHEA PeNERHA WIH B JIeHb, YCTaHA&BJIHBAEMul
cropoHaM# NO JOT'OBOPEHHOCTH, BupakeHHas B CHONEAILHHX OPABAX 38HMCTBOBAHUA
CTOMMOCTE HANUOHANLHOR BRIRTH ['OCynapcTBa, KOTOpPOe ABARAETCA RWIeHOM MexayHapon-
HOT'O BAJADTHOTO (OHAA, HCUHCIZETCA B COOTBETCTBHH C METOLOM ONEHKH, HCHOIb3YEMHM
MexayHAPOLHLM BAJDTHHM (OHIOM B NAHHHE MOMEHT IO CBOHM ONEPALNAM H CJHeIKaM,
BrpaxeHHad B CIemUaJbHHX IPEBARX S&HMCTBOBAHHA CTOHMOCThL HANMOHAXLHOH BAIDTH
Tocyrapcrea, KOTOpPO® HE ABAAGTCH HISHOM MexAyHapPOZHOrO BAIDTHOTO (OHZA,

HCUHCJAAOTCA C NOMONBD METONS, YCTAHABIHWBAEMOI'O J3THM I‘ocy,uapc'raou.



2. TeM He MeHee I'ocyzapcTBO, KOTOpOE He ABAHETCA UNeHOM MexIyHaPOLHOrO BaJOT—
HOro (OHZA M HAOMOHAJLHOE B38KOHOJATENbCTBO KOTOPOTO HE HO3BOJAET NPHUMEHATH
DOJNOEEHHMA HyHKTA | HacToame# cTaTbH, MOXET UpPH PATHOMKALMM MIH UPHCOAMHEHHH K
llporokoxay x KIIB uau B nmboe BpeMa BIOCNENCTBHH 3a#4BHTh, UYTO HPELYCMOTPEHHHE B
Hacroamelt KouBeHIMM TpefedH OTBETCTBEHHOCTH, KOTOpPHe NOPUMEHAMTCHA HA €r0 Teppu-
TOPHH, YCTAHABIHBADTCA CIEILYDMEM 06pPA3OM: T

a) B oTHOmeHMu nmyHkra { crarbu T: 200 TmC, pacuemauxlenuunn;"

b) B OTHOmMeHMM OyHkKTa f cTaTe® 11: 5 THC., PACUETHHX ENWHHN 3§‘§&pamy HIH
nospexsenue 6araxa ¥ {15 THC, pPacUeTHHX EQMHHI 38 yTpaTy Ui HOBpEXNEHUe NepeBo-
3HMOr0 TPAHCIOPTHOTO CPELCTBA.

Jenexnaa eQHHHUUA, yﬁaaauu&a B HACTOAmMeM IyHKTe, cooTBercreyer 10/81 r sonora
0,900 mpoGue llepesox yxasaunoff p HaCTOAMEM IOYHKTEe CYMMH B HANMOHSIBHYD BAIDTY
HPOH3BOAUTCA B COOTBETCTBHH C HANUOHANLHEM 38KOHOJATEIbCTBOM 38HHTEPECOBAHHOTIO
Tocyzapcrsa,

3. Hcuscaenwme, ynmoManyToe B NOCAeNHEM IPELJNIOXEOHHH OYHKTS 1, H NepeBOX, YK&3aH~-
Huft B OyHEKTe 2 HAacTOosme# cTaTem, clemyeT NPOH3BORUTHL TAKHM 0o6pasoM, UTOOH BHpa-—
SHTH B HAOUOHAIbHO# BaiwTe I'oCymapcTBa 1O BOSMOXHOCTH TY X€ PealbEy® CTOHMOCT,
4YTO H TA, KOTOPAA BHPAXEHA B PACHETHHX OJHMHHOAX B cTaThax 7 H 11 macroamelt KoH-~
BeHnuH, Ilpu cjrade HA XpaHeHHe JOKYMEHT&, YKA3aHHOro B myHkTe 3 [Iporokouna kx
KIlIB, » npu aw60M H3MEHEHHH NDHMEHAEMOI'0 UMM METOA8 HMCWHCIOHHH, NPEXyCMOTpPEH—
HOTO B OyHKTe 1, HIM Xe CyMMH, NOXyYeHHO} B peayanTaTe NepecueTa, HNPeLyCMOTpeH-
fﬁoro B NyHKTe 2 Hacromme#f crareu, locyzapcTso coobmaeT I'eRepalbHOMYy CeKpeTapm

Oprammsanmn O6bexvHeHHux Hamu$t o Taxkosom",

Crareg 3

1. Hacroammi IIpoTokosn 6ymeT OTKDHT XA ero HOZOHCAHES I'OCYAAPCTBAMH, KOTODHE IOA~
npcany KOHBGHOHD HIM OPUCOEIMHMAMCE K He#t ¥ KOTOpHe IH6O ABIAANTCA uleHaMH Esponeft-
cKko#t sxoHOMHuUecko#f koMMccHM, aM60 NONYMEHW K y4WacTHo B pabore Kommccme ¢ xOHCyAbTA~
THBHHM CTATYCOM B COOTBETCTBHHM C IYHKTOM 8 HNOJOXERHA O Kpyre BenerHa aroft KoMmccuu.
2. Hacrommuit Iporoxon 6yneT OTKPHT ANA IPHCOSLHHEHHA K HeMy JOOTO M3 rocyLapcTs,
JUOMAHYTHX B OyskTe 1 HacTosme#f craThbu, KOTOpPHe ABAADTCA JOroBapHBADNHMHCH CTOPOH&MH
KorBernuu,

8. TocyxapcTsa, XOTOPHE MOT'yT y4WaCTBOBATH B HEKOTOPHX pabGorax Esponefickoft sxoroMu-
veckoff KoMucCHH corzacHo crarbe {1 HDONOXEHNA O ee KDPyre BEJEHHA H KOTODHE IPHCOeXH-
BRauck Kk Konseumum, Moryr crarth JloropapuBapmUMECH CTOPOHAMM HacTosmero Ilporoxoxa
nyTeM NPHCOGLMHEOHHA K HEMY IO ero BCTYIUNIOHHM B CHIY.

4, Hacroamui#t [lpoTokoa G6ymeT OTKPHT AaaA moxnHcanud B Kemese ¢ 1 ceHTa6Gpa 1978 roxa
mo 31 arrycra 1979 roza BKIDYHUTELBLHO, llocae sTo# gaTw OH 6YReT OTKPHT LIA HPHCOENH-

HEHHA K HeMy.



5 Hacroamut IlpoToxoa moznexHT paTHPUKANWH NOCJe TOTOo, KAK 38HHTEDecOBaHHOe
Tocymapcrso parupunupyer KoHBEHIMI RAM NPUCOSAMHATCA K Heft,

6. JHoxyMeHTH O PaTHPHKAOUHM UIM NPHCOELHHEHHM CRADTCA HA XpaHeHHe ['eHepalbHOMY
cexpeTapn Opranusamun 06bexuHeHHnx Hanuft,

7. JoGoft mOKyMEHT O PATHPHKANMHM HAM NPHCOELUHEHHH, KOTOPHH CXaH HA XpaHEHHe
nocle BCTYNUEHHA B CHIy NONPABKH K HacroameMy lIporoxoay jpaa Bcex Jorosapusadmuxcsa
CTOPOH HIH NOCIe S&BOPNEHHAS BCEX Mep, HeolOXOLMMHX XJIA BCTYIJIEHHA B cuay oroft
noupaBk¥ AxA BCeX JIorosapHBANNHXCA CTOPOH, PAcCCMATPHBaeTCA KAk oTHocamufica x Ilporo-

KONy C BKINUEHHO#t B Hero monpaskoff.

~ Crazeg 4
1. Hacroamuit [IpoTokon BCTyOMT B CRAIy H& XeBAHOCTHE NeHb WOCIe TOTO, KAK TPH H3
YMCJA YKASAHEWX B OyHKTax § B 2 crared 3 Hacrosmero [Iporoxoma Tocymapcrs craxyT
HA XPAHEHHE CBOX JOKYMEHTH O PATHPMKANUM HIN IPHCOSNMHEHHH.
2. Oamaxo mHacroamufi IpOTOKOX BCTYHAGT B CHIYy TONBKO IO BCTYDACGHHH B chay Kousen-
nuu,
3. Jaa xaxporo locymapcrsa, KOTOpoe parmpunupyer macrosmuit IIpoToxox mam mpucoemn—
HHTCA K BeMy mocie Toro, xax Tpa I'ocyzapcrsa cCEazyT H& XDEHOHH® CBOH ROKYMEHTH
0 paTH)HKANME HAM DPHCOeNWHEHMH, Hacrosmsift [IpoToxos BCTynmaeT B CHIYy HA XeBAHOCTHH

AeHh mocie XHA cxaur 5TEM ['OCynapcTBOM ZOKYMEHTA O PATHOMKANME HAH NPHCOGAHHOHRH,
et

Cratbg 5 R
o Kaxpag JlorosapuBabmagcs CTOPOHA MOXET INEHOHCHPOBATbL Hacroamuft [poroxox r;yweu
HOTHHKAOHM, agpecoBaHHOH# I'enepaabHOMY cexpemépm Opranusanur O6penuHeHHux Hanmit,
2, JleHOHcamug BCTYHAET B CHIYy NO HCTEUEHHHM JBEHAJNATH MecAneB CO RHA MOAYYEHHA
TeHepalbHEM CeKpeTapeM 9TO#f HOTHPHKAIHH,.
3. Kaxnas JloroBapusammescs CTOPOH&, KOTOpas mepecraeTr Ourh cropoHo#t Kompenmuu,

ORHOBPEMEHHO mepecTaeT OWThL CTOpPoHO# HacTosmero Ilporokxoxa,

Crareg 6
Ecam mocae BCTynieHHs B CHIy HacTogmero IIpoToxoxza wmcao JorosapeBaDNHXCHA CTOPOH

OKAaxeTCs BCAGACTBHe JNeHoHcanuit MeHee Tpex, Hacrosmu# [IpoToroa Tepser cHay CO XRES,
KOorjga cTaHeT jzeficTBHTeabHO# mOocClenHAs K3 BTHX JeHOHcanuit, OR Taxkme TepaeT CHIY
¢ TOr'o XHA, C KoTOporo TepseT cuily KouBemnma,

Crareg 7

Bcaxr#t cnop Mexny neyMa mam Goaee JOropapHBADNEMUCA CTOPOEAME OTHOCHTEIbLHO

TOXKOBAHKA HIM IPHMOHGHHA HACTOAmMero IIpoToxoaa, KOTOPH# CTOPOHM HE CMOTYT pa3pemHTh
OyTeN DePeroBopOB HIM LPYTHMH CPejCTBAMHE YDEryINpOBSHHA, MoxeT OHWTh IO’ mpochle
an6oft U3 SAMHTEPeCOBAEHHX JOTrOBADHBANMUXCA CTOPOH NIEPeRaH XAA paspemeHHs MexxyHapon-

HOMY CYAY.



CraTeg 8
1. Kaxpaa JoropapupBawmascA CTOPOHA MOEXET B MOMEHT HONNHCAHKA MAM PATHPHKAIHHK

Hacroamero I[IpoToxona MAM OPHCOEAMHEHHA K HEMy 38ABHTh OYyTEM HOTHOHKANKM, 8JPECOBAH-
Ho#t TeHepanbHOMYy cekperapb Opranusanum O6bvenuHeHHHx Hanuft, uTo ona He cuuTaer ceba
ceAsaHHOM craTheff 7 Bacrosmero IlpoTokona, Jpyrue JoropapHBabmMHECA CTOPOHH He
6yayr ceasann crarbelt 7 B oTHomenun JoGof JorosapuBabmeiica CTOPOHH, CcrelaBmelt Taxoe
SafgBICHHE,

2. SaABleHHe, NPELyCMOTPEHHOe B NyHKTe | Hacrosmef#t craTb, MOXeT GHTL BIATO
o6paTHO B IW6Oe BpeMA WyTeM HOTupHKanuu, axpecoBaHHol#t 'eHepaibHOMy cexperTapn Oprae—
BEusanue O6bexmHenHux Hamuft,

Crates 9

HuxaxHe MHHe OTOBODKM MM 384BIEHHA, KpPOMe NPeLYyCMOTPEHHHX B cTaThe 8 HacTOA-

mero IIporoxkola, He XLOTYCKANTCH.

CraTeg 10
te llocae TpexaerHero neficrBua macroamero [Iporoxosna mwbas JoropapusanmaAcd CTOPOHA

MORET NIyTeM HOTHPHKALMH, expecoBaHHOl [eHepasbHOMYy cexkperapp Opranusanuu O6beRuMHEH=~
Hux Hanuf#t, o6parurbca ¢ mpoce6off 0 cosuee KOHPEPOHOMH C HeAbD BHECEHHA LNONPABOK B
acrogmuft [Iporokon mam ero nepecMoTpa, IeHepaibHH} cexperapb coobmaeT 06 aToft
npocb6e pceM JOrosapHBADIUMCA CTOPOHAM H COSHBAET C BTOf#f meabd XOHpepeEmuD, -eCAH B
Te4YeHHe YETHPEeXMeCAYHOI'O CPOK& NOCHe ero coobmeHuma no Menemel#f Mepe oxEA TpeTh
JloroBapuBaRNAXCA CTOPOH YBEXOMHT 60 O CBOEM COTJACHN HA COSHB Taxol KOHpepeHIUH,
2. Ecau B coorpercTBHMM C OyHKTOM | HacToameit cTaThH COSHBAOTCA KOHpEpeHUHd, TO
Tenepancuuit cexperaper ypenoMigeT 06 3ToM Bce JorosapusanmuecH CTOPOHH ulocpamaerca
K HUM C Npoch6Off HpemCTABHTh €My B TPeXMechauHHH CPOX NPeNNOXEeHHA, PacCCMOTpeHEEe
KOTOPHX H& KOH}EPEeHIHMM OPEenCTaBAA6TCH MM XelaTeJbHnM., [lo xpafiue#t Mepe sa Tpu
Mecala B0 OTKPHTHA KOHpepennmuu I'eHepaubHuit cexpeTaph coobmaer BceM JOrosapuBanmHEMCA
CTOPOHAM NPELBADHUTOIbHYD HOBECTKY AHA KOH)EDEeHOHH, & TAKEe TEKCT DTHX NpemaoxeHHEH.
3. TenepanpHu#t CexpeTaph NpPHrIamaeT HA JOOYDL KOHPEPeENHD, COSBAHHYD COT'HACHO
Hacroame#t crarke, Bce locyxzapcTsa, yKasaRHWe B OyHKTax | B 2 crarhe 3, a Takke
Tocynapcrea, crapmue JIoroBapHBADMEMHCA CTOPOHAMH HRE OCHOBAHHM OYHKTA S craThm 3.

Crateg 11

lloMmMo HOTHOBKARMI, DpexycMOTpeHHHX B crTaThe 10, I'enepanbHH# cexperaper Oprags-
sanue O6penunenHux Hanmu#h coobmeer TocymepcTeaM, yKA38HHHM B OyHKTAX | B 2 cTaThH 3,
a Takee locyzapcreaM, craBmuM JOrOPAPUBADNMUMHCA CTOPOHAMH HA OCHOBAHHH IYyHKTa 3
crateu 3 Bactoamero IIporoxona:

a) 0 paTuduKANME ¥ DPUCOENRHEeHHH K IIpOTOKONYy COTAACHO CTaThe 3,

b) 0 JaTax BCTYIIEHHA B CHIy Hacroamero IIporoxona B COOTBOTCTBHE co crarbeft 4,

c) O COOOmeHHAX, MOIYUEHHWX COTIACHO NYHKTY 3 CTATBE 2,



d) 0 XEeHOHCANMAX B CHIY CTAThH 5,
e) 06 yrpare HacToamuM [[pOoTOKOAOM CHIAH B COOTBETCTBHHM CO craTbef 6,

f) o HOTHMpUKANMAX, NONYHEHHHX B COOTBETCTBHA CO CTaTheft 8,

Crarepg 12

Hacroamuft IipoTokoan cocTapBieH B OJHOM JK3EMILIAPE HA S8HIIHBCKOM, PYCCKOM H (paH-
OYBCKOM A3HKAX, K HeMy mnpuiaraercsa TeKCT Ha HEMEOKOM ASHKE, B MOMEHT HOXNUCAHHA
BacToamero [IpoTOKOJNA WIM CHRAYM HA XpaHeHHe DATHQMKANMOEHOHE rpaMOTH MIX &KTAa O NpHA-
COeIHHeHHH BCAKOe ['0CyZapCTBO MORET 38ABHTH, UTO OHO NPHHHMA&ET TEeKCT IX6O HA aHrinii-
CKOM, PYCCKOM, (PaHIY3CKOM ASHKAX, ANGO HA HEMENKOM A3HKE; B BTOM CIyvuae YHNOMAHYTHH
TexcT OyXeT Taxxe geHfcTBHTeNEeH B OTHOMEHHAX MexLy JoroBapHBADMBMHECA CTOPOHAMH, BOC-
DOJAb30BABMAMUCA TEM X€ IPABOM M IPHHABIEMH TOT Xe TEeKCT, BO BCeX IPOUHX CAy4YAAX

AYTEHTHYHHMHE ABIADTCA aHramhckuit, ¢pasnysckuit ¥ pycckmft TexcTH.

Crarna 13
llocze 31 aBrycra 1979 roga DOLAMHHMK HacToamero IlpoTokola, Tak X€ KA&K ¥, NPHIO~
XeHHHIE K HeMy TEKCT Ha HEMeIKOM ASHKe, GyAeT CHAH Ha XPaHeHHe [eHepalbHOMY CeKpe-
rapo Oprasmsanue Odiennnennux Hanmtt, xoropu#t mpenposonuT HazlexamuM o6pasoM s3ape-—
PEHHHE KONEH STOr'0 NONJIMHHMKA B TEKCTA HA HEMEOKOM g3HKe KaxjgoMy us locyaapcts,
yEa3aHHHX B OYHKTAX 1, 2 ® 3 craTe¥ 3 HEacroamero [Iporoxoaa,



COBEPIIEHO B XeneBe B OJHOM 3K3eMIIAPe OATOrO0 MOEA THCAYA XEBATBHCOT CEOMbAECAT
BOCEMOr'O rofia Ha 8HTrauiCKOM, DYCCKOM K (QpaHNY3CKOM A3HKAX, IpHYEN BCe TpH TEKCTa

ABRADTCA PABHO ABYTOHTHUHHMH.

B YIIOCTOBEPEHME YEI'0 muxemonnucaBmuecsa, HALIERAMMM O6pPA30OM HA& TO YHNOAHOMOYEH-
HHe, mozmucann Hacroamuit IlpoTokon OT EMMeHM



PROTOKOLL ZUM !.!BE.’HEIM(OI-R-EN UiBER DEN 3.r0:DERUNGSVERTIAG FUR IEISENDE
UND GEPACK IN DER INTERNATIONALEN BINNENSCHIFFAHRT (CVN)

DIE VERTRAGSPARTEIEN DIESES PROI'OKOLLS -

ALS VERTRAGSPARTEIEN des am 6, Februar 1976 in Genf beschlossenen Ubereinkommens
liber den Bef8rderungsvertrag fiir Reisende und Geplck in der internationalen
Binnenschiffahrt (CVN) -

SIND wie folgt UBEREINGEKOMMEN:

Artikel 1

Im Sinn dieses Protokolls bedeutet '{jbereinkommen" das {ibereinkommen
Uber den Bef8rderungsvertrag flir Reisende und Geplck in der internationalen

Binnenschiffahrt (CVN),
Artilel 2

1, Artikel 7 Absatz 1 des Ubereinkommens wird durch folgenden Wortlaut

ersetzt:
1., Die Gesamtsumme des Schadenersatzes, den der Beflrderer flir ein und
dasselbe Ereignis zu leisten hat, darf 66 667 Rechnungseinheiten je
Geschiidigten nicht {ibersteigen."

2. Artikel 11 Absatz 1 des Ubereinkommens wird durch folgenden Wortlaut

ersetzt:
"1, Hat der Befrderer auf Grund dieses {bereinkommens flir gHnzlichen oder
teilweisen Verlust von Gepiick oder fr dessen BeschHidigung Schadenersatz
zu leisten, so kann Ersatz in H8he des Schadens bis zum H8chstbetrag von
1 667 Rechnungseinheiten je Reisenden verlangt werden; ausserdem kann Ersatz
fUr Verlust oder Beschdigung eines befirderten Fahrzeugs bis zum HY¥chstbetrag
von 5 000 Rechnungseinheiten je Fahrzeug verlangt werden.

3. Artikel 1k dea flbereinkommens wird durch folgenden Wortlaut ersetzt:
", Die in diesem Ubereinkommen genannte Rechnungseinheit ist das Sonder-
ziehungsrecht des Internationalen Wihrungsfonds. Die in den Artikeln 7 und 11
genannten Betr#ége werden in die Landeswhihrung des Staates des angerufenen
Gerichts umgerechnet; die Umrechnung erfblkt entsprechend dem Wert der
betreffenden WHhrung am Tag des Urteils oder an dem von den Parteien
vereinbarten Tag. Der in Sonderziehungsrechten ausgedriickte Wert der Landes-
wihrung eines Staates, der Mitglied des Internationalen WHhrungsfonds ist,
wird nach der vom Internationalen Wihrungsfonds angewendeten Bewertungsmethode
errechnet, die an dem betreffenden Tag flr seine Operationen und Transaktionen
gilt. Der in Sonderziehungsrechten ausgedriickte Wert der Landeswlhrung eines



Staates, der nicht Mitglied des Internationalen Wﬁhrungsfonds ist, wird auf
eine von diesem Staat bestimmte Vicisc errechnet,
2, Dessenungeachtet kann ein Staat, der nicht Mitglied des Internationalen
Wihrungsfonds ist und dessen Recht die Anwendung des Absatzes 1 nicht
zullisst, bei dgr Ratifikation des Protokolls zum CVN oder dem Beitritt zu
Jenem Protokoil oder jederzeit danach erkliren, dass die in seinem Hoheits-
gebiet geltenden Haftungsh@chstbetrdge dieses tloereinkommens wie folgt
festgesetzt werden:
a) in bezug auf Artikel 7 Absatz 1l: 200 000 Werteinheiten; -
b) in bezug auf Artikel 11 Absatz 1: 5 000 Verteinheiten bei VérluéQA

oder Beschiidigung von Geplick und 15 000 Werteinheiten bei Verlust

oder Beschlidigung eines bef8rderten Fahrzeugs.
Die in diesem Absatz genannte Werteinheit entspricht 10/31 Gramm Gold von
900/1000 Feingehalt. Die Umrechnung der Eetrﬁge nach diesem Absatz in die
Landeswhihrung erfolgt nach dem Recht des betreffenden Staates.
3« Die in Absatz 1 letzter Satz genannte Berechnung und die in Absatz 2
genannte Umrechnung erfolgen in der Weise, dass die Betrlge nach den
Artikeln 7 und 11, in der landeswdhrung des Staates auagedriickt, soweit
wie mglich dem dort in Rechnungseinheiten ausgedriickten tatsHchlichen Wert
.entsprechen, Die Staaten teilen dem Generalsekretlr der Vereinten Nationen
die Art der Berechnung nach Absatz 1 oder das Ergebnis der Umrechnung nach
Absatz 2 bei der Hinterlegung einer der in Artikel 3 des Protokolls zum CVN
genannten Urkunden sowie immer dann mit, wenn sich die Berechnungsart oder
das Umrechnungsergebnis #ndert.'"

SCHLUSSBESTIMMUNGEN

Artikel 3
1, Diesea Protokoll liegt fiir Staaten, die das,ﬁbereinkommen unterzeichnet
haben oder ihm beigetreten sind und die entweder Mitgliedstaaten der Wirtschafts-
kommission fiir Europa oder nach Absatz 8 der Satzung der Kommission in beratender
Eigenschaft in die Kommission aufgenommen worden sind, zur Unterzeichnung auf,
2. Dieses Protokoll liegt flir die in Absatz 1 bézeichneten Staaten, die
Vertragaparteien des {ibereinkommens sind, zum Beitritt. auf,
3. Staaten, die nach Absatz 11 der Satzung der Wirtschaftskommission fir
Europa berechtigt sind, an bestimmten Arbeiten der Kommission teilzunehmen, und
die dem Ubereinkommen beigetreten sind, k¥nnen Vertragsparteien dieses Protokolls

werden, indem sie ihm nach seinem Inkrafttreten beitreten,



4, Diescs Protokoll liegt vom 1. September 1978 bic zum 31, August 1979 in Genf
zur Unterzeichnung auf. Danach liegt es zum Beitritt auf.

5. Dieses Protokoll bedarf der intifikation, nachdem der betreffende Staat das
ﬁbereinkommen ratifiziert hat oder ihm beigetreten ist.

6. Die Ratifikations- oder Beitrittsurkunden werden beim Generalsekretlr der
Vereinten Nationen hinterlegt,

7. Jede Ratifikations- oder Beitrittsurkunde, die hinterlegt wird, nachdem
eine Xnderung dieses Protokolls flr alle Vertragsparteien in Kraft getreten ist
oder nachdem alle fiir das Inkrafttreten der Knderung fir diese Vertragsparteien
notwendigen Massnahmen getroffen worden sind, gilt fir das Protokoll in der
gelinderten Fassung.

Artikel 4

1, Dieses Protokoll tritt am neunzigsten Tag nach Hinterlegung der
Ratifikations- oder Beitrittsurkunden durch drei der in Artikel 3 Absitze 1
und 2 bezeichneten Staaten in Kraft.

2¢ Dieses Protokoll tritt jedoch nicht vor Inkrafttreten des Ubereinkommens
in Kraft. '

3« Dieses Protokoll tritt fiir jeden Staat, der es nach Hinterlegung der-
Ratifikations- oder Beitrittsurkunden durch drei Staaten ratifiziert odersihm
beitritt, am neunzigsten Tag nach Hinterlegung seiner Ratifikations- oder 5
Beitrittsurkunde in Kraft,

Artikel

1. Jede Vertragspartei kann dieses Protokoll durch eine an den Generalsekretdr
der Vereinten Nationen gerichtete Notifikation klindigen.

2, Die KuUndigung wird zw8lf Monate nach Eingang der Notifikation beim
Generalsekretlr wirksam,

3. Eine Vertragspartei, die aufhirt, Vertragspartei des {lbereinkommens zu
sein, hirt damit auch auf, Vertragspartel dieses Protokolls zu sein.

Artikel 6

Sinkt durch Kindigungen die Anzahl der Vertragsparteien nach Inkrafttreten
dieses Protokolls auf weniger als drei, so tritt das Protokoll mit dem Tag
ausser Kraft, an dem die letzte dieser KUndigungen wirksam wird. Es tritt auch
mit dem Tag ausser Kraft, an dem das Ubereinkommen ausser Kraft tritt.



Artlkel

Jede Streitigkeit zwischen zwei oder mehr Vertrarspartelen Uber die
Auslegung oder Anwendung dieses Protokolls, welche die Parteien nicht durch - . .
Verhandlungen oder auf anderem ‘leg beilegen kdnnen, kann auf Antrag einer der- -
beteiligten Vertragsparteien dem Internationalen Gerichtshof zur Entscheidung

unterbreitet werden.
Artikel 8

le Jede Vertragsparte1 kann bei der Unterzeichnung oder der Ratifikatien . ..
dieses Protokolls oder beim Beitritt zu diesem durch eine an den Generalsekretir
der Vereinten Nationen gerichtete Notifikation erkliiren, dass sie sich durch
Artikel 7 nicht als gebunden betrachtet. Die anderen Vertragsparteien sind
gegenllber einer Vertragspartei, die einen solchen Vorbehalt gemacht hat, durch
Artikel 7 nicht gebunden,

2. Eine ErklHrung nach Absatz 1 kann jederzeit durch eine an den
Generalsekretlir der Vereinten Nationen gerichtete Notifikation zurlickgezogen
werden.,

Artikel

Andere als die in Artikel 8 vorgesehenen Vorbehalte oder Erklirungen
sind nicht zullissige.

2 ‘ Artikel 10

l. Nachdem dieses Protokoll drei Jahre lang in Kraft gewesen ist, kann jede
Vertragspartei durch eine an den Generalsekretlr der Vereinten Nationen
gerichﬁete Notifikation die Einberufung einer Konferenz zur Anderung oder Revision
des Prétokolls beantragen, Der Generalsekretlr notifiziert diesen Antrag allen
Vertragsparteien und beruft eine solche Konferenz ein, wenn binnen vier Monaten
nach der von ihm vorgenommenen Notifikation mindestens ein Drittel der Vertrags-~
parteien ihm ihre Zustimmung zu dem Antrag mitteilt.

2. Wird eine Konferenz nach Absatz 1 einberufen, so teilt der Generalsekretir
dies allen Vertragsparteien mit und fordert &4ie auf, binnen drei Monaten die
Vorschllige einzureichen, die sie durch die Konferenz priifen lassen wollen. Der
Generalsekretlr Ulbermittelt allen Vertragsparteien mindestens drel Monate vor
Er8ffnung der Konferenz deren vorlHufige Tagesordnung sowie den Wortlaut der
Vorschliige.



3+ Der Generalsekretlr 1lHdt zu jeder nach diesem Artikel einberufenen
Konferenz alle in Artikel 3 Absiéitze 1 und 2 bezeichneten Staaten sowie die
Staaten ein, die auf Grund des Artikels 3 Absatz 3 Veftiagsparteien geworden
sind,

Artikel 11

Ausser den in Artikel 10 vorgesehenen Notifikationen notifiziert der
Generalsekretiir der Vereinten Nationen den in Artikel 3 Abs#tze 1 und 2
bezeichneten Staaten sowie den Staaten, die auf Grund des Artikels 3 Absatz 3
Vertragsparteien geworden sind,

@) die Ratifikationen und Beitritte nach Artikel 3;

b) die Zeitpunkte, zu denen dieses Protokoll nach Artikel 4 in Kraft tritt;

¢) den Eingang von Mitteilungen nach Artikel 2 Absatz 3; '

d) die Klndigungen nach Artikel 5;

e) das Ausserkrafttreten dieses Protokolls nach Artikel 6;

f) den Eingang von Notifikationen nach Artikel 8.

Artikel 12

Dieses Protokoll wird in englischer, franz¥sischer und russischer Sprache in
einer Urschrift ausgefertigt. Dieser Ausfertigung wird der Wortlaut in deutscher
Sprache angeschlossen, Jeder Staat kann bei der Unterzeichnung des Protokoils oder
bei der Hinterlegung seiner Ratifikations- oder Beitrittsurkunde erklliren, dass er
den englischen, franz8sischen, russischen oder deutschen Wortlaut annimmt; in
diesem Fall ist auch dieser Wortlaut im Verh#ltnis zwischen den Vertragsparteien
verbindlich, die von dem gleicheﬁ Recht Gebrauch gemacht und denselben Wortlaut
angenommen haben., In allen anderen Fillen ist der englische, franz¥sische und
russische Wortlaut verbindlich.,

Artikel 13

Nach dem 31. August 1979 werden die Urschrift dieses Protokolls und der ihr
angeschlossene Wortlaut in deutscher Sprache beim Generalsekretlr der Virein‘en
Nationen hinterlegt; dieser ilbermittelt Jedem der in Artikel 3 Absltze 1, 2 und 3
bezeichneten Staaten beglaubigte Abschriften diesér Urschrift und des Wortlauts
in deutscher Sprache.



GESCHEHEN zu Genf am flinften Juli eintausendneunhundertachtundsiebzig
in einer Urschrift in englischer, franz¥sischer und russischer Sprache, wobei
Jeder Vortlaut gleichermassen verbindlich ist,

ZU URKUND DESSEN haben die hierzu gehdrig befugten Unterzeichneten'
dieses Protokoll unterschrieben im Namen



ALBANIA :

DE L'ALBANIE :
AJIBAHIM :
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BEJIBI'AN :



BULGARIA :
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BOJITAPUM :
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DENMARK :
DU DANEMARK :



FINLAND :
DE LA FINLANDE :
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DE LA FRANCE :

OPAHLUMN :

THE GERMAN DEMOCRATIC REPUBLIC :

DE LA REPUBLIQUE DEMOCRATIQUE ALLEMANDE :
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THE FEDERAL REPUBLIC OF GERMANY :

DE LA REPUBLIQUE FEDERALE D'ALLEMAGNE :
GELEPATUBHON PECIYBIUKY I'EPMAHIM:

GREECE :
DE LA GRECE :
T'PELIMNA:

HUNGARY :
DE LA HONGRIE :
BEHTPIN:



ICELAND :
DE L'ISLANDE :
VCJIARIMM :

IRELAND :
DE L'IRLANDE :
WUPJIAHIV :

ITALY :

DE L'ITALIE :
WTANINN:



LUXEMBOURG :

DU LUXEMBOURG :
NOKCEMBYPI'A:

MALTA :
DE MALTE :
MAJIBTH :

THE NETHERLANDS :

DES PAYS-BAS :
HUIEP/IAHNOB :



NORWAY :
DE LA NORVEGE :
HOPBETUN:

POLAND :

DE LA POLOGNE :

NOJIbLIK :

PORTUGAL :

DU PORTUGAL :
NMOPTYTAINN:



ROMANIA :

DE LA ROUMANIE :

PYMHHIMN :

SPAIN :
DE L'ESPAGNE :
VCTIAHIIL :

SWEDEN :
DE LA SUEDE :
WBEIN :



SWITZERLAND :
DE LA SUISSE :
WBEMIAPYM :

TURKEY :
DE LA TURQUIE :
TYPLN :

THE UKRAINIAN SOVIET SOCIALIST REPUBLIC :

-~ DE LA REPUBLIQUE SOCIALISTE SOVIETIQUE D'UKRAINE :
YKPAVMHCKOM COBETCKOIl COUMANMCTIMECKO! PECIYBIMKU:



THE UNLON OF SOVIET SOCIALIST REPUBLICS :

DE L'UNION DES REPUBLIQUES SOCIALISTES SOVIETIQUES :
COl3A COBETCKIX COLUMANMCTIMECKNX PECIBIMK:

THE UNITED KINGDOM OF GREAT BRITAIN AND NORTHERN IRELAND :
DU KOYAUME-UNI DE GRANDE-BRETAGNE ET D'IRLANDE DU NORD :
COENVHEHHOTO KOPOJEBCTBA BEJIMKOBPUTANNMYA 11 CEBEPHOH MPJIAHIVN:

THE UNITED STATES OF AMERICA :
DES ETATS-UNIS D'AMERIQUE :
COEIVHEHHHX WTATOB AMEPUKI:



YUGOSLAVIA :

DE LA YOUGOSLAVIE :

HI'OCJIABIN :
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The States Parties to this Convention,

Recognizing the need to promote the orderly expansion of world shipping as a
whole,

Recalling General Assembly resolution 35/56 of 5 December 1980, the annex to
which contains the International Development Strategy for the Third United Nations
Development Decade, which called, inter alia, in paragraph 128, for an increase in the
participation by developing countries in world transport of international trade,

Recalling also that according to the 1958 Geneva Convention on the High Seas and
the 1982 United Nations Convention on the Law of the Sea there must exist a genuine
link between a ship and a flag State and conscious of the duties of the flag State to
exercise effectively its jurisdiction and control over ships flying its flag in
accordance with the principle of the genuine link,

Believing that to this end a flag State should have a competent and adequate
national maritime administration,

Believing also that in order to exercise its control function effectively a flag
State should ensure that those who are responsible for the management and operation of
a ship on its register are readily identifiable and accountable,

Believing further that measures to make persons responsible for ships more
readily identifiable and accountable could assist in the task of combating maritime
fraud,

Reaffirming, without prejudice to this Convention, that each State shall fix the
conditions for the grant of its nationality to ships, for the registration of ships in
its territory and for the right to fly its flag,

Prompted by the desire among sovereign States to resolve in a spirit of mutual
understanding and co-operation all igsues relating to the conditions for the grant of
nationality to, and for the registration of, ships,

Considering that nothing in this Convention shall be deemed to prejudice any
provisions in the national laws and regulations of the Contracting Parties to this
Convention, which exceed the provisions contained herein,

Recognizing the competences of the specialized agencies and other institutions of
the United Nations system as contained in their respective constitutional instruments,
taking into account arrangements which may have been concluded between the United
Nations and the agencies, and between individual agencies and institutions in specific
fielas,

Have agreed as follows:




Article 1
Objectives

For the purpose of ensuring or, as the case may be, strengthening the genuine
link between a State and ships flying its flag, and in order to exercise effectively
its jurisdiction and control over such ships with regard to identification and
accountability of shipowners and operators as well as with regard to administrative,
technical, economic and social matters, a flag State shall apply the provisions
contained in this Convention,

Article 2

Definitions
For the purposes of this Convention:

"Ship" means any self-propelled sea-going vessel used in international seaborne
trade for the transport of goods, passengers, or both with the exception of vessels of
less than 500 gross registered tons;

"Flag State" means a State whose flag a ship flies and is entitled to fly,

"Owner" or "shipowner" means, unless clearly indicated otherwise, any natural or
juridical person recorded in the register of ships of the State of registration as an
owner of a ship)

"Operator"” means the owner or bareboat charterer, or any other natural or
juridical person to whom the responsibilities of the owner or bareboat charterer have
been formally assigned)

"State of registration" means the State in whose register of ships a ship has
been entered,

"Register of ships" means the official register or registers in which particulars
referred to in article 11 of this Convention are recorded;

"National maritime administration” means any State authority or agency which is
established by the State of registration in accordance with its legislation and which,
pursuant to that legislation, is responsible, inter alia, for the implementation of
international agreements concerning maritime trangsport and for the application of
rules and standards concerning ships under its jurisdiction and control,

"Bareboat charter" means a contract for the lease of a ship, for a stipulated
period of time, by virtue of which the lessee has complete possession and control of
the ship, including the right to appoint the master and crew of the ship, for the
duration of the lease;

"Labour-supplying country" means a country which provides seafarers for service
on a ship flying the flag of another country.



Article 3

Scope of application

This Convention shall apply to all ships as defined in article 2.

Article 4

General provisions

1. Every State, whether coastal or land-locked, has the right to sail ships flying
its flag on the high seas,

2, Ships have the nationality of the State whose flag they are entitled to fly.
3. Ships shall sail under the flag of one State only.

4. No ships shall be entered in the registers of ships of two or more States at a
time, subject to the provisions of paragraphs 4 and 5 of article 11 and to article 1l2.

5. A ship may not change its flag during a voyage or while in a port of call, save
in the case of a real transfer of ownership or change of registry.

Article 5

National Maritime Administration

1. The flag State shall have a competent and adequate national maritime
administration, which shall be subject to its jurisdiction and control.

2. The flag State shall implement applicable international rules and standards
concerning, in particular, the safety of ships and persons on board and the prevention
of pollution of the marine environment. .

3. The maritime administration of the flag State shall ensure:

(a) That ships flying the flag of such State comply with its laws and
requlations concerning registration of ships and with applicable international rules
and standards concerning, in particular, the safety of ships and persons on board and
the prevention of pollution of the marine environment;

(b) That ships flying the flag of such State are periodically surveyed by its
authorized surveyors in order to ensure compliance with applicable international rules

and standards)

(c) That ships flying the flag of such State carry on board documents, in
particular those evidencing the right to fly its flag and other valid relevant
documents, including those required by international conventions to which the State of
registration is a Party;



(d) That the owners of ships flying the flag of such State comply with the
principles of registration of ships in accordance with the laws and regulations of
such State and the provisions of this Convention.

4, The State of registration shall require all the appropriate information necessary
for full identification and accountability concerning ships flying its flag.

Article 6

Identification and accountability

1, The State of registration shall enter in its register of ships, inter alia,
information concerning the ship and its owner or owners. Information concerning the
operator, when the operator is not the owner, should be included in the register of
ships or in the official record of operators to be maintained in the office of the
Registrar or be readily accessible to him, in accordance with the laws and regqulations
of the State of registration. The State of registration shall issue documentation as
evidence of the registration of the ship.

2, The State of registration shall take such measures as are necessary to ensure
that the owner or owners, the operator or operators, or any other person or persons
who can be held accountable for the management and operation of ships flying its flag
can be easily identified by persons having a legitimate interest in obtaining such

information.

3. Registers of ships should be available to those with a legitimate interest in
obtaining information contained therein, in accordance with the laws and regulations
of the flag State.

4. A State should ensure that ships flying its flag carry documentation including
information about the identity of the owner or owners, the operator or operators or
the person or persons accountable for the operation of such ships, and make available
such information to port State authorities.

5. Log-books should be kept on all ships and retained for a reasonable period after
the date of the last entry, notwithstanding any change in a ship's name, and should be
available for inspection and copying by persons having a legitimate interest in
obtaining such information, in accordance with the laws and regulations of the flag
State. In the event of a ship being sold and its registration being changed to
another State, log-books relating to the period before such sale should be retained
and should be available for inspection and copying by persons having a legitimate
interest in obtaining such information, in accordance with the laws and regqulations of
the former flag State.

6, A State shall take necessary measures to ensure that ships it enters in its
register ci{ ships have owners or operators who are adequately identifiable for the
purpose of ensuring their full accountability.

7. A State should ensure that direct contact between owners of ships flying its flag
.and its government authorities is not restricted.
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Article 7

Participation by nationals in the ownership and/or manning of ships

With regpect to the provisions concerning manning and ownership of ships as
contained in paragraphs 1 and 2 of article 8 and paragraphs 1 to 3 of article 9,
respectively, and without prejudice to the application of any other provisions of this
Convention, a State of registration has to comply either with the provisions of
paragraphs 1 and 2 of article 8 or with the provisions of paragraphs 1 to 3 of article
9, but may comply with both.

Article 8

Ownership of ships

1. Subject to the provisions of article 7, the flag State shall provide in its laws
and regulations for the ownership of ships flying its flag,

2. Subject to the provisions of article 7, in such laws and regulations the flag
State shall include appropriate provisions for participation by that State or its
nationals as owners of ships flying its flag or in the ownership of such ships and for
the level of such participation. These laws and regulations should be sufficient to
permit the flag State to exercise effectively its jurisdiction and control over ships

flying its flag.

Article 9

Manning of ships

1. Subject to the provisions of article 7, a State of registration, when
implementing this Convention, shall observe the principle that a satisfactory part of
the complement consisting of officers and crew of ships flying its flag be nationals
or persons domiciled or lawfully in permanent residence in that State.

2, Subject to the provisions of article 7 and in pursuance of the goal set out in
paragraph 1 of this article, and in taking necessary measures to this end, the State
of registration shall have regard to the followings

(a) the availability of qualified seafarers within the State of registratiom)

(b) multilateral or bilateral agreements or other types of arrangements valid
and enforceable pursuant to the legislation of the State of registratiom,

(c) the sound and economically viable operation of its ships.

3. The State of registration should implement the provision of paragraph 1 of this
article on a ship, company or fleet basis.



4, The State of registration, in accordance with 1ts lavs and regulations, may allow
persons of other nationalities to serve on board ships flying'its flag in accordance
with the relevant provisions of this Convention.

PRI Lo
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5. In’ pursuance of the goal set out in paragraph 1 of this article, the State‘of
registration should, in co-operation with shipovners, promote the education and’
training of its nationals or persons domiciled or lawfully in permanent residence
within its territory.

6. The State of registration shall ensureu
(a) that the manning of ships flying its flag is of such a level and competence
as to ensure compliance with applicable international rules and standards, in ' -

particular those regarding safety at sea)

(b) that the terms and conditions of employment on board ships flying its flag
are in conformity with applicable international rules and standards;

(c) that adequate legal procedures exist for the settlement of civil disputes
between seafarers employed on ships flying its flag and their employers)

(d) that nationals and foreign seafarers have equal access to appropriate legal
processes to secure their contractual rights in their relations vith their employers.

Article 10

Role of flag States in reapect of the management of
shipowning companies and ships

1. The State of registration, before entering a ship in its register of ships, shall
ensure that the shipowning company or a subsidiary shipowning company is established
and/or has its principal place of business within its territory in accordance with its
laws and regulations.

2. Where the shipowning company or a subsidiary shipowning company or the principal
place of business of the shipowning company is not established in the flag State, the
latter shall ensure, before entering a ship in its register of ships, that there is a
representative or management person who shall be a national of the flag State, or be
domiciled therein. Such a representative or management person may be a natural or
juridical person who is duly established or incorporated in the flag State, as the
case may be, in accordance with its laws and regulations, and duly empowered to act on
the shipowner's behalf and account. In particular, this representative or management
person. should be available for any leqal process and to meet the shipowner's
responsibilities in accordance with the laws and requlations of the State of
registration.




3. _The State of registration should ensure that the person or persons accountable
for the management and operation of a ehip flying its flag are in a position to meet
the financial obligatione that may arise from the operation of such a ship to cover
risks which are normally insured in international maritime transportation in respect
of damage to third parties. To this end the State of registration should ensure that
ships flying its flag are in a position to provide at all times documents evidencing
that an adequate guarantee, euch as appropriate insurance or any other equivalent
means, has been arranged. Firthermore, the State of registration should ensure that
an appropriate mechanism, such as a maritime lien, mutual fund, wage insurance, social
security scheme, or any governmental guarantee provided by an appropriate agency of
the State of the accountable person, whether that person is an owner or operator,
exists to.cover wages and related monies owed to seafarers employed on ships flying
its flag in the event of default of payment by their employers. The State of
registration may also provide for any other appropriate mechanism to that effect in

its laws and regulations.

Article 11

Register of ships

1. A‘Stete of registration shall establish a register of ships flying its flag,
which register shall be maintained in a manner determined by that State and in
conformity with the relevant provisions of this Convention. Ships entitled by the
laws and regulations of a State to fly its flag shall be entered in this register in
the name of the owner or owners or, where national laws and requlations so provide,

the bareboat charterer.
2. Such register shall, inter alia, record the followings

(a) the name of the ship and the previous name and registry if any,

(b) the place or port of registration or home port and the official number or mark of
a identification of the ship)

(c) the international call sign of the ship, if assigned)
(d) the name of the builders, place of build and year of building of the ship)
(e) thendescription of the main technical characteristics of the ship,

(£) the name, address and, as appropriete, the nationality of the owner or of eech of
the ownerep

and, unless recorded in anothet public document readily accessible to the Registrar 1n
the flag State:

(g) the date of deletion or suspension of the previous registration of the ship)
‘n)  the name, address and, as appropriate, the nationality of the bareboat charterer,

where national laws and regulations provide for the registration of ships
bareboat chartered-in;



(i) the particulars of any mortgages or othér similar charges upon the ship as
stipulated by national laws and regulations)

3. Furthermore, such register should‘alao record:
(a) if there is more than one owner, the proportion of the ship owned by eqchi‘

(b) the name, address and, as appropriate, the nationality of the operator, wﬁen the
: operator is not the owner or the bareboat charterer. ﬁ

4, Before entering a ship in its register of ships a State should assure itself that
the previous registration, if any, is deleted. '

5. In the case of a ship bareboat chartered-in a State should assure itself that
right to fly the flag of the former flag State is suspended. Such registration shall
be effected on production of evidence, indicating suspension of previous registration
as regards the nationality of the ship under the former flag State and indicating
particulars of any registered encumbrances.

Article 12

Bareboat charter

-r

1. Subject to the provisions of article 11 and in acocordance with its laws and
regulationg a State may grant registration and the right to fly its flag to a ship
bareboat chartered-in by a charterer in that State, for the period of that charter.

2, When shipowners or charterers in States Parties to this Convention enter into
such bareboat charter activities, the conditions of registration contained in this
~Convention should be fully complied with.

3. To achieve the goal of compliance and for the purpose of applying the
requirements of this Convention in the case of a ship so bareboat chartered-in the
charterer will be considered to be the owner. This Convention, however, does not have
the effect of providing for any ownership rights in the chartered ship other than
those stipulated in the particular bareboat charter contract.

4, A State should ensure that a ship bareboat chartered-in and flying its flag,
pursuant to paragraphs 1 to 3 of this article, will be subject to its full
jurisdiction and control.

5. The State where the bareboat chartered-in ship is registered shall ensure that
the former flag State is notified of the deletion of the registration of the bareboat

chartered ship.

6. All terms and conditions, other than those specified in this article, relating to
the relationship of the parties to a bareboat charter are left to the contractual
disposal of those parties.




Article 13

Joint ventures

1. Contracting Parties to this Convention, in conformity with their national
policies, legislation and the conditions for registration of ships contained in this
Convention, should promote joint ventures between shipowners of different countries,
and should, to this end, adopt appropriate arrangements, inter alia, by safeguarding
the contractual rights of the parties to joint ventures, to further the establishment
of such joint ventures in order to develop the national shipping industry.

2. ﬁogional and international financial institutions and aid agencies should be
invited to contribute, as appropriate, to the egtablishment and/or strengthening of

joint ventures in the shipping industry of developing countries, particularly in the
least developed among them.

Article 14

Measures to protect the interests of labour-supplying countries

1. Por the purpose of safeguarding the interests of labour-supplying countries and
of minimizing labour displacement and consequent economic dislocation, if any, within
these countries, particularly developing countries, as a result of the adoption of
this Convention, urgency should be given to the implementation, inter alia, of the
measures as contained in Resolution' 1 annexed to this Convention.

2. In order to create favourable conditions for any contract or arrangement that may
be entered into by shipowners or operators and the trade unions of geamen or other
representative seamen bodies, bilateral agreements may be concluded between flag
States and labour-supplying countries concerning the employment of seafarers of those
labour-supplying countries,

Article 15

Measures to minimize adverse economic effects

For the purpose of minimizing adverse econamic effects that might occur within
developing countries, in the process of adapting and implementing conditions to meet
the requirements established by this Convention, urgency should be given to the
implementation, inter alia, of the measures as contained in Resolution 2 annexed to
this Convention.



Article 16

Deggsitggx

, The Secretary-General of the United Nations shall be the depositary of this
Convention,

Article 17

Imglementation

1. Cénériétiﬁg Parties shall take any legislative or other neasures neceséafy'to
implement this Convention.

2. Each Contracting Party shall, at appropriate times, communicate to the depositary
the texts of any legislative or other measures which it has taken in order to
implement this Convention.

3. The depositary shall transmit upon request to Contracting Parties the texts of

the legislative or other measures which hawve been communicated to him pursuant to
parggraph 2‘g£ this art;ple.

Article 18

Signature, ratification, acceptance, approval and accession

1. . All States are entitled to become Contracting Parties to this Convention by:
(a) signature not subject to ratification, acceptance or approval; or
{b) signature subject to and followed by ratification, acceptance or approval; or
(c) accession.
2, This Convention shall be open for signature from 1 May 1986 to and including 30
April 1987, at the Headquarters of the United Nations in New York and shall thereafter

remain open for accession.

3. Instruments of ratification, acceptance, approval or accession shall be deposited
with::he depositary.

- 10 -



"Article 19

Entry into force

1. This Convention shall enter into force 12 months after the date on which not less
than 40 States, the combined tonnage of which amounts to at least 25 per cent of world
tonnage, have became Contracting Parties to it in accordance with article 18. For the
purpose of this article the tonnage shall be deemed to be that contained in annex III
to thig Convention,

2, For each State which becomes a Contracting Party to this Convention after the
conditions for entry into force under paragraph 1 of this article have been met, the
Convention shall enter 1nto force for that State 12 months after that State has become

a Contracting Party.

Article 20

Review and amendments

l. After the expiry of a period of eight years from the date of entry into force of
this Convention, a Contracting Party may, by written communication addressed to the
Secretary-General of the United Nations, propose specific amendments to this
Convention and request the convening of a review conference to consider such proposed
amendments. The Secretary-General shall circulate such communication to all
Contracting Parties, If, within 12 months from the date of the circulation of the
communication, not less than two-fifths of the Contracting Parties reply favourably to
the request, the Secretary-General shall convene the Review Conference.

2, The Secretary-General of the United Nations shall circulate to all COhtracting

Parties the texts of any proposals for, or views regarding, amendments, at least six
months before the opening date of the Review Conference.

Article 21

Effect of amendments

1. The decisions of a review conference regarding amendments shall be taken by
consensus or, upon request, by a vote of a two~thirds majority of the Contracting
Parties present and voting. Amendments adopted by such a conference shall be
communicated by the Secretary-General of the United Nations to all the Contracting
Parties for ratification, acceptance, or approval and to all the States signatories of
the Convention for information.

2, Ratification, acceptance or approval of amendments adopted by a review conference
shall be effected by the deposit of a formal instrument to that effect with the
depositary.

- 11 -



3. Any amendment adopted by a review conference shall enter into force only for
those Contracting Parties which have ratified, accepted or approved it, on the first
day of the month following one year after its ratification, acceptance or approval by
two-thirds of the Contracting Parties. PFor any State ratifying, accepting or
approving an amendment after it has been ratified, accepted or approved by two-thirds
of the Contracting Parties, the amendment shall enter into force one year after its
ratification, acceptance or approval by that State.

4, Any State which becomes a Contracting Party to this Convention after the entry
into force of an amendment shall, failing an expression of a different intention by
that State:

(a) Be considered as a Party to this Convention as amended; and

(b) Be considered as a Party to the unamended Convention in relation to any
Contracting Party not bound by the amendment.

Article 22

Denunciation

1, Any Contracting Party may denounce this Convention at any time by means of a
notification in writing to this effect addressed to the depositary.

2, Such denunciation shall take effect on the expiration of one year after the
notification is received by the depositary, unless a longer period has been specified
in the notification.

IN WITNESS WHEREOF the undersigned, being duly authorized thereto, have affixed
their signatures hereunder on the dates indicated.

DONE at Geneva on 7 February 1986 in one original in the Arabic, Chinese,
English, French, Russian and Spanish languages, all texts being equally authentic.
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Annex I

Resolution 1

Measures to protect the interests of labour-supplying countries

The United Nations Conference on Conditiong for Registration of Ships,

Having adopted the United Nations Convention on Conditions for Registration of
Ships,

Recommends as followss:-

1. Labour-supplying countries should regulate the activities of the agencies within
their jurisdiction that supply seafarers for ships flying the flag of another country
in order to ensure that the contractual terms offered by those agencies will prevent
abuses and contribute to the welfare of seafarers. For the protection of their
seafarers, labour-supplying countries may require, inter alia, suitable security of
the type mentioned in article 10 from the owners or operators of ships employing such
seafarers or from other appropriate bodies)

2. Labour-supplying developing countries may consult each other in order to
harmonize as much as possible their policies concerning the conditions upon which they
will supply labour :in accordance with these principles and may, if necessary,
harmonize their legislation in this respect)

3. The United Nations Conference on Trade and Development, the United Nations
Development Programme and other appropriate international bodies should upon request
provide assistance to labour-supplying developing countries for establishing
appropriate legislation for registration of ships and attracting ships to their
registers, taking into account this Convention)

4, The International Labour Organisation should upon request provide assistance to
labour-supplying countries for the adoption of measures in order to minimize labour
displacement and consequent econamic dislocation, if any, within labour-supplying
countries which might result from the adoption of this Convention,

S. Appropriate international organizations within the United Nations system should
upon request provide assistance to labour-supplying countries for the education and
training of their seafarers, including the provision of training and equipment
facilities.
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Annex 11

Resblution 2

Measures to minimize adverse economic effects

The United Nations Conference on Conditions for Registration of Ships,

Having adc;pted the United Nations Convention on Conditions for Registration of
Ships,

Recommends as follows:-

1, The United Nations Conference on Trade and Development, the United Nations
Development Programme and the International Maritime Organization and other .
appropriate international bodies should provide, upon request, technical and financial
agsistance to those countries which may be affected by this Convention in order to
formulate and implement modern and effective legislation for the development of their
fleet in accordance with the provisions of this Convention)

2, The International lLabour Organisation and other appropriate international
organizations should also provide, upon request, assistance to those countries for the
preparation and implementation of educational and training programmes for their
seafarers as may be necessary)

3. The United Nations Development Programme, the World Bank and other appropriate
international organizations should'provide to those countries, upon request,
technical and financial assistance for the implementation of alternative national
development plans, programmes and projects to overcome economic dislocation which
might result from the adoption of this Convention
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Annex III

Merchant fleets of the world

Ships of 500 grt and above

As at 1 July 1985

Albania ,eecececvcccccsssscecssececces
Algeria cccvcvecscccssssssccccccccccne
ANgola sseccsscvssscsscscasccrssccscns
Argentind c.cccecceccccesccccsoccoccns
Australia ceeevecvsosssescovscccccccane
AuBtria ccecsccossccsccsccsscccccvcnce
BahamAS .cccoeovccsesocsccccnssscnnncsns
Bahrain .ececcccccccsccccscccscoccccsne
Bangladesh ..ccccevevsccccccccccscscne
Barbados ccccceccccscccccccrecscccrcne
Belgium .cceeescococccosccccscsccccnnse
Benin cececcesccsccccecccocccscocccncs
BOlivia ceeceesccsccsconcsscnsscncnans
Brazil cccececccccscsvsescccsssceccsnes
Bulgaria .c.ccesvesoccooscoccrcccscccns
BUXMM ccecctecccecsccnsssssccccssnsace
CaMEerOON ceccecvsecovccssccsocosscsossscse

Canada c.ccecscscccstcccccsscscccscces
Cape Verde scccesecocsscecccoscscscscsse
Chile cecesssceocccsscsscscsacscccccccnca
China seeccccocccccsecscoscscsceccscnne
Colombia cciececsccscscsscecassoccnnes
COMOYOB ceccssvsscvsvrsccccssccsvsccoscne
Cogta RICA .csevesvsoccsssnccccoccconse
COte A'IVOLTre ,seevevscscccssssccacssne
CUbA covecvcsrossrsocensssncassccnsoans .
CYPIrUB cceccececocosrssosscocscssscanne
Czechoslovakia ...cevveecvccceacceccns

Democratic Kampuchea .....cec0vevveeens

Gross regiatéred '

oné (grt)
52,698
1,332,863
71,581
2,227,252
1,877,560
134,225
3,852,385
26,646
300,151

4,034
2,247,571
2,999
14,913
5,935,899
1,191,419
94,380
67,057
841,048
8,765
371,468
10,167,450
357,668
649
12,616
124,706
784,664
8,134,083
184,299
998



Merchant fleets of the world
Ships of 500 grt and above
As at 1 July 1985

Gtoss‘rggiggered
tons (grt)

Democratic Yemen c.cccceccoccccccccsce
Denmark cececesccvccccsccssscccssacsos
Djibouti ceeceeccereessccccconrccssncs
Dominica .ceecessccavecccvscccecccnnnns
Dominican RepublicC .cccccecesoccccscss
ECUAdOr sovesccssccscccvscnssscccccncsns
EQYPt ceeccccsecseccsssccccccscocsansne
Equatorial Guinea cccccecssocccssccnes
Ethiopla ccvcececcocscccsesccccccconns
Faeroe IslandS..cvecesccccocccecccscce
2 R T
Pinland cccceoccvccccscscsscsconcssncs
FrancCe ececcescescsessecceccscscssssoccnse
GaAbON sseocoscccccssocssscsctssoncscnes
Gambia cccseseccssscrcscssorsssscsccne
German Democratic Republic ,..eccseces
Germany, Federal Republic of.cccccoess
Ghana ccecescecssvosesosssssensscssonces
GreeCe cesscesvccsscscscssssvecnsnssnes
Guatemala ceessevossrsccccsccscsscsccas
Guinea cececccccccrssccccscecsnnscrsonne
GUYANA secevvssccsssscsssssvssssssossns
HOoNAUXAB cocecvecscscocccsscsacsccsoccs
HUNGAYY ccvvecrcvscesrssccssssnssssscsos
Iceland ccceccecscoccaccsscscsecsccnnse
INdia cicocecvccsscocccsccrscvccccccnes
Indonesia ...ccvvercvssccnssnrnscsians .
Iran (Islamic Republic Of) cescscesces
B - T .

Ireland oc.ceeseccccoscoscsosccoccssans .
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4,229
4,677,360
2,066

500
35,667
417,372
835,995
6,412
54,499
39,333

. 20,145
1,894,485
7,864,931
92,687
1,597
1,235,840
5,717,767
99,637
30,751,092
15,569
598

3,888
301,786
77,182
69,460
6,324,145
1,604,427
2,172,401
882,715
161,304



Merchant fleets of the world

Ships of 500 grt and above

As at 1 July 1985

IBY8€l cesvevscscocscecsccossscsvssssne
TtAlY cecceccscscscccccccccsoscsosccscnnce
Jamaica ceecccecsccrcoccnccsccccsccnnes
JAPAN cecvccvcsccsstscscssscescsssvsscnes
JOrdan .ceccececssvssccccccscscssscscsen
Keny& ccccecccesccsccscscscscscccsscsccce
Kiribatl cevececcscccccesccscssccccnes
Korea, Democratic People's Republic of
Korea, Republic of cecesesscccssscccce
RuwBit cecevvosccscvcncnscccccocccccnce
Lebanon ccceccecccecscsscccsscssccsncscs
Liberia secececcrccccccccoccccscossssce
Libyan Arab Jamahiriya ccecccccccccces
MadagasSCAY ..cecvevsscssssesescsssssses
Malaysilh ccececececcoccccccsvsccccscnce
MAaldivVes ccccecoccocsscenscssonscsccne
Malta seoescscrecccsccsocssccncocsccnes
Mauritania ..cccceccccccccceccccoceces
MAauritius .eceecccccssesceccccroccccns
MeXiCO sccsvcsscccscsnsvesssccrncecnce
MONACO ceessssssccsocscsscsacscscccssnce
MOTOCCO cosscccssocssscssvssosssccccncse
Mozambique csevsecescocccocccccccccccce
NAUrU coceecesssssrcccccccccccscconcce
Netherlands c.ccececcccccsccscccsccccsse
New Zealand .cccecoccsscccccscsccssccce
Nicaragua .cececccecesssscccsscccsscce
Nigeria cceeececcsccsecscscsssccscscccnee
NOYWRY cccesvcsccsccssccsccsscssccccsace

mn 000 0QOCIOPOIRINOEOIOIOEOECEOIOSIOOOOIOOIOEDBIOPOIETOTOTS
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Gross registered

tons (grt)

541,035
8,530,108
7,473
37,189,376
47,628
1,168
1,480
470,592
6,621,898
2,311,613
461,525
57,985,747
832,450
63,115
1,708,599
125,958
1,836,948
1,581
32,968
1,282,048
3,268
377,702
17,013
64,829
3,628,871
266,285
15,869
396,525
14,567,326
10,939



Merchant fleets of the world

Ships of 500 grt and above

As at 1 July 1985

Pakistan cccececececccccccescccssicosscce
PANAMA ccvecvvcccsccrsccscccscscscnsoce

Pap\l& NGVG\Iine& e0 00000 00RO PORIBIOIGIONOITLDSL

Puaguay ® 00000000000 00000000 COONOEOSEOIEOSNITS

PerU cceecvecccscrsecsccccceccsccnssscnse
Philippines ccccecscvcsccessccssccccns
POlaANd scvececvessssctsersenscnissscne
POrtuUgal seececcecccccsceccsceccsccnncs
QALAY ceeviscescccrcosrsncscssscsscncsse
ROMANLIA cecevccccscscscsccscsossscncnns
Saint Vincent and the Grenadines .....
SBMOA seescecsscvorsosssscosssvsnsssss
Saudi Arabia tececccocccscccccscsnencs
Senegal cccescvccsecrccscsscccsrccssas
Singapore ccseccccccrcscsscccscccnssesne
Solomon ISlands ..eceeescssesscssssssne
Somalia cccverrcsccccssrssasecssccenss
South Africa ..ccceeececssocccccscsans
SPAiNn .cceveccvcscoscosssscrsssscoccns
Sri Lanka «ccovccossvrcccvrsncccsccccnse
Sudan ;...............................
SUriname ccesccescscsccsccssesscsssonoe
SWweden cccviecsosrcccoscsrcnccscrcscnns
Switzerland scccccecsecccscsscrcnconsns
Syrian Arab RepublicC cccsccoccsccesces
Tanzania, United Republic of .cccccces
Thailand cececescesscsoscescscssncenss

TOQO 000 0000000000000 00 0000000000000

Tonga ® 6 006906060 0000060000000000000050 00 )

Trinidad and Tobago .eeeeeecscecoans .
Tunisia coceeeenerorsenscnnsscssccnanns
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Gross registered

tons (grt)
429,973
© 39,366,187
10,671
38,440 -
640,968
4,462,291
2,966,534
1,280,065
339,725
2,769,937
220,490
25,644
2,868,689
19,426
6,385,919
1,018
22,802
501,386
5,650,470
617,628
92,700
11,181
2,951,227
341,972
40,506
43,471
550,585
52,677
13,381
9,370
274,170



Merchant fleets of the world
Ships of 500 grt and above
As at 1 July 1985

Gross registered

tons (grt)
TUXKEY sovesnssssossocecrscoscssconosoce 3,532,350
Uganda@ ccecevocsscccssscossccncscccasne 3,394
Union of Soviet Socialist Republics .. 16,767,526
United Arab Emirates ccccescccccsesses 805,318
United Kingdom of Great Britain and
Northern Ireland .c.cceeccocccccccss 13,260,290
Bermuda ceeeesccsvcccccscccocnse 969,081
British Virgin Islands ..c.ecceee 1,939
Cayman ISlands ececccccocccsceses 313,755
Gibraltar ccccscccccecccessssses 568,247
HONg KONG cececoccccccscsscsesasne 6,820,100
Montserrat .cccceccccccsccccsssce 711
Saint Helena .cccevecccsovcsscecse 3,150
Turks and Caicos Islands ....... 513
TOtAlececeossescscocosccccccna 21,937,786
United States of America cccececcecses 13,922,244
UZUQUAY scoscscvsccsescscscssosscancnse 144,907
VANUALU cecevscoccvcscosscsssncsssscosons 132,979
Venezuela .cccecccceccsvsssccscscssesce 900,305 -
Viet Nam cccvsccccccsoccccccsscccccsose 277,486
YUgoB8lavia ceccccccccccccccnceccsacccne 2,648,415
ZA1Ye ceeccscceccsicssscsccccsocscccse 70,127
Unallocated sevecessescssonressscncnss 4,201,669
World totll ..ccccecevccccccssssccccscsns 383,533,282
e m————

Sources Compiled on the basis of data supplied by Lloyd's Shipping
Information Services (London).
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Notes:

(1)

(i1)

Types of ship included.

- 0il tankers

- 0il/chemical tankers

- Chemical tankers

- Miscellaneous tankers (trading)

- Liquified gas carriers

- Bulk/oil carriers (including ore/oil)

- Ore and bulk carriers

- General cargo ships

- Containerships (fully cellular and lighter carriers)
- Vehicle carriers

- Ferries and passenger ships and passenger/cargo ships
- Livestock carriers

Excluding the reserve fleet of the United States of America and
the United States and Canadian Great Lakes Fleets.
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CONVENTION DES NATIONS UNIES
SUR LES CONDITIONS D’IMMATRICULATION
DES NAVIRES

NATIONS UNIES
1986






Les Etats Parties a la présente Convention,

Reconnaissant la nécessité de promouvoir l'expansion harmonieuse des transports
maritimes mondiaux dans leur ensemble,

Rappelant la résolution 35/56 de 1'Assemblée générale, du 5 décembre 1980,
en annexe a laquelle figure la Stratégie internationale du développement pour la
troisiéme Décennie des Nations Unies pour le développement, ou il est notamment
demandé, au paragraphe 128, que la participation des pays en développement au
transport international des marchandises soit accrue,

Rappelant aussi que, conformément i la Convention de Genéve de 1958 sur la
haute mer et a la Convention des Nations Unies de 1982 sur le droit de la mer, il doit
exister un lien authentique entre le navire et 1l'Etat du pavillon, et conscients
de l'obligation faite a 1'Etat du pavillon d'exercer effectivement sa juridiction et
son contrdle sur les navires battant son pavillon conformément au principe du lien

authentique,

Estimant qu'a cette fin 1'Etat du pavillon devrait avoir une administration
maritime nationale compétente et adéquate,

Estimant aussi que, pour exercer effgctivement son contrdle, 1'Etat du pavillon
devrait faire en sorte qu'il soit facile d'identifier les personnes responsables de
la gestion et de l'exploitation d'un navire inscrit i son registre et de mettre
en cause leur responsabilité,

Estimant en outre que des mesures visant a faciliter l'identification et la
détermination de la responsabilité des personnes responsables des navires pourraient
aider dans la lutte contre la fraude maritime,

Réaffirmant, sans préjudice de la présente Convention, que chaque Etat fixe les
conditions de l'octroi de sa nationalité aux navires, de l'immatriculation des navires
sur son territoire et du droit de battre son pavillon,

Animés par le désir qu'éprouvent les Etats souverains de résoudre dans un esprit
de comprehension mutuelle et de coopération tous les problémes relatifs aux conditions
d'octroi de la nationalité aux navires et d'immatriculation des navires,

Considérant que rien dans la présente Convention n'est réputé porter atteinte
a aucune des dispositions qui, dans les lois et réglements nationaux des Parties
contractantes 3 la présente Convention, outrepassent les dispositions figurant dans
ladite Convention,

Reconnaissant les domaines de compétence des institutions spécialisées et
d'autres organismes des Nations Unies prévus dans leurs actes constitutifs respectifs,
en tenant compte des accords qui ont pu étre conclus entre l'Organisation des
Nations Unies et les institutions, et entre certaines institutions et certains
organismes dans des domaines déterminés,

Sont convenus de ce qui suit :



Article premier

Objectifs

Pour assurer ou, le cas échéant, renforcer le lien authentique entre 1'Etat
et les navires battant son pavillon, et pour exercer effectivement sur ces navires
sa juridiction et son contrdle en matiére d'identification et de responsabilité
des propriétaires de navires et des exploitants, comme en matiére administrative,
technique, économique et sociale, 1'Etat du pavillon applique les dispositions
figurant dans la présente Convention.

Article 2
Définitions
Aux fins de la présente Convention :

Le terme "navire" s'entend de tout bitiment de mer apte a naviguer par ses
propres moyens qui est utilisé dans le commerce maritime international pour le
transport de marchandises, de passagers ou de marchandises et de passagers,

a l'exception des batiments de moins de 500 tonneaux de jauge brute;

L'expression "Etat du pavillon" s'entend de 1'Etat dont un navire bat et a le
droit de battre le pavillon; : ‘

+ Par "propriétaire" ou "propriétaire de navire" on entend, sauf indication claire
en sens contraire, toute personne physique ou morale qui est inscrite au registre des
navires de l1'Etat d'immatriculation comme étant le propriétaire d'un navire;

Le terme "exploitant" désigne le propriétaire ou l'affréteur coque nue, ou
toute autre personne physique ou morale chargée formellement des responsabilités
du propriétaire ou de l'affréteur coque nue;

L'expression "Etat d'immatriculation" s'entend de 1'Etat sur le registre des
navires duquel un navire est inscrit;

L'expression "registre des navires" s'entend du ou des registres officiels
ou sont consignés les éléments d'identification visés a l'article 11 de la présente
Convention;

L'expression "Administration maritime nationale" s'entend de toute autorité
d'Etat ou de tout organisme public qui est institué par 1'Etat d'immatriculation
conformément 3 sa législation et qui, en application de cette législation, est
notamment responsable de la mise en oeuvre des accords internationaux relatifs aux
transports maritimes et de l'application des régles et normes concernant les navires
placés sous sa juridiction et son contrdle;

L'expression "affretement coque nue" s'entend d'un contrat de location d'un navire
pour une période de temps stipulée en vertu duquel le preneur a la pleine possession et
l'entier contrdle du navire, y compris le droit d'engager le capitaine et l'équipage
du navire, pour la durée du bail;

L'expression "pays fournisseur de main-d'oeuvre'" s'antand d'un pays qui fournit
des gens de mer pour servir a bord d'un navire qui ka2t o 2avillon d'un autre pays.
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Article 3
Champ d'application

_‘Le présent Accord s'applique i tous les navires définis & l'article 2.

Article 4

Dispositions générales

1. Tout Etat, qu'il soit cotier ou sans littoral, a le droit de faire naviguer en
haute mer des navires battant son pavillon.

2. Les navires possédent la nationalité de 1'Etat dont ils sont autorisés a battre
le pavillon.

3. Les navires naviguent sous le pavillon d'un seul Etat.

4. Aucun navire n'est inscrit simultanément sur les registres des navires de deux
Etats ou plus, sous réserve des dispositions des paragraphes 4 et 5 de l'article 11
et de celles de 1l'article 12.

5. . Aucun changement de pavillon ne peut intervenir au cours d'un voyage ou d'une

escale, sauf en cas de transfert réel de la propriété ou de changement
d'immatriculation.

Article 5

Administration maritime nationale

1. L'Etat du pavillon a une administration maritime nationale compétente et
adéquate soumise a sa juridiction et a son contrdle.

2. L'Etat du pavillon donne effet aux régles et normes internationales applicables
concernant, en particulier, la sécurité des navires et des personnes a bord et la
prévention de la pollution du milieu marin.

3. L'administration maritime de 1'Etat du pavillon fait en sorte :

a) que les navires qui battent le pavillon de 1'Etat respectent ses lois et
réglements concernant 1l'immatriculation des navires et les régles et normes
applicables concernant, en particulier, la sécurité des navires et des personnes a
bord, et la prévention de la pollution du milieu marin;



b) que les navires qui battent le pavillon de 1'Etat soient inspectes
periodlquement par ses inspecteurs autorises pour assurer le respect des regles et
normes internationales applicables; - : T

c) que les navires qui battent le pavillon de l'Etat aient bord des
documents, en particulier des documents attestant le droit de battre son pavillon
et les autres documents pertinents en cours de validité, y compris ceux qu'exigent
les conventlons internationales auxquelles 1'Etat d'immatriculation est partie--'

d) - 'que les: proprletaires de navires qui. battent le: pavillon de l’Etat
respectent les principes de l'immatriculation des navires conformément aux . is et
réglements dudit Etat et aux dispositions de la présente Convention.

4. L'Etat d'immatriculation exige tous les renseignements appropriés nécessaires

a l'identification et & la responsabilité entiére concernant les navires qui -
battent son pavillon.

Article 6

Identification et.responsabilité

1. L'Etat d'immatriculation inscrit notamment, sur son registre des navires, des
renseignements concernant le navire et son ou ses propriétaires. Des renseignements
concernant l'exploitant, quand l'exploitant n'est pas le propriétaire, devraient
figurer au registre des navires ou dans le registre officiel des exploitants tenu
par le Service de 1'immatriculation des navires, ou étre aisément accessiblesié ce
dernier, conformément aux lois et réglements de 1'Etat d'immatriculation. L'Etat
d'immatriculation délivre des documents attestant l'immatriculation du navire.

2. L'Etat d'immatriculation prend les mesures nécessaires pour faire en sorte que
le propriétaire ou les propriétaires, l'exploitant ou les exploitants ou toute(s)
autre(s) personne(s) qui peuvent &tre tenues responsables de la gestion et de
1'exploitation des navires qui naviguent sous son pavillon puissent &tre facilement

s

identifiés par les personnes ayant un intérét légitime & obtenir ces renseignements.

3.  Les registres des navires devraient étre a la disposition de quiconque a un
intérét légitime & obtenir les renseignements qu'ils contiennent, conformément aux
lois et réglements de l'Etat du pavillon.

4. ' Les Etats devraient faire en sorte que se trouvent 3 bord des navires battant
leur pavillon des documents contenant des renseignements sur 1l'identité du
propriétaire ou des propriétaires, de 1'exploitant ou des exploitants, de la
personne ou des personnes responsables de l'exploitation de ces navires, et tenir
ces renseignements a la disposition des autorités de l'Etat du port.




5. Des livres de bord devraient étre tenus sur tous les navires et conservés
pendant un délai raisonnable aprés la date de la derniére mention, nonobstant toute
modification du nom du navire, et toute personne ayant un intérét légitime a obtenir
les renseignements y figurant devrait pouvoir prendre connaissance et copie de ces
livres, conformément aux lois et réglements de 1'Etat du pavillon. Si un navire est
vendu et immatriculé dans un autre Etat, les livres de bord couvrant la période
antérieure 3 la vente devraient &tre conservés et toute personne ayant un intérét
légitime 3 obtenir les renseignements y figurant devrait pouvoir en prendre
connaissance et copie, conformément aux lois et réglements du précédent Etat du
pavillon.

6. Un Etat prend les mesures nécessaires pour s'assurer que les navires qu'il
immatricule ont des propriétaires ou des exploitants identifiables de maniére
adéquate aux fins de s'assurer de leur pleine responsabilité.

7. Les Etats devraient faire en sorte que les contacts directs entre les
propriétaires de navires battant leur pavillon et leurs pouvoirs publics soient
exempts de restrictions.

Article

Participation des nationaux 3 la propriété des navires -
et aux equipages

Eu égard aux dispositions relatives i la propriété des navires et au
recrutement des équipages énoncées aux paragraphes 1 et 2 de l'article 8 et aux
paragraphes 1 & 3 de l'article 9, respectivement, et sans préjudice de 1l'application
d'aucune autre disposition de la présente Convention, l'Etat d'immatriculation est
tenu d'observer soit les dispositions des paragraphes 1 et 2 de l'article 8, soit
celles des paragraphes 1 a 3 de l'article 9, mais peut aussi observer les unes et
les autres.

Article 8

Propriété des navires

1. Sous réserve des dispositions de l'article 7, 1'Etat du pavillon prend dans
ses lois et réglements des dispositions sur la propriété des navires qui battent
son pavillon.

2. Sous réserve des dispositions de l'article 7, l1'Etat du pavillon fait figurer
dans ses lois et réglements, des dispositions appropriées sur la participation de
ses nationaux en tant que propriétaires des navires qui battent son pavillon et sur
le niveau de cette participation; ces lois et réeglements devraient &tre suffisants
pour permettre a l1'Etat du pavillon d'exercer effectivement sa juridiction et s:2na
contrdle sur les navires qui battent son pavillon.




Article 9

Recrutement des équipages

1. Sous réserve des dispositions de l'article 7, un Etat d'immatriculation, dans
l'application de la présente Convention, respecte le principe qu'une partie
satisfaisante de l'effectif des officiers et des équipages des navires marchands
qui battent son pavillon est constituée par des nationaux ou des personnes
domiciliées ou ayant légalement leur résidence permanente dans l'Etat
d'immatriculation.

2. Sous réserve des dispositions de l'article 7 et conformément & l'objectif énoncé
au paragraphe 1 du présent article, et en prenant les mesures nécessaires, l'Etat
d'immatriculation tient compte des circonstances ci-aprés :

a) la disponibilité de gens de mer qualifiés dans 1'Etat d'immatriculation;

b) les accords multilatéraux ou bilatéraux, ou autres arrangements de tout
type, valables et exécutables selon la législation de 1'Etat d'immatriculation;

c) l'exploitation rationnelle et économiquement viable de ses navires.

3. L'Etat d'immatriculation devrait appliquer les dispositions du paragraphe 1
a 1'échelle du navire, de la société ou de la flotte.

4. L'Etat d'immatriculation, conformément 3 ses lois et réglements, peut autoriser
des personnes d'autres nationalités a servir a bord des navires qui battent son
pavillon conformément aux dispositions pertinentes de la présente Convention. .

5. Suivant l'objectif fixé au paragraphe 1 du présent article, l'Etat
d'immatriculation devrait, en coopération avec les propriétaires de navires,
favoriser 1l'éducation et la formation de ses nationaux ou des personnes domiciliées
ou ayant légalement leur résidence permanente sur son territoire.

6. L'Etat d'immatriculation fait en sorte :

a) que le niveau et la compétence du personnel recruté pour les navires qui
battent son pavillon soient tels qu'ils assurent le respect des régles et normes
internationales applicables, en particulier pour ce qui concerne la sécurité en mer;

b) que les conditions d'emploi & bord des navires qui battent son pavillon
soient conformes aux régles et normes internationales applicables;

¢) qu'existent des procédures juridiques appropriées pour le réglement des
différends civils entre les gens de mer employés i bord des navires qui battent son
pavillon et leurs employeurs;

d) que les gens de mer, nationaux et étrangers, aient accés aux voies de
droit appropriées sur un pied d'égalité pour pouvoir faire valoir leurs droits
contractuels dans leurs relations avec leurs employeurs.



Article 10

Role des Etats du pavillon dans la gestion
des societes propriétaires de navires et des navires

1. L'Etat d'immatriculation, avant d'inscrire un navire sur son registre des
navires fait en sorte que la société propriétaire de navires ou qu'une société
filiale propriétaire de navires soit établie et/ou ait son principal établissement
sur son territoire, conformément i ses lois et réglements.

2. Si ni la société propriétaire de navires, ni une société filiale propriétaire
de navires, ni le principal établissement de la société propriétaire de navires
n'est installé dans 1'Etat du pavillon, ce dernier fait en sorte avant d'inscrire
un navire sur son registre des navires qu'il y ait un représentant ou un gérant qui
soit un national de 1'Etat du pavillon ou qui ait son domicile dans cet Etat. Ledit
représentant ou gérant peut étre une personne physique ou une personne morale
diiment établie ou constituée en société dans l'Etat du pavillon, selon le cas,
conformément 3 ses lois et réglements, et diiment habilitée & agir au nom et pour le
compte du propriétaire de navire. En particulier, le représentant ou gérant devrait
étre susceptible de toute voie de droit et pouvoir é&tre tenu des responsabilités

du propriétaire de navire conformément aux lois et réglements de l'Etat
d'immatriculation.

3. L'Etat d'immatriculation devrait faire en sorte que la personne ou les
personnes responsables de la gestion et de l'exploitation d'un navire battant son
pavillon soient en mesure d'exécuter les obligations financiéres auxquelles
l'exploitation dudit navire peut donner naissance pour couvrir les risques qui sont
normalement assurés en matiére de transports maritimes internationaux en cas de
dommages aux tiers. A cette fin, l'Etat d'immatriculation devrait faire en sorte
que les navires battant son pavillon soient en mesure de présenter a tout moment
des documents établissant qu'une garantie adéquate, telle qu'une assurance
appropriée ou d'autres moyens équivalents, existe. En outre, 1l'Etat
d'immatriculation devrait faire en sorte qu'il existe un mécanisme approprié, qui
peut &tre une hypothéque maritime, une société mutuelle, un régime d'assurance des
salaires, un régime de sécurité sociale, ou une garantie gouvernementale fournie
par un organisme approprié du pays de la personne responsable, qu'il s'agisse d'un
propriétaire ou d'un exploitant, pour garantir le paiement des salaires et autres
sommes dues aux gens de mer employés sur les navires battant son pavillon en cas
de défaut de paiement par leurs employeurs. L'Etat d'immatriculation peut aussi
instituer tout autre mécanisme approprié i cet effet dans ses lois et réglements.




Article 11

Registre des navires

1. L'Etat d'immatriculation institue un registre des navires battant son pavillon
qui est tenu selon les modalités fixées par ledit Etat et conformément aux
dispositions pertinentes de la présente Convention. Les navires autorisés par les
lois et réglements d'un Etat a naviguer sous son pavillon sont inscrits sur ce
registre au nom du ou des propriétaires, ou, si les lois et réglements nationaux le
prévoient, de l'affréteur coque nue.

2. Figurent notamment au registre :

a) Le nom du navire et, le cas échéant, son nom antérieur et l'immatriculation
précédente;

b) Le lieu ou port d'immatriculation ou le port d'attache et le numéro ou la
marque officiels d'identification du navire;

c) L'indicatif d'appel du navire, s'il en existe un;
d) Le nom des constructeurs, le lieu et l'année de construction du navire;
e) La description des principales caractéristiques techniques du navire;

f) Le nom, 1'adresse et, s'il y a lieu, la nationalité du propriétaire ou de
chacun des propriétaires;

et, sauf s'ils sont consignés dans un autre document public aisément accessible au
service chargé de l'immatriculation dans 1'Etat du pavillon :

g) La date de radiation ou de suspension de la précédente immatriculation
du navire;

h) Le nom, l'adresse et, s'il y a lieu, la nationalité de l'affréteur coque
nue, si les lois et réglements nationaux prévoient l'immatriculation des navires
affrétés coque nue;

i) Le détail de toutes hypothéques ou autres charges analogues grevant le
navire selon les dispositions des lois et réglements nationaux.

3. En outre, le registre devrait aussi indiquer :

a) S'il y a plus d'un propriétaire, la part du navire appartenant a chacun
des propriétaires;

b) Le nom, l'adresse et, s'il y a lieu, la nationalité de l'exploitant si
l'exploitant n'est pas le propriétaire ou l'affréteur coque nue.



4. Avant d'inscrire un navire sur son registre des navires, un Etat devrait
s'assurer que l'immatriculation précédente, s'il y en a eu une, a été radiée.

5. Dans le cas d'un navire affrété coque nue, l1l'Etat devrait s'assurer que le
droit de battre le pavillon du précédent Etat du pavillon est suspendu. Cette
immatriculation est subordonnée & la présentation de la preuve de la suspension de
1'immatriculation précédente relativement i la nationalité du navire sous
l'autorité du précédent Etat du pavillon et de documents indiquant-les.
caractéristiques des hypothéques éventuelles inscrites. . :

v

Article 12

Affrétement coque nue

1. Un Etat peut, sous réserve des dispositions de l'article 11 et conformément
a4 ses lois et réglements, accorder 1l'immatriculation et le droit de battre son
pavillon a un navire affrété coque nue par un affréteur dudit Etat, pour la durée
de l'affrétement.

2. Lorsque des propriétaires de navires .ou des affréteurs d'Etats parties a la
présente Convention entreprennent des activités d'affrétement coque nue, les
conditions d'immatriculation énoncées dans la présente Convention devraient étre
pleinement respectées.

3. 'Pour atteindre cet objectif, et aux fins de l'application des prescriptions de
la présente Convention dans le cas d'un navire ainsi affrété coque nue, l'affréteur
sera considéré comme en étant le propriétaire. La présente Convention n'a pas
toutefois pour effet de créer, en ce qui concerne la propriété du navire affrété,
d'autres droits que ceux énoncés dans le contrat d'affrétement coque nue considéré.

4. Conformément aux paragraphes 1 a 3 du présent article, les Etats devraient
faire en sorte que les navires affrétés coque nue et battant leur pavillon soient
pleinement soumis a leur juridiction et a leur contrdle.

5. L'Etat ou le navire affrété coque nue est immatriculé s'assure, au moment de
la radiation de 1'immatriculation de ce navire, que cette radiation est notifiée
au précédent Etat du pavillon. '

6. Toutes les conditions et modalités, autres que celles qui sont mentionnées
dans le présent article, concernant les relations entre les parties a un contrat
d'affrétement coque nue, relévent de la liberté de contracter de ces parties.

\



Article 1:

Coentreprises

1. Les Parties contractantes a la présente Convention, conformément & leur
politique nationale, & leur législation et aux conditions d'immatriculation
prévues dans la présente Convention, devraient favoriser les coentreprises entre
propriétaires de navires de pays différents, et devraient, a cette fin, adopter des
mesures appropriées, notamment en protégeant les droits contractuels des parties
aux coentreprises, pour promouvoir la constitution de ces coentreprises afin de
développer leur secteur national des transports maritimes.

2. Les institutions de financement et les organismes d'aide régionaux et
internationaux devraient étre invités i contribuer comme il convient & la création
et /ou au renforcement de coentreprises dans le secteur des transports maritimes dans

les pays en développement, en particulier dans les pays les moins avancés.

Article 14

Mesures pour protéger les intéréts des pays
fournisseurs de main-d'oeuvre

1. Afin de sauvegarder les intéréts des pays fournisseurs de main-d'oeuvre, ainsi
que de réduire au maximum les déplacements de main-d'oeuvre et les perturbations
économiques qui pourraient en résulter dans ces pays, et en particulier dans les

pays en développement, par suite de 1l'adoption de la présente Convention, il faudrait
notamment appliquer d'urgence les mesures indiquées dans la résolution 1 annexée a

la présente Convention.

2. Pour créer des conditions propices a l'éventuelle conclusion de contrats ou de
conventions entre les propriétaires de navires ou les exploitants et les syndicats
de gens de mer ou d'autres organismes représentatifs des gens de mer, des accords
bilatéraux peuvent étre conclus entre les Etats du pavillon et des pays
fournisseurs de main-d'oeuvre concernant 1'emploi des gens de mer de ces pays
fournisseurs de main-d'oceuvre.

Article 15

Mesures pour réduire au maximum les effets
economiques defavorables

Afin de réduire au maximum les effets économiques défavorables qui pourraient
se produire dans les pays en développement en raison de 1'adaptation et de
l'application des conditions voulues pour répondre aux obligations établies par la
présente Convention, il faudrait notamment appliquer d'urgence les mesures indiquées
dans la résolution 2 annexée i la présente Convention.
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Article 16

Dépositaire

Le Secrétaire général de 1'Organisation des Nations Unies est le dépositaire
de la présente Convention.

Article 17

Mise en application

1. . -Les Parties contractantes adopteront toutes dispositions législatives ou autres
mesures nécessaires pour l'application de la présente Convention.

2. Chaque Partie contractante communiquera au dépositaire, dans les délais
appropriés, le texte des dispositions législatives ou autres mesures qu'il aura
adoptées pour 1l'application de la présente Convention.

3. Le dépositaire transmettra & toutes les Parties contractantes, a leur demande,

le texte des dispositions législatives ou’autres mesures qui lui aura été communiqué
en application du paragraphe 2 du présent article.

Article 18

Signature, ratification, acceptation, approbation et adhésion

1, Tous les Etats peuvent devenir Parties contractantes & la présente Convention
selon l'une des procédures suivantes :

a) signature sans réserve quant 3 la ratification, l*acceptation ou
1'approbation; ou

b) signature sous réserve de ratification, d'acceptation ou d'approbation
et suivie de ratification, d'acceptation ou d'approbation; ou

¢) adhésion.
2. La présente Convention sera ouverte 3 la signature du ler mai 1986
au 30 avril 1987 inclus au Siége de 1'Organisation des Nations Unies, a New York,

et demeurera ensuite ouverte a 1l'adhésion.

3. Les instruments de ratification, d'acceptation, d'approbation ou d'adhésion
seront déposés auprés du dépositaire.

- 11 -



Article 19 P

Entree en vigueur R I A Y S G

iy

1. La présente Convention entrera en vigueur douze mois aprés la date 2 laqhélle
40 Etats au moins, dont le tonnage combiné represente au moins 25 % du tonnage

mondial, ‘seront devenus Parties contractantes conformément 3 1l'article 18. Aux fins
du présent article’, ‘le tonnage 'sera repute étre celui qui figure dans l'annexe III

de la presente Convention.*‘ - o .-‘ : R s
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2. Pour tout Etat qui deviendra Partie contractante 3 1a° presente ‘Convent £on apres
la réalisation des conditions d'entrée en vigueur énoncées au paragraphe 1 du-
présent article, la Convention entrera en vigueur, pour cet Etat, douze mois apres
que cet Etat sera devenu Partie contractante. .

Article 20

Révision et amendements

1. A l'expiration d'une période de huit “ans i compter de la date d'entrée en
vigueur de la présente Convention, une Partie contractante peut, par voie de
communication écrite adressée au Secrétaire général de 1l'Organisation des

Nations Unies, proposer des amendements précis & la présente Convention et demander
la convocation d'une conférence pour examiner les amendements proposés. Le Secrétaire
général transmet cette communication a toutes les Parties contractantes. Si, dans

les douze mois a compter de la date ou la communication a été transmise, les deux
cinquiémes au moins des Parties contractantes répondent favorablement a cette

demande, le Secrétaire général convoque la conférence de révision.
2. Le Secrétaire général de 1'Organisation des Nations Unies transmet 3 toutes
les Parties contractantes le texte de toutes propositions d'amendements, ou

d'opinions les concernant, six mois au moins avant la date d'ouverture de la
conférence de révision.

Article 21

Effet des amendements

1. Les décisions d'une conférence de révision concernant des amendements sont
prises par consensus ou, si demande en est faite, par un vote 3 la majorité des deux
tiers des Parties contractantes présentes et votantes. Les amendements adoptés par
cette conférence sont communiqués par le Secrétaire général de 1'Organisation des
Nations Unies a toutes les Parties contractantes aux fins de ratification,
azceptation ou approbation, ainsi qu'a tous les Etats signataires de la Convention
pour information.
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2. La ratification, l'acceptation ou l'approbation d'amendements adoptés par
une conférence de révision s'effectuent par le dépdt d'un instrument en bonne et
due forme a cet effet auprés du dépositaire.

3. Tout amendement adopté par une conférence de révision entre en vigueur
uniquement pour les Parties contractantes qui l'ont ratifié, accepté ou approuvé,
le premier jour du mois suivant l'expiration d'un délai d'un an & compter de sa
ratification, de son acceptation ou de son approbation par les deux tiers des
Parties contractantes. Pour tout Etat qui ratifie, accepte ou approuve un
amendement aprés sa ratification, son acceptation ou son approbation par les deux
tiers des Parties contractantes, l'amendement entre en vigueur un an aprés sa
ratification, son acceptation ou son approbation par cet Etat.

4. Tout Etat qui devient Partie contractante a la présente Convention aprés
l'entrée en vigueur d'un amendement est, s'il n'exprime pas une intention
différente, réputé :

a) Partie 3 la présente Convention telle qu'elle a été amendée; et

b) Partie a la Convention non amendée & 1l'égard de toute Partie contractante
non liée par 1'amendement.
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Article 22

Dénonciation

1. Toute Partie contractante pourra dénoncer la présente Convention & tout
moment en adressant une notification écrite & cet effet au dépositalire.

2. La dénonciation prendra effet a l'expiration d'un délai d'un an i compter
de la date de réception de cette notification par le dépositaire, a moins qu'un
délai plus long n'ait été spécifié dans la notification.

EN FOI DE QUOI les soussignés, dlment autorisés i cet effet, ont apposé leurs
signatures ci-dessous aux dates indiquées.

FAIT & Genéve, le 7 février 1986, en un seul original en langues anglaise,
arabe, chinoise, espagnole, frangaise et.russe, tous les textes faisant
également foi.
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Annexe I

Résolution 1

Mesures pour protéger les intéréts des pays
fournisseurs de main-d'oeuvre

La Conférence des Nations Unies sur les conditions d'immatriculation des
navires, ‘ o

Ayant adopté la Convention des Nations Unies sur les conditions d'immatriculation
des navires,

Recommande ce qui suit :

1. Les pays fournisseurs de main-d'oeuvre devraient contrdler les activités.
des entreprises relevant de leur juridiction qui fournissent des équipages pour des
navires battant pavillon d'un autre pays, de facon & faire en sorte que les conditions
contractuelles offertes par ces entreprises évitent les abus et contribuent au
bien-étre des équipages. Pour assurer la protection de leurs gens de mer, les pays
fournisseurs de main-d'oeuvre peuvent notdmment exiger des propriétaires de navires
ou des exploitants employant cette main-d'oeuvre ou d'autres organismes appropriés
une garantie adéquate du type de celle qui est mentionnée i l'article 10;

2. Les pays fournisseurs de main-d'oeuvre peuvent se consulter en vue
d'harmoniser autant que possible leurs politiques concernant les conditions auxquelles
ils fourniront de la main-d'oeuvre conformément aux présents principes et ils
pourront, au besoin, harmoniser leur législation dans ce domaine;

3. La CNUCED, le PNUD et les autres organismes internationaux compétents
devraient aider les pays en développement fournisseurs de main-d'oeuvre qui le leur
demandent a élaborer, en matiére d'immatriculation des navires, une législation
appropriée et susceptible d'inciter les propriétaires i immatriculer leurs navires
sur les registres de ces pays, compte tenu de la présente Convention;

4. Le BIT devrait aider les pays fournisseurs de main-d'oeuvre qui le lui
demandent 3 adopter des mesures propres a réduire au maximum les déplacements de
main-d'oeuvre et les perturbations économiques que l'adoption de la présente
Convention pourrait éventuellement entrafner dans les pays fournisseurs de
main-d'oeuvre;

5. Les organismes internationaux compétents au sein du systéme des
Nations Unies devraient aider les pays fournisseurs de main-d'oeuvre qui le leur
demandent a dispenser un enseignement général et professionnel & leurs gens de mer,
notamment en fournissant des moyens de formation et des équipements.
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"‘Anhexe II

Résolution. 2

Mesures pour réduire au maximum les effets
économiques défavorables

La Conférence des Nations Unies sur les conditions d'immatriculation des
" navires, ..

Ayant adopté la Convention des Nations Unies sur les conditions
d'immatriculation des navires,

Recommande ce qui suit :

1. La CNUCED, le PNUD, 1'OMI et les autres organismes internationaux
appropriés devraient aussi fournir, sur demande, une assistance technique et -
financiére aux pays susceptibles d'étre affectés par la présente Convention
pour élaborer et mettre en application une législation moderne et efficace
.pour le développement de leur flotte conformément aux dispositions de la
présente Convention;

- 2. Le BIT et les autres organismes internationaux appropriés devraient
aussi fournir sur demande une assistance a ces pays pour l'élaboration et
1l'exécution de programmes d'enseignement et de formation a l'intention des
gens de mer selon qu'il conviendra;

3. Le PNUD, la Banque mondiale et les autres organismes internationaux
appropriés devraient fournir sur demande i ces pays une assistance technique
et financiére pour l'application de nouveaux plans, programmes et projets de
développement nationaux en vue de surmonter le bouleversement économique qui
.pourrait résulter de 1l'adoption de la présente Convention.
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Flottes marchandes dans le monde

Navires.de 500 tjb ou plus

Au ler juillet 1985

Afrique du Sud ....cceevcencccnes teessceaserscesesttssrestessesonn
Albanie ..... erescssescessserrneessssans Cececcsccssssresccnssees cecooe
Algérie S eseececctecans ssesecesssacene seccees seeeescccscnne cescccen
Allemagne, Republique fédérale d' ..ceivieceececescannns eeecsccscee
Angola .............................;..........,.............,....
Arabie saoudite ..... teeesoessscvesnne secccccene ceseeseesns ceseses
Argentine .....cicccecectcccnsccsacs cesesscscan cecsesnse cesessscas
Australie .....icicqeeescccscscccccsccsas cececcsscscesscccsssossen
Autriche .....ccccpevenennnns cesesescesananes seesecssennns cesccacs
Bahamas ; ........................... secceseconse cesssessassscscsnne
BahreIn .....ccvieeveencecennes cessene tesrecaans tecacens sesesesene
Bangladesh .....cecececececcoscocccosansscscecasssssosscssasscssscscsscs
Barbade ......c.iiiiiiiiiiiiiiiieiitiaiiiiirsoentoteannns veessssen
Belgique ....icieeeececsccnccsscscsossscssscscacsccssaccacsane coee
BENIN ..ovivrivencnconncnccannons ceesecscenans Cesesescscsncssesesas
Birmanie .......itctictteccrcccsccesccscccsscnsosscsnncnns cesescns
Bolivie .iiveverececeascecaosoreacseronosncncans seceseesscssssssea
Brésil ...vviveeecencnas Ceetescesacecacanescstsanseanses cesesesess
Bulgarie ......cevvevcens teeseetssncssssesassoncans cscssnea eesseen
Cameroun ........cosec0000secsscccnaas Geecesccsesscsccsssescsnenee
Canada ..evvevveccacens teserseseseccsecsssranas ceeeesssscsna ssesee .
Cap-Vert .....cccececccccsccsss ceseccssecccses tessscccene eececsses
L4 I
Chine ...ttt iiiesrenesonaasosasscssscasnscassannnne cesesscscscscae
ChYPrE it itrereeeccocoavonsscnocosasasccscsss cecscccscssasse .
Colombie ...t iiietiteeseososcscaassssssssassscasssscnsns cecoas
oMo S ittt ittt iueosnossoesssasasesassasssssssansosssssnnssonsssos

Tonngge brut

immatricule
tJjb

501 386

52 698

1 332 863

5 717 767

71 581

2 868 689

2 227 252

1 877 560

134 225

3 852 385

26 646

300 151

4 034

2 247 571

2 999

94 380

14 913

5 935 899

1 191 419

67 057

841 048

8 765

371 468

10 167 450

8 134 083

357 668

649
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Danemark .cccecceccsccasccsssassscssssnssscsccsscsassacssssoseacses
Djibouti ........ secscescssscsesssee esecas ceesccscsscsessssccssssoas
DOMINIQUEe .coceccrecccsnrsesnscsssccsosssocssssscrcssssssscccsncsscces
EGYPLe ceviecrcecersccascrsassvssenssscsasscsasscscsssscasssscsssannse
Emirats arabes unis .......ccccceccccccccsccccce ecceccccess cesecsne
Equateur ....ceccceceese cecens cescsscescsen cecescccsccssssesssssese
Espaghe #0900 8000000 000000080008000000008000000000000000ETEOIETEIETOS
Etats-Unis A'AMEriQUe +.ecveeecscrsccoccccsscsscscosccscosesscscsscns
Ethiopie ...... Ceeeeeneeneas Ceeeeereenes Ceeeieeecsececsasecranneane
b . N esesisccsssessccsens

Finlande .......cc00e Geseccscsssevrescessrecscrescecsseses0ssss e
France ...ccveecececcceccsnsonanes teesesecsrnssss etscssscscscsssssee
Gabon c.cicevcaccransens Gevscesessesssssessescrsesssenssecssssrssre 0
Gambie ..cceceeeccncecccrnanne eeccsescsecssescscscsssssssesscsnses
Ghana ..... P, ceceee teccsccsssesessscsssesssessssccns
Cr8Ce toceveecvensocanacncnnnes cectessesccssnescnsas cesesns eesessns

Guétemala eeseceevcco e

90 00 00 00 00000000 0000000000000000000000000s

Guinée 000 s0es st ss OO

Guinée équatoriale ........ ceecesccsssessssssrene cescsccosecesonsee
Guyana ............................... ........Q..’........".........

Honduras ........ cecetsscsscanssess secdecseesecssssssesssensessssanse
Hongrie ........ cescsescancae cesscscscsssccens esececsscccssscscsscee
I1eS FEPrO€ ..uvuvnernnsncencessossssevessscssssssssassssssossssnnce
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Inde ...cevvenens seeeeessnacssecscssesesesrasnan tececscsccnse cescscee
INdOoNéSie ..ivvvvenennniiieieeneeanasnsnnnnees cececseacssrsssecase

Iraﬁ”(hépublique islamique d') teeeceecetecadecrosssccccassossennas

I a0 titeeoeeoneoeeeidedseeroeeasessonasosaseesssescessescassasscnes .o
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Tonnage dbrut
immatricule
W

tid

12616
124' 706

' 784 664
4 677 360
2 066
500

835 995
805 318
417 372
5 650 470
13 922 244
54 499
20 145

1 894 485
7864 931
92 687

1 597

99 637

30 751 092
15 569

- 598

6 412

3 888

301 786
77 182

39 333

1 018

6 324 145
1 604 427
2 172 401
882715
161 304
69 460
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TEALLE touureennnneennnnecensnecnnsncennecnssoassssosnesennnneonnns
Jamébifiya arabe libyénne ceescenss ;. .......... eesscscccssscscncanse
hmmu.""n“““Ju”““" ..... Geecsesscsctascesscrsscsnccns
Japon ...........;.....;...........................................
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Kiriba“ti S0 000000000000 000000 v © 9 00000 0000000000000 00CCE0O0O0RGCOIOOROPOETOCTO
KoweIt se0 0000 ®e 000000 o.ou.'..o..niholO...D.l'...l.'.o...o-loil
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Malhe ® 00 000000 00000000 0R0E0PRC00 0000000000000 000006000060000000000CGCDS
Mal‘oc © 0000 0000000000000 0000000000000COCRGITOSINSIEOIOIESES ®e006scss0c0000eOOOOOL

Maurice ...cccc00e0ee cestaenass toessescccssansses teecccessase cecsses
Mauritanie ...cccccececcescccccctsenrssccncnns A Y
Mexique ....ccecveevcccccsccccssns ¢eescescsssscen ceecscensessssssens
MONACO cevvecercccocsccsssorsssncscnnnnsns ceesee A
Moiambique ................ ccscccseces cesessccacesacesccnne csecssce
Nauru ........... cecssenas eeseeceseccssrsacsnns seesscsescccecccans
NiCaragua ...cecececcocececocrcccscsacsccsssoscccsrscacsssnsscansnns
B - 21 3 -
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OMman ..ceceeeecccrsccsscnsesnccccnnne csecscsssesssssscccsssssanenss
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oY - V-0 T PRPPPN
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Tonnage brut

immatricule
tJo

541 035

8 530 108

832 450

7 473

37 189 376

47 628

998

1 168

1 480

2 311 813

461 525

57 985 747

63 115

1 708 599

125 958

1 836 948

377 702

32 968

1 581

1 282 048

3 268

.17 013

64 829

15 869

396 525

14 567 326

266 285

10 939

3 394

. .429. 973

39 366 187

10 671

38 440
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g

Tonnage brut
ImmadrIcuIé
W

tjb

3 628 871
640 968

4 462 291
2 966 534
1 280 065
339..725

- 40 506

6 621 898
1 235 840
35 667
470 592

2 769 937
13 260 290
969 081
568 247

6 820 100
313 755
513

1 939
Som

3 150

21 937 786
220 490
25 644

19 426

6 385 919
22 802

92 700
617 628

2 951 227
341 972
11 181

43 471



TchécoS10VaAqUIe .oveveveeeennans teeeceeescescscesessesssssesnascsns
Thaflande ...eeeeeeccesccssosososrcsssscscsasosncssssessssscacscscans
OO 4ie e e eeeeenecsaeseceneoneeseassescsessssscacsosassesosssosnoas
TONBA. « e s eveeenoossansseeesssasssassosnsesanssossncsssssasssnnsssas
Trinité=-et=TODABO +s.ccecreeccrsersceanrrsocccosasoscsocssssssessnsns
TUNLBLE euveennnnnneneneoenanaoasasosensasncssscnsasssscasasscsses

TurQUie © 00 00 0P P OCO PO PO PP OPORNPPOOPOOOIP PPN EPOPOPNPOSOOPROOOEPIS

Union des Républiques socialistes s0viétiques .eeceececcececcececnes

Urusuay © 0000 0V P OOR PN CO0POL0LIP P00 00 0000000000000 0CCRORRIOIPRIOOIOGOEODNTLY

VanuUBtU .eeoeececosccoscosrsccscoscossssoncsscssscsccscssssssssassss
VeNneZULLa ...cveeeeeccssesessesssssssscsscssssacssvsscssssscsesscnsnse
Viet Nam ..ccccecccesocccsscccnctosassnssscscascasscssascosscsecncans
Yémen démocratique ...ccceee..ccecccesccscsccssscesssscessessrssesee
YOUROB81lAVie .iiceeveccccscsscsosccsscssaccccsosscsncscscscssssssnosncssce
T 8 o

Non.répartis © 0 00 00 0000000000000 0000000000000 00000NSOCERORNOSITTOSES

Total mondial ® 00 000000 0000000000 E000P000000000000000000ROICEOIEROIOIRPREOIITITDNR

b3

Tonngge brut

immatricule
tjb)

184 299

550 585

52 677

13 382

9 370

274 170

3 532 350

16 767 526

.-144.907

132 979

900 305

277 486

.4 229

2 648 415

70 127

4 201 669

383 533 282

Source : Chiffres calculés a partir de données communiquées par les

Lloyd's Shipping Information Services (Londres).

i) Types de navires conaideres :

Pétroliers

Pétroliers-transporteurs de produits chimiques
Transporteurs de produits chimiques
Nayvires-citernes de types divers
Transporteurs de gaz liquéfié

Notes :

‘Vraquiers-pétroliers (y compris minéraliers-pétroliers)

~ Minéraliers et vraquiers
Navires de charge classiques

Porte-conteneurs (cellulaires intégraux et porte-barges)

Transporteurs de véhicules

Transbordeurs, navires & passagers et cargos mixtes

‘Transporteurs de bétail

i1) A 1'exception de la flotte de réserve des Etats-Unis d'Amérigue
et des flottes des Grands Lacs des Etats-Unis et du Canada.
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KOHBEHIIMA OPFAHU3ALIMM OFBEAUHEHHBIX HALIUA
OB YCJIOBUAX PETUCTPALIMH CYAO0B

OPFAHW3ALUWA OBBEAUHEHHBIX HALWHA

1986 r.



FocysapcTBa - YWACTHMKM HacToAaueR KouBeHuuu,

NpU3HaBaA HEOGXOAHMOCTL cOozefCTBOBATH YNOPAKOUEHHOMY DPA3BUTHD MHPOBOro CYAOXOAR-
CTB& B UeEJOM,

cchnaAch Ha peaoanuun 35/56 TFenepanvuoit Accambarex or 5 xexabpa 1980 roza, B npu-
JNOXEHHU X KOTOpOR comepxuTcA MexAYHAPOAHAA CTpPATerHA pPadBHTHR HA TpeTbe JlecaTunerue
pa3nsutusa Opraunmsauun O6reanHenHux Hauuit, npeaycmarpusanmas, B WACTHOCTH, B NyHkre 128
yBeAudYeHHe YUACTHA DAIBHBADIHUXCA CTPAH B MHDOBHIX NEpPeBO3KAX TOBADOB MexAyHapoaxo#

TOroOBAK,

HaNOMKHAR, 4TO, corjacHo NeHeBcko# KOHBeHUME o6 OoTkpuToM Mope 1958 rona u Kouben-
uun Opranndaunn O6veanHernmx Hauuit nmo mMopcxomy npapy 1982 roza, noaxHa cywecTBoOBATH
peansHas CBA3Sb MOXZY CYRHOM ¥ IOCYRapCTBOM ¢nara, H ocodHaBas OGA3BHHOCTH rocynapcrea
¢nara 3¢PEeKTHBHO OCYMECTBAATb CBOM® DPHCIAHKUUD K KOHTDPOJAL HAA CYRAMH, NJAABANWUUMH NOZR
ero ¢naroM, B COOTBETCTBHH C MPHHUKNOM peaabHOR cmaau,

CUHTAR, UTO AAA ITOR ueaH rocyzapcrteo daara AONXHO HME@Tb KOMMETEHTHYN H MOJHOUEH-
HY® HAUKOHAJNBLHYD MOPCKYD aAMHHHCTPAUKD,

CUHTAA TAKXe, UTO ANA IQPeKTHBHOrO OCYyWeCTBAGHUA CBOHX QYHKUMR no KOHTpPOA® rocy-
sapcTBO daara XOAXHO oSecneuuTs BO3IMOXHOGTH GecnpenATCTBEHHOr'0 BLABAGHHA W NpUBAeue-
HHA K OTBeTCTBOHHOCTH TeX JHLU, XOTOpue OTBevarT 34 yNnpabBJeHHe H dIKCnaAyaTaAUHO CYyARHa,
BKJIIOYEHHOr'o B ero peructp,

CUHTaA Jajee, UTO Meph, HUMepuHe UeAblo O6JervunTb HACHTHOPUKAUUD U MOAJOTUETHOCTDL
JAUL, OTBEeTCTBEHHLX 34 cyna, uoryr.cnocobcraoaatb G6opb6e ¢ MOPCKHMH NMpapOHADYWEHHAMH,

noaATBepxuan Ges yuepba aaa HacToAwe# KouBeHuuu, uro xaxjgoe rocyaapcTso ycraHas-
JAXBaEeT YCJOBUA ANA NPEJOCTABJAEHHA cBoefl HAUHOHANBLHOCTH CYA8M, AJNA PEerucTpauUKH CYyROB
Ha cbBoeft TEePPUTOPHK H ANA NPEeROCTABJNEHKA NpaBa naasath Noa ero ¢aarom,

PYKOBOACTBYACHL XeJNlaHKHEeM CYB6PeHHHX rocyrapctTs pewaTh B AyXe BIAUMONOHHMAHHA M
COTPYAHHUYECTBA BCE BONPOCH, KACADMHECA YCAOBHH npeXoCTABNCHHA HAUKOHAJABHOCTH CylaM

H HX PErucTpauuH,

CUHTAA, UTO HHUTO B HacToamed KoHBeHUMM He pacCMATPHRAGTCA KAk HaHOCAuee yuepd
NO6LIM MONOXEHHAM B HALHMOHAALHMX 38KOHAX M npaBusax Jlorosapusavmuxca CTOpPOH uacroumeﬂ
KonBeHuun, KoTOpHe NMPEeBOCXOAAT COAepXAllMecA B He# NONOXeHHA,

NpH3HABAA KOMNETEHUHD CNeuHaNU3MPOBAHHLIX yUpPeXAeHHA M APYTrHX OpraHu3auui cucreMw
Opranusauuu O6veannHeHHwXx Hauufl, nNperycMOTPEeHHY® HX COOTBETCTBYOWMMH YUPEAUTENbHBIMU
AOKYMEHTaMH, NMPHHHMAA BO BHHMBHHE COrJaWERHA, KOTOphle MOra¥ OuHTb 3axapueHn Mexpgy Opra-
Hu3auuet O6beauHeHHux Hauuft U 5THMM yupexAEHUAMH H MExXAY OTAEAbHLIMH YUDEXAGHUAMH H
OpPraHu3auHMAMH B KOHKPETHuX ob6racTax,

AOTOBOPHAUCH O HHXECHelLyDUeM:




Crarea 1
oL LT N CoL - ’,.uEJm

B uenax o6GecneueHHA uaM, B 38BHCHMOCTH OT CJy4vad, YKPeNJeHHA peaJbHO# CBA3H Mexay
rocyZapcTBOM M CYIaMH, NJaBALUHMH NOxX ero ¢uaroM, H AJad 3GPEKTHBHOr'o ocyuecTBNAEHHA
cBoelft OPUCAMKLMM X KOHTPOJNA HAJ TAKKMM CYIZAMH B OTHOWEHHH HIEHTHPUKALMK M MOJOTUETHOC-
TH COGCTBEHHHMKOB M OMEpaTOPOB CYIROB, & Takxe B OTHOWLEHUH AIMHHHCTDPATHBHHX, TEeXHHUYEC-
KHX, 9KOHOMHUECKHUX H COLHAJbLHLHX BONMPOCOB TOCYIApPCTBO ¢yara NPHMEHAET MONOXEHHA, COXep-
xauueca B HacroAue# KoHBeHUuH. ,

Cratea 2
ONPEIEJEHNA

Ina uenelt Hacroame#t KouseHuun:

"cyaHo" o3HauaeT Jn60e CAMOXOAHOE MODCKOE CYAHO, HCNOAb3yeMoe B MEXAYHAPOLHOH ™ -
MOpcko#t Topromiae IJA nepeaosxx rpys3os, naccaXMpoB HJIH TOro H xpyroro. aa ucxnmueaueu
CyXnoB aaaoaoﬁ anecwuuocrbm MeHee 500 perMcTpoBHX TOHH;

"I‘OC}'A&pCTBO ¢nara" o3navaer rocyrapcteo, nox ¢raroM KOTOpOPO n.nasae'r R nnee'r
npaso naapaTh JaHHOE CYJHNHO;

"COGCTBEHHMK HJM COGCTBEHHHK .CyAHMa" O3HAUEET, €CAM NMpAMO He ykasaHo uHoe, awGOe
Pu3MUECKOe MMM DPUIAMYECKOe JULO, BHECEHHOE B PETHCTP CYAOB rOCYZapPCTBA PErucTpauux
B KauecTBe COGCTBEHHHKA CYRHA;

"onepaTop" O3HauaeT COGCTBEHHHKA UM PpaxToBaTeNA CyXHa 6e3 dxHnaxa HJM Jwboe
Apyroe ¢M3HuUeCKOe HJIH DPHIAHUECKOEe JHILO, HA KOTOpoe OPHUHANLHO BO3JOXeHa OTBEeTCTBEH-
HOCTb COOCTBeHHHka HUAM ¢paxrToBaresna cylHa Ge3 Ikunaxa;

"rOCYR8PCTBO DErHCTpAUMH" O3HAUAET FOCYA8PCTBO, B PErHCTP CYAOB xoroporo suece-'
HO RAHHOE CYJHHO;

"perucTp cynos" o3HauaeT OPUUHANLHHINA DErHCTDP MAM PETHCTDH, B xoropue 3anocxrcn
noapoGuue AaHHbe, ynounxyrue B cTaThe 11 nacroxmeﬂ Kouaexunn, ‘

"HauMoHaNbLHAA MOpPCKAA aIMHHHCTpauxa' oarauaeT Jn6oft rocyrapcTseHHuit opraH Hau
yupexzeHHe, CO3JaHHOE rOCYZapCTBOM PerucTpalXyd B COOTBETCTBHH C €ro 3aKOHORATEAbLCTBOM,
KOTOpOe, COrJAacHO 3TOMYy 38KOHOLATEJNbLCTBY, HecCeT OTBETCTBEHHOCTL, CpPemu mnpouero, 3a
OCymecTBJEHHE MeXIYHAapOXHHX COrjaweHM# B 0612CTH MOPCKOTO TPAHCNOPTA, & TaAKXe 3a NpH-
MEeHeHHe NpaBHJ U HODM, KACAWWKXCA CYAOB, HAXOAANKMXCA NOL €ro OPHCAKKuUUel u KOHTpoaeM;

"ROroBop $paxTOBAHHA CyiHa 6e3 OKHMNaxa'" o3HauaeT AOTOBOP apeHAH CyJAHA Ha ycTra-
HOBJIEHHLIt CPOK, B CHJY KOTOPOTO &DEHIATOP MOJYuAET MONHOE MPABO BAAKEHHA CYRHOM 'H
KOHTDPONA HAXL HMM, BKJOUAA NpPABO HA3HAUYATL KANKTAHA M JKHUNAX CYAHA, HA CPOK ADEHXIH;

"crpara-nocTaBuMK paGouelt cuan" oszHavuaeT CTpaHy, KOTOpaA NMpeloOCTaBJAET MOPAKOB
Ans cayxGbul Ha cyJfax,njapapudx Mok ¢JaaroM Apyro#ft CTpaHHl.



Crarea 3
COEPA ﬂPHHEHEHHﬂ
Hac?onman Kouaeﬂunn NPUMEHAETCA KO BCEM CYyzaM, onpeneaeune XOTOPHM nano B
cratee.2. ¢ v
Cratern 4
OBWME MOJIOXEHHA

1. Kaxzoe rocyaapcTso, HESABHCHMO OT TOro, ABJAAEGTCA J¥ ORO NPUOPERHHM HJAM HE HMEDUHM
BHXOZA K MOpD, HMeeT NpaBO HA TO, WTOOH CYAa8 NOX ero QJAroM NAABAAH B OTKDHTOM Mope.

2. Cyna uMemnT HAUMOHAALHOCTHL TOrO rocyaapcTea, nox QJAAroM XoToporo OHH MMEXT NpPaBO
naasaTth.

3. Cyna naasapT nNox QAAroM TOJBKO OAHOr'O rocyzapcTea.

4, Hm oiHO'cynno He BHOCHTCA ORHOBPEMEHHO B POrHCTPH CYROB XBYX uax Goxee rocy-
JapcTB B COOTBETCTBHH C MOXOXGHUAMH NyHKToB 4 u 5 craten 11 m crarsy 12.

5. CyZHO He MOXET TNEpeMeHHTh CBOM Qaar BO BPeMA NAABAHHA WAH CTOAHKH NpPH 3aXole B
nopT, KpoMe cayuaeP AeHCTBHTEALHOrO nepexola Npasa COGCTBEHHOCTH HAH H3MEHOHHA . pe-
rUCTpALUK.

Cratea 5
HALUMOHAJIBHAA MOPCKAA AIMUHUCTPALIMA

1. Focyxapcrao dnara uMeeT KOMNETEHTHYR H MOJHOUGHHYD HAUHOHAALHY® MODPCKYD aAMUHHA-
CTpauno, KOTOpaA HAXORHTCA MOnL ero npncxunuxeu H KOHTPOJEM.

2. TocyaapcTBo ¢uara BLTIONHAET NpPHMEHHMble MEXXYHAPOIHKE NMPABHJAA H HODMH, kacaoumue-
CA, B WACTHOCTH, 6€30MACHOCTH H& MODe CyAOB H JHI, HAXORANUXCA Ha Gopry. H® npexoTBpa-
meHua 3arpRIHEHHA MODPCKOR cpeaM.

3. Mopckas an&uuucrpauua rocyaapcrea ¢nara ofecneuupaer:

a) urTo6u cyaa, naaBapmHe NOX GAArOM TAKOFO rOCYASPCTBA, COSJADAANH €ro 3aKOHH
M NpaBuia, KACADWHECA DPErHCTPAUHUM CYAOB, M NPHMEHHMHE MOXAYHAPOAHNE NpPaBUA& M HODPMH,
KacapmuecA, B YACTHOCTH, G6@3IONACHOCTH CYAOB M JHLU, HAXOXAMMXCA HA 60OPTYy, H NpPeRoT-
BPAIEHUA 3ArpA3HEHHA MOPCKON Cpexn;

uTO6H CyRa, Niapapmue NOA QGAaroM TAKOrO rocyaapcTBa, NEPHOAHUYECKH MPOXOAUNK
e ,“crsoaanue ero YNOJHOMOWEHHLIMH HHCIIEKTOPAMH B LeAAX ofecneueHua cobADZEHUA
npuMeH me MEXLYHAPORHLX MpPaBUA U HODM;



¢) uro6u cyna, naasapmHe NMOX GIAroM TAKOro roCyAapcTsa, UMEAR Ha GOPTYy XOKy-
MEHTH, B YaCTHOCTH AOKYMEHTH, MOATBEpXIanuHe NPaBO MJAABATL NMOX €ro QIAroM, M Xpyrue
AeflcTBHTENLHHE COOTBETCTBYDNHE AOKYMEHTH, BKJADYAR Te, KOTOPHE TPeSYynTCA MOXAYHApPOXL-
HHMU KOHBEHUMAMH, YUACTHHKOM KOTOPHX ABAAETCA AGHHO® rOCYAGPCTBO DPOrHCTPALMH;

d) yTOoOH COGCTBEHHHMKHM CYROB, niaBapmux nmox ¢$JuarosM TAKoOro rocyaapersa, cobiaoxa-
AKX NPHHUHUNL perucTpaudd CynoB B COOTBEeTCTBHH C 3aKOHaMK ¥ NpABHJANM TAKOrO rocyxap—
CTBa M MNOJOXEHHAMH HacTorAue# KoHBeHuusu.

4. FocyaapcTBo perucTpauun TpeSyeT npenocrabBierua Bcelt coorsercrhynmeft mHpopmauuu,
Heo6xoauMOR NA NMoAHON MAEHTHOHKALHUN M NOJZOTUETHOCTH B OTHOMEHMH CYROB, NAABANEHX
nox ero ¢narom,

Crartba 6
UIEHTUPUKALMA U NOAOTUYETHOCTD

1. FocynapeTBo perucrTpaunu BkapuaeT B CBO# perucTp CyaoB, B WACTHOCTH, MHPOpMAUHD,
KacapuyncA cynHa ¥ ero co6CTBEHHHKA WM cOGCTBEHHHMKOB. HHpopMauus, xacammasca one-
paropa, KOrzae omnepaTop He ABJAAETCA COGCTBEHHHKOM, HOJXHA BKJANYATLCA B POTHCTD CYNOB
win oduuHanbHH! peecTp onepaTopos, koTophit Bexerca B 6opo Peruncrparopa, HAH OuThH

JIerKo ROCTYNMHOR XNA Hero B COOTBETCTBHH C FAKOHAMH M NDABHUJIAMH TOCYZapcTBA perscrpa-
UMK, FocyzapcTBO sperucTpanuy BuEaeT AOKYMEHTAUHD, CBHAETEALCTBYDHYD O pPerucTpaudu
CyZHa.. : - SR Lo ' . B '

2. TocyrapcTBO perucTpauuy NPHHUMEET TAKHE MEpH, KOTODHE ABIANTCA HEOSXORUMHMH LA
obecnedeHna Toro, 4UTo0n COGCTBEHHUK HJAK COOCTBEHHHKH, ONEPATOP HAK ONEPATODH HAM JiO-
6oe xpyroe JHMUO MAK JHUA, OTBETCTBEHHHE 38 YNPABJIGHHE H IKCHAYATAUMD CYROB, NAGBADMKUX
nox ero ¢naroM, Morau GHITb JEerkKO YCTAHOBJEHH JHUAMM, HMCHNHMH 3aKOKHu# HHTepec B noay-
ueHUH rTaxoR mHPoOpMaLUUK.

3. PerucTpu cyaoB AOJAXHH OHTH JOCTYNMHH JULAM, HMEDNUM 38KOHHHA HHTEpeC B NMOJYUEHHH
coneprameffcA B HUX MHPODMAUUM, B COOTBETCTBHM C 3IAKOHAMH M NPABHJAMK [OCYA&pCTBA

¢nara.

4. FocyaapcTBo ZoaxHo obecneunts, uUTOOH Cyla, NiaBapmye NMOA ero ¢uaroM, pacnonara-
N4 pokyMeHrauuelt, sxaovavue#t uHPOpPMAUUD O JUUHOCTH COOCTBEHHHKE HAM COGCTBOHHMKOB,
oneparopa HAM onepaTopos, JHGO JAUUA HAM JKI, OTBETCTBEHHHX 38 JKCAAYATAUHD TAKHX
CYZOB, ¥ NMpPeLOCTABJAANM MMOJOGHYD HHPOpPMAUHD BJACTAM rocylapcTeBa nopra.

5. CyxnoBsbie xypHans! ZOJXHb BECTHCh HA BCEX CYA8X M XPAHHTHCA B TEUEHHEe PASYMHOro
nepuosa BPEeMEeHH C MOMEHTA BHECEHMA NocrenHel 3anucH, He3ABUCHMO OT KAKOIO-AH60 H3Me-
HeHUA HA3BAHUA CYAHA, W JOJRHN NPEJOCTABJATLCA AJNA KOHTPOJARA M CHATHA KOnmui# aAnuamu,
MMEWHUMK 3AKOHHHHA KMHTEepec B NMOJYWYEHUM TaKof MHPOPMAUUKM, B COOTBETCTBHM C 3AKOHAMH ¥
npaBUNaMu rocyaapctea ¢nara. B cayuae npojaxy CyZHA ¥ ero perucTpal¥u B APYyroM ro-
CyAapcTBe CyZLOBhE XypHAls 3a MEPHOX A0 €ro Mpojaxy NONXHM COXPAHATHCA M MpeROCTaB-
JATHCA ANA KOHTPOJA ¥ CHATHA KOMMA JAMuaMH, MMEOWHMM 38KOHHHI HHTEpeC B HOAYHEHHW
Takol MHPOpDMALUMH, B COOTBETCTBHM C 38KOHAMM M MpaBHJAMH OHBHEro rocysapcrtsa ¢aara.



6. TocyrapcTso.ApHHHMAET HEOGXORHMHE MepH: IJNA. 06eCIeReHUA | TOro,  UTobH 'cyxa, 3aHOCH-
MHe MM B cBoft perucTp CyAoB, HMeaM COGCTBEHHHKOB HJHM ONEPATOPOB, KOTODHX MOXHO GuiI0
6H HIEeHTHOUUUDPOBATS cooraercraynmuu oGpason xnn neneﬁ oGecnewenux HX: noanon non-
OTHETHOCTH, .. % & 7 1. S o R ‘ RRE
7. FocyzapcTeo aoamio o6ecneuurh, YTOGH NPAMOA KOHTAKT MexZy COGCTBE@HHMKAMH CYROB,
nnapapmuX MOAL ero GAaroM, M ero’'npaBHTENbCTBEHHHMH OPraHaMH -He. OrpPaHHUMBAJCA. '

. 1
. e

SRR Sy Cratea 7" I

YWACTHE FPAXIAH TOCYRAPCTBA B COBCTBEHHOCTH HA CYIA
H/KﬂH B YKOMIUIEKTOBAHKH SKKHAIEn CYHOB T

B oTHomweHuu nosoxenuit, xacammuxcA coOCTBEHHOCTH HA CYX& ¥ YKOMNJNEKTOBAHHA JKU-
fia¥éf "cyioB, coOfepEamMXCA B OyHxTax | u 2 cTaThk 8 M B myHxrax 1-3 craTek 9, cO6OT-
“ .B€TCTBEHHO, M 6e3 ymep6a aXA NMpUMEeHeHHA JOOHX Apyrux noxoxenntt Hacrosme#t Komsesiuu
-FOCYAapCTBO PETHCTPAUHH KLOJXHO COGADAATL JUGO NMOJOXEHHA MYyHKTOB 1 ¥ 2 craThd 8;
AU60 MONOXEHUA NYHKTOB 1-3 crarTey 9, OAHAKO MOXET COGJANAATHL M Te H Apyrue NOJOREHHA.

'

Cratea 8

COBCTBEHHOCTb HA CYOA =« - ."+*

t. C yueroM nonoxeHu#t craThu 7 rocyaapcTso ¢yara nperycMaTpHBaeT B CBOHX aaxonax
¥ npaBHJAX MOJNOXEHHA O COGCTBEHHOCTH Ha cyZa, NJspammue NOX ero ¢aarom. ~

2. C yueroM nosoxeHMi#t cTaThy 7 TaKHe 3IAKOHH ¥ NpaBuJa rocyirapcrbsa ¢uara BKADYADT
COOTBEeTCTBYBUIHEe MONOXEHHA 00 YWACTHH ITOrO rocylapcTBa HIM ero rpaxjal B xayecTBe
co6CTBEHHHKOB CYXOB, NJABARUHX MNMOK ero ¢uaroM, HJIH B COGCTBEHHOCTH HA TaKHe CyXRa

H O CTENeHH TAKOIrQ YWacTHA.. JITH 38KOHH K NpaBHia JOAXHB OHTbL ZOCTATOWHLHMH IJIA TOrO,
yTo6bl MTO3BOJKTE TOCYA8PCTBY ¢uara 3¢PeKTHBHO OCYMECTBAATL CBOY DPUCAUKLUHD K xoxwponb
Hau cylaM{, IJaBapUUMH [OR ero djaaroM. S

Crarer 9

YKOMINJEKTOBAHUME JKMNAXER CYIOB

1. C yueToM mosoxeHM#t cTaTe¥ T rocyzapcTBO PErHCTPalMK NMPH OCYMECTBJEHHH HacToAmel
KonBeHuun cobaonaeTr NpPUHUMN, COTAACHO KOTOPOMY YAOBJIETBODHUTEJILHYD YACTb KOMAHAHOrO
COCTaBA M UNEHOB JKHMaxa TOProBLX CYyROB, INJapaomux Inoxn ¢aarom rocyrapctaa peruéwpa-
UHK, COCTABJANT rpaxiaHe rocyzapcTsa PErUCTPAlMKM HJAM JaMLA, LOMHLUHIHPOBAHHHE HJH B
38KOHHOM nopxxxe MOCTOAKHO npoxuaammue B HeM,

2. ~ChyueTOM nonoxena# Srarteit 7 i npecsleXyA UeAb, H3JNOREHHYD B NyHKTE 1| ‘HacToAuwe# **
CTATbH, M MDUHMMAA ANA DTOro HeofXxoiHMsie Mepsl, FOCYZapCTBO PErHcTpauuH NpUHHMAEeT
BO BHUMAaHHe c.ejywoumee:




a) HaJAnuye xaanu@uuupoaauaux uopnxoa B- rocynapcrae perucrpauuu,

b) HHOPOOTOPOHHHQ "HAH - naycropouuue COrJameHHA HIAH Apyroro poxa AOPOBOPGHBOOTK.
neﬁcraymmue U HMeDmHe CHJAY B COOTBETCTBHH C 38KOHOIATEJABCTBOM rocyrapcTea perucTtT-
pauuu;

AR

c) Heo6XOIMMOCTDb. PALMOHANBLHON M. IKOHOMHUECKH ONPABRAHHON IKCINAYATALHH CBOMX
CYHOB.,

3. FocyrapcTBO perMcTpalUH LOJXHO OCYMECTBJAATH NMOJOXERHA NyHKTa | Ha 6ase cyxHa,
KOMITAHHU HJAH PJIOTA.

4, FocynapcTBo perucrpaliy B COOTBETCTBHH CO CBOMMH 3aKOH&MH ¥ NpPaBHJIAME MOXET pa3-
PemuTh JHIAM, HMEDNHM I1pyroe rpaxliaHCTBO, pa6orTaTs Ha: cyzax, nrasapmux rox ero dJaros,
COrJJaCHO COOTBETCTBYDUHM INOJOXCHHAM HacroAmeit KoHBeHuuH.

5. . Illpecnenya ueap, U3NOXEHHYD B NyHKTe 1 HacToame# crarbu, rocysapcTBO PerucCTpalLHyu
JOJAXHO B COTPYAHHRECTBE ¢ COSCTBEHHHKAMH CYAOB comeificTBOBATH O6YWeHMD M NMpopecCHOHANb-
HOlt MOAroTOBKe ero rpaxiiaH WM JHL, XOMHUMJIMPOBAHHHX HAX B SAKOHHOM nopnxxe NOCTOAHHO
NMPOXUBANMKUX HA& €ro TEepPPHTOPHH. :

6. TocymapcTBo permcrpauuu obecneuuBaer:

a) uTOGH WHCJNEHHOCTh W NMpodecCHOHANLHAA NMOArOTOBKA JKuMaxelt cyxos, naasanmux
noxn ero ¢aaroMm, obecneuuBanu CoGIOIEHHE NPHUMEHHMHX uexgyxaponnux HOPM ¥ NpaBua, B
YACTHOCTH KacabuHXcA 6e30nacHOCTH Ha Mope: :

b) uTo6H ycnoBua paGoTH Ha 6opTy cynoB, niaesamumux 1oz ero ¢aaroM, COOTBETCTBO-
BAJH NPHMEHHMbHIM MEXIYHAPONHHM HODMAM ¥ TpPABHJIAM;

C) HaJquyue COOTBeTCTBYDUMX NMPABOBHX NpOUEAYD ANA pa3pemeHHA IpaxRaHCKHX CIIOpOB
MexLy MopAkaMi, paboTanyyMH Ha cyjax, MnJjaBapmux nojx ero ¢naroM, ¥ UX HAHUMATENAMH;

d) mocTym K COOTBETCTBYDWEUM NMpPABOBHM MPOUEAYPAM INA HAUMOHANBHNX M HHOCTDAHHHX
MOPAKOB Ha paBHOM OoCHOBe, ¢ TeM uTOSH OHM MOrJM o6ecneuuTh CBOH XOTOBOPHWE npaBa B
OTHONEHHAX CO CBOWUMM HAHUMATENAMH.

Crar§a 10

POJIb TOCYIAPCTB ®JIATA B OTHONEHWUH YTIPABJIEHHA
CYIOBJIAIEJNBYECKUMH KOMIIAHWAMU ¥ CYIAMH

1. TocyzapCTBO perucrpauuu RO BKJIDUEHHUA CYXZHA B CBO#t perucrp cyaos obecneunBaer,
4TO6H CYROBJNAAENbUECKAN KOMNAHHA HJIM XOYEPHAA CYXOBJAENbUYECKAR KOMINAHHA Obia
cosnana M/MNM MMeNa CBOW TrJABHYW KOHTODY HA €ro TEPPHTODHH B COOTBETCTBHM C €ro
38KOHAMH MJHM [PABHJAMH,

2. B ToMm canywae, ecaum cypoBnazenbueckas KOMNAHAA, RZOUYEPHAR CyXoBJaZeJbueCKaA KoMna-
HUA HAK TNaBHAA KOHTOpA cyica.azern:zuecxoil KOMMAHHM He co3jaHa B rocyxapctse daara,
nocnenHee ofecrneurdBaeT A0 3KICISHMA CyAHa B CBOM perucTp cylnoB Haluuue npelacTaBHTeNA
WK YNpaBJAAONUEro, ABNALYUET T3 [1473aHIHOM rocylapcTBa ¢Jara HAH JOMHUHJAHDOBAHHOTO B
HeM., JTOT NpeACTaBUTENb HAX yTipas.iAwyUf MoxeT 6hHTh PU3IUUECKHM, JHUGO KPHAHUECKHM



AUUOM, AOAXHHM O6pa3oM YYPeRIEHHWM WM 38DPEeTHUCTPHPOBAHHHM B rocyxapcrae ¢nara, B
3aBHCHMOCTH OT CAy4af, B COOTBETCTBMK C €T0 3aKOHAMH X NPABUIAMHM U xoaxnuu o6pasom
yTIONHOMOREHHNM ReHcTBOBATL OT HMEHH M B HHTepecax coGCTBEHHMKA CyXHAa. B wacraocru,
3TOT NpPeACTABHTENb WA YNpPABAAKMUA XOAXEH GLITL AOCTYMEH XAA ywacrna B JOGHIX npouec-
CyanbHux AeMCTBHAX W OTBedYaTh MO BceM 06A3aTeabCcTBAM COGCTBEHHHKA CyXH& B COOTBETCTBHH
C 3aKOHAMH M MpABMJIAMH TOCYZapcTBA PerucTpaluH, . '

3. TocyzapcTBO pPerscTpauuH ROJAXHO OGeCNeudThb, WTOOH JHLUO MAM JHUA, OTBEvaNmHe 3a
ynpaBaeHHe CYRHOM, NJABaRmUM MORX €ro ¢JaroM, ¥ ero JKCHAyaTALUD, Guan B COCTORHHH
BHTIOXHUTE UHAHCOBHE of6A3aTenbcTBA, KOTOPHE MOryT BO3SHMKHYTH B pe3yabTaTe sxcnayarauuu
TAKOrO CYAH&, C LEJbD MOKPHTHA OOKHYHO CTPAXYEMHX B MEXIYHADOXHHX MODCKHX MepeBo3kax
PHCKOB B OTHOWEHHH ymepla, NPUUKHEHHOr'O TPeTbHM cTOpoHaM. C sToff Meas® rocyaapcrso
perscTpauuu JoaxHo ofecrneduts, 4TOOH cyha, niasapmue Nnox ero ¢naroM, GLIIH B COCTOAHHK
B ao6oe BPEMA NMPeACTABHUTHL XNOKYMEHTH, CBHAETEJILCTBYDMHE O HAJNUYHM XOCTATOWHOR rapaHTHH,
Takoff, Kax Hajznemamee CTpaXOBaHME HJIH KakHe-Jau60 ApPyrHe 3KBHBAJEHTHHe cpeicTBa. Kpome
TOro, roCcyZapcTBO PeriCTpauuyu RONXHO Oo6ecrneuuTh HAJUYKE HAJJIeXAmEero MexaHusMa, TaKoro,
KaKk Mopcko#t 3anor, B3auMHuA POHX, cTpaxoBaHHe 3apaGOTHON naaTH, CHCTEMAa COUHAJBLHOrO
ofecneveHHA HJIH Kaxaa-au60 NMPABHTEALCTBEHHAA TapaHTHA, NPEROCTABAAEMAR COOTBETCTBYDWHUM
OpraHaM rocyaapcTba MOXZOTHETHOrO JMLUA, HE3ABUCHMO OT TOro, ABJAAETCA JH 3TO JUUO coScT-
BEHHHUKOM HJH ONEpaATOpOM, IANA NOKPHTHA PACXOAOB MO 3apaloTHo#ft nmiaaTe ¥ CBA3AHHHX C ITHM
ZEHeXHHX CYMM, NpPHUHTALUUXCA MOpAKaM, palorabmUM Ha cylax, NJapapmux Nox ero ¢uarom,

B cJyuae HeBLNJATH TAKOBHX HX HaHumaTeaaMu. [ocyZapcTBo perucTpanu# MOXeT TaKxe
npenycMoTpeTh B ITUX uenax awboit apyro# Haisrexamui# MexaHM3IM B CBOMX 38KOHAX H MpaBHIaX.

Cratba 11
PETUCTP CYIIOB

1. TocymapcTBO perucTpauUMH yupexnaeT PerucTp CYXOB, NJIABRDMHUX NOA ero ¢JiaroM, KOTo-
pult BemercAa TAKUM 06pa3’oM, K&K 3ITO ONpeleNUT TaKoe rocysapcTBO, M COrJacHO COOTBeTCT-
ByouuM noJoxeHWAM Hacroame# KowBenumu., Cygna, uMemmue B COOTBETCTBHH C 38KOHAMH H
npaBuliaMy rocylapcTBa NpaBO NJaBATh MOJ ero ¢JaroM, BHOCATCA B 3TOT PErMCTD Ha HMMA
co6CTBEeHHHKA JAHG0 COGCTBEHHHKOB WJHM, €CJH 3TO MpelyCMATPHBAETCA HAUMOHAJNBHHMH 38KOHA-
MX ¥ npgBunamu, GpaxToBaTeNR CyIiHa 6e3 dKunaxa,

2. B Taxoil perucTp BHOCATCA, B YACTHOCTH, cCJejyDwmHe CBeLEHHA:
a) Ha3BaHMe CYXHA M €ro npexsiymee Ha3BaHHE M DErncTpalMa, €CJH TAKOBbe

HMeDTCA;

b) MECTO HMAM IOPT perucTpauuu, [NOPT MNPHNUCKH ¥ obMUHMANBHEIX HOMEp HJIH
Oflo3HABATENbHHN 3HaK Cy.nHa;

C) MexAyHapoLHe MO3LBHHE CYRHA&, €CJH OHH HMEDTCA;

d) Ha3paHHe CYXOCTPOUTENLHO! KOMNAHWM, MECTO M rox nocTpoitkk cyxHa;

€) ONnuCaHMe OCHOBHHIX TEXHUUECKUX XADAKTEDPHCTHK CYIAHA;

f) ¥Ma, azpec u, B HaljexaueM cjyuae, IPaxiaHCTBO COGCTBEHHMKA, WJIH KAXAOro
U3 COOCTBEHHHKOB;

U, €CAY He YKa3aHO B LpyroM .»fifliaIsHCM LOKYMEeHTe, Jerko LocTymHoM naa Perucrpartopa
B rocyzapcTtee pjiara:



g) JaTa aHHYJIMDOBAHMA MJM MPHOCTAHOBJIEHHA NMpeRHIyme# perncTpalmu cymHa;

h) uMA, agpec u, B HaxhexameM clydae, rpaxgaHcTeo dpaxroBaTesA CyloB, PpaxTyeMmux
6e3 3Kunaxa, ecJH HalUMOHAJIbHEHIE 3AKOHH H IIpaBUN& NpPELyCMATPHBADT PErRCTPALME CYIOB,
¢paxTyembix Ge3 IKunaxa;

i) noazpo6Hie cBeZeHMA O JNNGHX 3AKJAIHHX MJIM MHHX SHAJNOTHUHHX O6A3ATENLCTBAX,
HAJOXEHHLHX HA& CYIHO, KaK 3TO MpPeifyCMATPUMBAETCA HAUMOHAJBLHLIMH 38KOHAMH M NPABHJAMH.

3. Kpome Toro, B Tako#t perucTp ZOJEHH BHOCHTBLCH:

a) B cayuae, ecam uMeeTcA 60lee OIHOTO COSCTBEHHHMKA, LOAA CYAH&, NpHHALNEXAULAA
KaxXIOMy COGCTBEHHHUKY ;

b) wumMa, agpec M, B HaIlexameM cayuae, IPAaXIAHCTBO ONEpPaTOpa, ©CAH ONEPaTOp
He ABJAAETCA COGCTBEHHMKOM MJH dpaxToBaTeseM cyIHa 6e3 JKunaxa.

4. llpexnze ueM BHeCTH CYZHO B CBOH permcTp CyZoB, rocylapcTBO XLOAXHO yOeIuTbCA B
8HHYJIUDOBAHKHK npermpayme# perucrpaluu, ecla¥ TAKOBAR HMEeTCAH.,

5. B cnyuae ¢ppaxToBaHMA cyaHa Ge3 IKHNAXA TOCYXApCTBO JNOJAXHO y6eIMTbCA B TOM, 4YTO
npaBo niapaThs nox ¢aarom ChBmEro rocyrapcTsa ¢uara IPpHOCTAHOBJAeHO. Takasa perucrpa-
UMA OCYmMECTBJNAETCA MO NpPEeNCTABJEHHH XLOKYMEHT&, CBUAETEJbCTBYNMEro O NPHOCTAHOBJIEHHH
npemﬂmeﬁ perucrtpanuiy B TOM, 4YTO KacaeTCA HAUMOHAJNBHOCTH CYXH&, IIJlaBapmero Imnojm

¢narom GhBEro rocygapcTBa ¢dnara, H.colepxamero NOAPOOGHOCTH JNOHX 38perHCTPOBAHHLIX
06A3aTeNbCTB .

Cratea 12
JOTOBOP $PAXTOBAHUA CYIHA BE3 3JKUIIAXA

1. C yuerom nmoaomenuit craTbu 11 HacToAmelt KoHBEeHUMH M B COOTBETCTBHMM CO CBOMMH
38KOHAMK ¥ MpPABHJAMH TOCYI&PCTBO MOXeT PEerucTpHPOBATL KM NPELOCTABJATHL NMpaBO NjaBaTh
non ero ¢aarom cymHy, d¢paxryemoMy 6e3 skunaxa ¢paxTrosaTelNieM B ITOM rocyrapcree,

Ha nepuoxn ne#cTBuA xorosopa PpaxXTOBAHMUA.

2. B cayuanax, korza CoG6CTBEHHHMKHM CYALOB HJIM ¢paXTOBATENH B TOCYNApPCTBaX, XKOTOpHE
ABAANTCA YWACTHUKAMH HacToAme# KoHBeHUMH, BCTynawT B IeATEJbHOCTL MO TakoMy dpaxro-
BAHHMKO CyXoB 6e3 3KHMaxa, JOJXKHH MOJHOCTHI COOGJOIATHCA YCHOBHA perucTpauuu, coxep-
®amuecA B HactosueR KouBeHuuu.

3. Ina ofecneveHHA BHIONHEHMA HacToAme# KOHBeHUMH M B LeJAX NPHUMEHEHHA ee TpeGo-
Bauuft B cayuae ¢paxToBaHus cyIHa Ges 3KHNaxa GpaxTOBATeNb PACCMATPMBAETCA B kauecTse
cobcrpenuuka, Oxnako HacroAmas KoHBeHuus He mNpelycMATpHBAET KAKMX-JIHG0 nmpaB cobCcT-
BeHHOCTH HaA 3adpaxToBAHHOE CYIHO, MMOMHMO TeX, KOTOphie O0ycJoBJeHr KOHKDE THEM
AOroBopoM ppaxToBaHMA cYAHa Ge3 SKHNAxXA.



4. TocyaapcTBO ROXXHO of6ecnewuTh, IToON CyAHO, 3adpaxToBaHHOe §e3 Ixunaxa ¥ nJasam-
mee NOJ ero ¢JAaroM, HaXOAMJIOCh B COOTBETCTBHH C NMyHKTaMH 1-3 macroAame#f craTpu nox ero
MoJHON DpHCAHKUHe! H KOHTpoJeM.

5. Focynapcwao,;a'xoropou 3aperucTpUpoBaNO 3appaxToBaHHoe 6e3 IKMNAXA CymaHO, obec-
newHBaeT ypenoMieHHe OwBmero rocyzapcrTea ¢uara o6 aHHYAHPOBAHHHM DerHCTPallHH CyAHa, 3a-
ngxroaannoro Ges IKunaxa.

*6. ‘Bece ycnosun, aa ncxanqeanen YKAa38HHHX B uacroamen CTBTBS, KacaPIHeCA OTHOMOHKH
CTOPOH Zorosopa ¢paxroaannn cynna 6e3 2KHMaxa, ONPERENADTCA B AOTOBOPHOM MOPAZKE MO
YCMOTDPEHHMO COOTBETCTBYONMHX CTOPOH.

Cratpa 13

COBMECTHHE [PEINTPUATHA

1. FocymapcTBa - yuacTHHKH HacToAame# KoHBeHUMM B COOTBETCTBHM CO CBOe#f HauHOHaAbHOR
NOJNXTHKOR, 38KOHOZATENLCTBOM K YCAOBHAMH DECHCTDALMH CYNOB, COZOPEARMMHCA B HacToame#
KoupeHuuy, ROAXHE NOOWPATL COBMECTHHE MNPEXNPHATHA MeXAY COCCTBOHHMKAMH CYROB H3 pas’-

JUYHHX CTPAH ¥ NOJXHHM B 3THX UEAAX NPHMHUMATL COOTBETCTBYDNHC MepH 110 NOOWPEHHD co3ga-~
HHA TAKHX COBMECTHHX NPEeINpHUATHR IAJA pPa3BHTHA HAIKOHAJBHOIO CYAOXOACTBA, B YACTHOCTH,
nyTeM ofecrneueHuA JNOTOBOPHHX NpPaP CTOPOH B COBMECTHHX NpEeANpPHATHAX.

2. CrnegzyeT mpH3nBATH PErHOHAJNLHHE ¥ MeXLAYHAPOIHMEe (HHAHCOBHE KHHCTHUTYTH M YUpPeXIEHHA

MO OKA3AHWI NMOMONM BHOCHTL COOTBETCTByWmHMHA BKJAX B co3faHue u/HAN yKpenaeHne coBMecT-

HHX NpeANpHATHA B O6JACTH MOPCKHMX MEepPeBO3OK B pa3BMBADNUXCA CTpPaHAX, 0CO6eHHO B HauMe-
Hee paasurux N3 HHUX. -

Cratea 14

MEPH MO 3AIMTE WHTEPECOB CTPAH - TOCTABUMKOB PABOUEW CHJH

1. B uesnax samuTH MHTEpPECOB CTPAR - MOCTABMHKOB pabouelt CHIM M CBOXGHEA K MHHHMYMY
oTTOKa pabowvelt cum u nmocrexnyome#t IxoHomMuueckoit mecTabUAH3AUUE, €CAH TAKOBOE MPOHCXO-
AKT B 3THX CTpaHax, 0CO0EHHO B Pa3PHBADMMXCA CTpPAHAX, B pe3yAbTaTe NPHHATHA HacToameh
Kousenuuu, cnenyer 6esoTiaraTesbHO NPHHATH, B YACTHOCTH, MepH, YKA3aHHNe B pPe3oJn-
uxn 1, npunaraeMot k Hacroame#t KouBenuuu.

2. - Yrobu co3zaTh 6JaronpHATHHE YCNOBHA IJAA MOATOTOBKH JOGOro KOHTDPaXTa HIM corjame-
HHUA, KOTOpHle MOTYT GHTH 38KJOUEHH Mexly COGCTBEHHHKAMH HJH ONEepPATOPAMH CYXOB W npod-
COl3aMH MODAKOB MAK IZPYTUMH NpelNCTABHTEJbHLIMKM ODraHaMil MODAKOB, MEXZY roCylapcTBAMH
¢nara ¥ rocyzapcTeaMM - fnocraBluxaMy paboueft cuim McoryT SuTh 3IBKJDYEHH LBYCTOPOHHHE
CorjameHHA B OTHOWEHHK ycaobuit HaftMa MODAKOB 3 3THX rocyfapcTs - nmocrapmuxos palouwed
CHJIbI,



S _Cratbr 15
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.. MEPH MO CBEAEHWO K MHHMMYMY HEBJATOMPHATHBX 3KOHOMMMECKHX MOCAENCTBHA
"UTo6M CBECTH K’ MUMMMYMY HECIATONDUATHNE DKOHOMUNECKHE DOCAEACTBHA,XOTOPHE MOraM Ou
BO3HHKHYTb B HEKOTOPHX PA3BHBANWHXCA CTPAHAX B NPONECCe AZANTALNN X NPHNEHEHHA NOAOEe-

Hult ¢ uespd cobiaoreHus TpeGobaHult Hacrosmeit Konsenuuu, creayer 6e30TaararesrHo TIPHHATS,
B qacrnocru. uepu. yxasaauue B pesoannun 2, npuaaraeuoﬁ X aactoaneﬁ Konaennun.

Crarsa 16

JIENO3UTAPHH
l'enepanbHuft cexperapb Oprannsaunu 06beXMHEHHMX' Hauuﬂ ABARGTCA ZeNo3UTapHeM HACTOA-
me#t Kouaeuuan.

Crarea 17

OCYNECTBHEHHE

1. -JoropapuBamuHecs CTOPOHH NPHHHUMANT TAKHe aaxonoxareabuue BAR UHUO uepu. xoropue
MOryT OHTh HEOGXOXMMH AAA OCYWECTBJAGHHUSR uacronmen Konsenuau.

2. Kaxzman noroaapuaanﬁaaca CTOpPOHA B nagaexamuﬂ cpox npenposoxnaer AGMOSHTAPHI TEXCTH

3aKOHOJATEeNbHHX HAK HHLIX &KTOB, KOTOpME OH& MpHHAJNG ANA OCYMECTBAGHHMR Hacroame#t KoHBen-

U, j

3. llenoaurapuit nanpasaser JloroBapuBapmUMCA CTOPOHAM MO HX OpPochGe TEXCTH 34KOHOZATEAb-

HBIX HJAH MHBIX AKTOB, KOTOpHE GuIK NMPEenpoBOXAGHN €My B COOTBOTCTBHEH C NMYHKRTOM 2 HacToname#
cTarThn, |

Cwéwbn 18

MOINMHUCAHUE, PATHOUKALMA, MPHUHATHE, YTBEPXIEHHE H NMPHCOEAMHEHME -
1. Jiw6oe rocyzapcTBo MOXeT CTaTH noronapunanmeﬁca cropoHo#t nacroame#t Kousenunu nyTem:
a) nonnucanua Gea pafuwuxauun, NPHHATHA WA YTBEPRAEHHAA; KIK

b) nognucaHHA ¢ ofA3aTenabHOR nocreisyouel paTuduxauuelt, NpUHATHEM HUIM yTBepxie-
HHEeM; HIu : ’

C) NpHCOeLMHEHHA.
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2. Haocroamana KOMBEHUHA OTKPHTA AZAA NOAnucaHHA B lleHTpasbHHX yupexzernax OpraHusauun
O6renuHennux Hauuit » Huo-fopxe ¢ 1 maa 1986 roma mo 30 ampeas 1987 rosa BRJINUATERLHO
H 0CTAGTCA NOCAe ITOro OTXPHTOR ZNA NPHCOGXMHEHHMA,

3. HoxyMesTH O pPATHOMXALHK, NPHHATHX, YTBEPAUREHHMH HJAM NPHCOSANMHEHHH NOJXHH CRABATLCA
H& XPaHeHHe RenoINTapHp, .

Crarer 19

BCTYIUIEHME B CHIY

1. Hacroamaa KowBeHuHA BCTynaeT B CHJIy 4Yepe3a XBEHAIUATH MECALEB MOCAe ZaTh, H& KOTO-
pyo He meHee 40 rocysapcTe, obmuit TOHHaX KOTOPHX COCTaBAAeT HNO MeHbme#t mepe 25% Mupo-
BOTO TORHAxA, cTaHyT JoropapupammmMuca cTopoHaMH KOHBeHUuM B COOTBETCTBHMH co craTvelt 18,
Ina ueneft HacroAmef craTb¥M TOHHAX CYMTAETCA TAKOBHMM, Kaxo#f comzepxurcsa B npunoxenuu III

k HacToAmelt Kowsenuuwu.

2. lna xamgoro rocysapcTea, KoTopoe cTaHoBHUTcA JoromapupammeficR ¢cTopoHo# HacToameft
KonpeHUUN noOcAe BLIIOAHEHHA YCJAOBHU O BCTYNAEHHH B.CHAY B COOTBETCTBHMH C MYHKTOM 1
HacToAme#k craTbu, KoHBeHUMA BCTynaeT B CHIy wepe3 ABEHAJUATHh MeCAUeB mocje TOro, Kax
3To rocyzapcrTno cranoeurca Jorosapusawmefica cToponoft.

Cratba 20

OB30P H IOMPABKH

1. Tlocae HCTeueHHA nepHoxa B BOCEMb JeT C JATH BCTYNJAGHHA B CHAy HacrosameR Konperumum
JoropapusangiaacA CTOPOHA MOXET MOCPEXCTBOM MHCLMEHHOI'O YBEAOMAGHHA HA HMA ['eHepasbLHOro
cexpetaps Opranusauuu O6besuHeHHnX Haumit NpesnOXHTH KOHKpETHHE MONPABKM K HacToamelt
KoHBeHUHH ¥ MPOCHTDL O co3uBe KOHPepeHUMH MO o630py AJAA PACCMOTPEHHA TAKKHX MNpelJOXeH-
HbIX TONPaBOK. FeHepanbHuit cexpeTapb pacrnpocTpaHAeT TaKue YBEAOMJIEHHA cpesu Bcex Jo-
ropapYBaANWKXCA CTOPOH. Ecan B TeweHHe XBeHAZUATH MeCALEB C JaTh PACHPOCTPaAHEHHA
TAKOr0 YBEAOMAGHHA He MeHee ABYX nATux JlorosapuBammUxCA CTOPOH ZAXYT MOJOXHUTENbHbHE
oTBeTH HA& ITYy npoculy, [eHepannbHuit cexperapb cosmnBaeT KoHPepeRUu®D no ob3opy.

2. Tenepaauuuit cexperaps, Opranuaauun OGbvesuHeHHuX Hauuit HanpasaseT Bcem Jorosapusap-

UMMCA CTOPOHAM TEKCTH JOHX MpesNoxeHuit 0 BHeCEHHH nonpaBoK HJAH MHeHHIt B OTHOWEHHH MO~
npaBoK Mo MeHbueft Mepe 3a meCTb MecCAlueB KO JATH OTKPHTHA KOHPEpeHUuX Mno o63opy.
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Crarea 21 - SRR PR

IERCTBUE IOIPABOK

1. Pemenna xoxnpepeHnuyu no o630py OTHOCHTENBHO NOINPABOK IPUHMMANTCA KOHCEHCYCOM HIH,
no tpefopaHmo, GOABONMHCTBOM B XBe TPETH rOJOCOB IOPUCYTCTBYRNHX ¥ YIaCTBYREMX B roJO-
coBaHun JloroBapyBapmMXCA CTOPOH, llonpaBku, OpMHATHe Taxo#t xoHbepeHmmue#, HanmpapIAWTCA
TenepanbHEM cexpeTapeM Opramusamunu O6bezuHenHux Hamuit scem JoropapupanmuMca CTOPOHaM
IA paTHOUKAIMK, OPHHATHA KX YTBEPRIEHMA ¥ BCEM rocygapcTsaM, DofmicasmuM KOHBEHIMO,
IAA CBeNeHuA, ' . _

2. Parupuxanus, NpHHATHE HI¥ YTBEPRISGHHE NONPABOK, NPHHATHX KoHpepenuue# nmo obzopy,
OoCymecTBJAAeTCA NOCPEACTBOM CRAYHM HA XPAHEHHe LEMO3HTAPHE COOTBETCTBYREMEro ODHIHAIBLHOTO
ZOKYMEHTa, '

3. Jin6ar nopuHATaAR KOHpepeHmuelt mo 0G30py mOmpaBKa BCTyHmaeT B CHAY B OTHONEHMM TOJBKO
Tex JoromapMBapmUXCA CTOPOH, KOTOPHE pPaTHOUIMPOBANH, NPHHAJNH RIAK YTBEPRUIK ee, B Iep-
Bl neHp MecAlla MO MCTEUSHMH OZHOr'O roja mocie ee paTndUxKamuu, DPUHATHA HIK YTBEPRIE-
HEA IBYMA TpeTAMM JoropapuBammuxcq CTOPOH., Jaa smwboro rocymapcTsa, patupuuupyomero,
OPUHYMADMEero WK yTBEPRIALTEro NONPaBKY HOCke ee PaTHPHKANMK, NPHHATHA UK yTBEpRIE-—
HHA Zpyma tperamu JoropapumpanmuxcA CTOPOH, RaHHAR IONDPABKA BCTYNAST B CHIY IO HCTede-
HHMH ORHOT'O roja Iocjke ee paTHdUMKADUM, OPHHATHA HIM YTBEPRISHMA JAHHEM I'OCYZapPCTBOM,

4. Jw6oe rocymapcTBo, KoTopoe craHoBHTcA Jorosapmsammei#fca cropoxo#t racroame# Kousen-
O TOCJe BCTYNJNEHHUA B CHJIY HNONPABKH, €CIM TOJbBXKO OHO He 3aABaAeT 00 HMHOM HaMEepeHNH :

a) cunraeTca CropoHo#t HacrToAme#t KonBeHmuM ¢ BHeceHROM B Hee mompaBko#t; u
b) cunraerca Croponoit KouBemmuu Ges BHeCeHHO! B Hee NONPABKM B OTHOWEHMM JNGOH

JloropapuBavmeitcAa cTOpoHH, He cpA3zaHHO# aToit mompaBxoit,

Cratpa 22

JEHOHCALRH

1. Hacroamas KowBeHums B moGoe BpPEeMA MOXeT GHTH LEHOHCHPoBaHA ywGo# Jorosapusanmei-
CA CTOPOHOR ITyTeM HanpaBleHMA JNEMO3HUTAPHMX IMCHMEHHOT'O YBELOMIGHUA,.
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2, Taxagm XeHOHCARMA NPHOOPETAET CHAY.DO HCTEWEHHE OZHOTO I'OAS NOCAe HNOAYWEHHR Xemo-
3¥TapHeM TAKOro YBEROMAGHHA, €C/aM B YBEAOMAGHMHM He Oonpegenge?ca 6ozee RAUTEAbLHHNA CPOX.

; . P L. IR e . B Y s N P

B YIOCTOBEPEHHE YET'0 Hiwenogu¥caBmnecA OPEACTABHTENN, XOMXHHM 06pasoM Ha TO.
YIOAHOMOYEHKNE, NOCTABMAX HMXE CBOM TOANMCH B YKASAHHHE MK, R

COBEPUIEHO b Xenebe 7 dempans 1986 roza B eAHHCTBEHHOM JXIEMILIAPE HA aar:nd!cicon,
apaGcxoM, HCHAHCKOM, kuTallckoM, PyCCKXOM ¥ QPAHIYICKOM AIMKAX, OPHYEM BCE TEKCTH
ABAANTCRA PaBHOAYTEHTHWHLIMK .
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Pesospuua 2
Mepn. 10 cBeIEHMD K He6Jar ONPHATHHX

I KXOHOMHYUE CKHX IIOQJIGEC‘I'BHn

Kondbepernuna OpraxHus 6penuHeHHbx H IO YCJIOBHAM PErucT 0B,
npunas Koxbermuo Oprasusamm 06beluHenmx Hamut o6 yCIOBMAX POTHCTDALMH CYLOB,
PexXoMeHIyeT cleiymmee :

1. Kondpepemumn Oprammsauum O6befuHeHHhx Hamuit mo Toprosie ¥ pasBuTH, IIpo-
rpamMe pasBHTHA OpraHusamuy O6bexuuemnx Hamuit, MexzyHuapozHo# Mopcko# oprammsamm
APYT¥M COOTBETCTBYOMMM MEXIYHAPOLHHM OPT8&HH3AOMAM ClelyeT IPefCCTAaBIATH TEXHMUECKY®
¥ OMHAHCOBY® IIOMOmb TEM CTPaAHaM, KOTOopHe MOTryT OHTBH 3aTPOHYTH HacToAme#t Koxpenmueit,
nmo ux npocsGe, ¢ TeM UTOGH pa3paoTaTh M OCYmMECTBJAATL COBPeMeHHOe ¥ RelcTBeHHoe 3a-
KOHOIATENbCTBO, HAPABNEHHOE HA Das’BUTHe MX GJOTOB B COOTBETCTBHMH C NOJOXEHMAMM Ha-
croame#f KoHBeHIIMH;

2. MexxyHapomHO# opraHusamuM¥ Tpyia H IPYTHM COOTBETCTBYONHMM MEXKYHAPOXHEM
OpraHM3amuAM TaKxe cJelyeT OKA3HBATH cozeficTBMe ITHM CTpaHaM, HO HMX Opocnbe, C HeabD
Pa3’paboTK# ¥ OCYMECTBJAGHHA NPOrpaMM OGYyUeHMA ¥ OPodecCHOHaNAbHOE NOATOTOBKM MX MODAKOB
no Mepe HeOOGXOLHMOCTH;

3. [IIporpamMe passuTuA Opranmsamuu O6GbenuHeHHnx Hamuit, BcemupuoMy GanHKy M Apy-
I'¥M COOTBETCTBYOIMM MEXIYHAPOAHLIM OPraHU3auMAM CReLyeT OKA3HBATL OTHM CTpaHaM, IO HX
npocnbe, TEXHMUECKYD M QUHAHCOBY® HOMOML XJIA OCYMECTBJEHHA APYTHX HAOKOHAJILHHX IJIAHOB
Pa3BUTHA, OPOrpaMM ¥ NPOEKTOB C HEeJbD HPEOoNONEeHHA IKOHOMHUecKo# Iecrabuiusaumy, KOTO=
Paf MOXeT BO3HMKHYTH B pe3yJabTarTe HNPHHATUA Hacroameft Kousewmmmu,
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xenye I .

OPUHAB Kduséﬁunn Oprauuzagux O6beauHeHHHx Hamuit o6 YCAOBHAX pPETHUCTPAMHM CYZLOB,

PEKOMERIVEeT cJaexynmee :

1. crpanaM - pnocrasmmxaM paGoue#t cuiN crexyeT pPeryNHpPOBATH LEATENbHOCTh YUpex-
Zenult, HaAXORANMXCA HO4 MX OPACHMKOHEH} M DpPeXOCTABAANNMX MOPAKOB IJAA CYLOB, IIapBapmUX
mox ¢aaroM zpyro#t cTpaHn, AnA 06e€CHEUEHHA TOro, YTOOH XOTOBOPDHHE YCJIOBMA, npennaraeMie
3THMH YUPORZOHMAMM, HCKIDUAAN 3JA0YyBOTpebReHHMA ¥ cogelficTBoBai® POCTY OAAroCOCTOAHUA
MOPAKOB., 1A 38mMTH CBOMX MOPAKOB CTPaHN — HNOCTaBmMKM padowe#t cmm Moryr morpe6o-
BaTh, B YACTHOCTH, COOTBeTcTBymme#f rapaHTHw THHIA, yKasaHHoro B crarse 10, OT co6CTBEH-
HHKOB MJM ONEPaTOPOB CYXOB, HCHOALIYNMMUX TAKUX MOPAKOB, MIK OT RXPYTHX COOTBETCTBYRNMMX
OPraHos; _

2. DpaspHPapmMecH CTPaHH - HOCTRBOMKH pafouelt CH/M MOIYT KOHCYALTHPOBATHCHA LPYT
C IPyroM, ¢ TeM YTOOH COI'JI&COBHBATH, HACKOABLKO 3TO BO3MOXHO, CBOD HOJMTHKY B OTHOWNE-
HUM ychoBuit, Ha KOTOPHX OHM GYAYT HPEROCTABJIATHL PaGouy® CHAY B COOTBETCTBMH C ITHMH
OPHHIMIIEMH, H MOTYT, €CAM 270 HEOOXOAMMO, COrJACOBHBATH B 3TOM IIaHe CBOe 3aKOHOL&-
TEeALCTBO ;

3. Koudpepeunmuu Opraumsanum O6besunenunx Hamuit no Toprosse m passuTmno, [Ipo-
rpamMe passuTHA Opranusauuy O6beauHeHHHx Hanwuit ¥ ZpyruM COOTBETCTBYDRIMM MEXLYHEPOLHHIM
oprasaM cllezyer, OPH HAJHUYMH OPOCHOH, OPEROCTABJAATH NOMONL DA3BHBANMMMCA CTpPAHAM -
oocTaBmMKaM paGoueR CHIM ANA TPUHATHA COOTBETCTBYDMEro 38KOHOZATENLCTBA B OTHONEHHH
PErvcTpanuMy CyXOoB ¥ NDHBJAEHUEHMA CYRZOB B MX PErHcTpH, YUMTHBAA HACTOANY® KOHBEHIMD;

4, Memnynaposio#f opranusamuy TpyAa clenyeT, OP¥ HaAWWKM DPOCHOH, OKAa3HBATH
coneficTBHe cTpaHaM -~ NOCTABMMXAM pafoueil CHIN IJA OPHHATHA Mep, HANpaBJEeHHHX Ha CBe-
AeHHe X MUHUMYMy nociencTBuit nmeperToxa paGoue#f cuin u nocnexyome#t sxoHoMuueckolt zecra-
6unusanuu, ecad TaKOBHe HMENT MeCTO,B CTpaHax - mocTaBmuixax pafovwelt cumt B pesyanra-
T€ NOPUHATHA Hacroame# KoxupeHuuu;

5e COOTRPETCTBYONMM MEXAYHAPOAHHM OpPraxusamMaM cuctTeMs Opraxusamun O06benrHEeHHHX
Haunt cnexyer, mpy Hanuwuy npochOH, OPefOCTaBJATH HOMONEL CTPAHAM - IOCTABIMKAM pabo-
veft cumt p o6nacTH O6GYUEeHHA M MOATOTOBKK MOPAKOB, BK/OUAA NPEROCTABIEHUE HEO6XOILMMOTO
060pyBOBaAHMR ¥ BO3MOXHOCTe#t ZAA HNOArOTOBKH,
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MODPCKHX HepeBO30K KoMnanum "“Jlmo#n" (Monnoa).

Mpumeuanua: 1) BkapueHH ciexyomHe THOH CYROB:
TAHKEDH IJA NePeBO3KH HedTH

- TGHKepH IJA NMEPeBO3KU HedTH/XUMHKATOB

- TAHKEpPH ANA NMEePeBO3KH XUMHKATOB

- npoune (Toproese) TaHkep:

- cyZa INA MepeBO3KH CEXMXEHHHX ra3oB

- CyI& INA MEepeBO3KH HABANOUHLIX TPY30B M HedTH
(8 ToM umcae pyas/HedTH) o

- CyZa INA NepeBO3KH DYAH K HABAJIOUYHHX Ipy3oB
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OyAa AXR NMEPEBOIKK ABTOTPAHCHOPTHHX CPOACTB

napoMs M NacCaXHpCXHe CYXA H rpysonaccaxupckue cyna
CYZA XJAR NEPEeBO3IKK CXOTA

7 041) . Hoxmouas. pesepsusilt Gaor ‘Coexunexusx Traros - Amepuxu, a Taxxe

. aor Coexunenunx Oraros B Kanaau na Be

auknx Osepax.

LA ST Stha
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CONVENIO DE LAS NACIONES UNIDAS
SOBRE LAS CONDICIONES DE INSCRIPCION
DE LOS BUQUES

NACIONES UNIDAS
1986






Los Estados Partes en el presente Convenio,

Reconociendo la necesidad de fomentar la expansidén ordenada del transporte
mar{timo mundial en conjunto,

Recordando la resolucidén 35/56 de la Asamblea General, de 5 de diciembre
de 1930, que incluye en su anexo la Estrategia Internacional del Desarrollo para
el Tercer Decenio de las Naciones Unidas para el Desarrollo, en cuyo pérrafo 128
se pide, entre otras cosas, que aumente la participacidn de los pafses en desarrollo
en el transporte mundial del comercio internacional,

Recordando también que, de conformidad con la Convencién de Ginebra sobre la
Alta Mar, de 1958, y la Convencidn de las Naciones Unidas sobre el Derecho del Mar,
de 1982, ha de existir una relacidn auténtica entre el buque y el Estado del pabellédn,
y conscientes de la obligacién del Estado del pabelldn de ejercer de manera efectiva
su jurisdiccidn y control sobre los buques que enarbolan su bandera con arreglo al
principio de la relacidn auténtica,

Convencidos de que con tal fin el Estado del pabelldn deberfa contar con una
administracidn marftima nacional competente y adecuada,

Convencidos también de que, para ejercer de manera efectiva su funcidn de
control, el Estado del pabelldn deberfa velar por que las personas encargadas de
la administracién y explotacidn de un buque inscrito en su registro fuesen fdcil-
mente identificables y tenidas por responsables,

Convencidos asimismo de que las medidas encaminadas a que las personas encar-
gadas de los buques sean mds fdcilmente identificables y tenidas por responsables
podrfan contribuir a combatir el fraude marf{timo,

Reafirmando, sin perjuicio del presente Convenio, que cada Estado fija las
condiciones de concesidn de su nacionalidad a los buques, de inscripcidn de los
buques en su territorio y del derecho a enarbolar su pabelldn,

Movidos por el deseo de los Estados soberanos de resolver con 4dnimo de
comprensian mutua y cooperacidn todas las cuestiones relativas a las condiciones
de concesidn de la nacionalidad a los buques y de inscripcién de los buques,

Considerando que ninguna de las disposiciones del presente Convenio podré
entenderse en perjuicio de las disposiciones que, en las leyes y reglamentos
nacionales de las Partes Contratantes en el presente Convenio, excedan de lo
dispuesto en 41,

Reconociendo las competencias de los organismos especlalizados y otras insti-
tuciones del sistema de las Naciones Unidas, segin constan en sus respectivos
instrumentos constitutivos, teniendo en cuenta las disposiciones que se puedan haber
concertado entre las Naciones Unidas y los organismos, y entre los diferentes
organismos e instituciones en sectores determinados,

Han convenido en lo sigulente:
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Art{culo 1
Obletivos

A los efectos de garantizar o, en su caso, consolidar la relacidn auténtica
entre el Estado y los buques que enarbolan su pabelldn, y para ejercer efectivamente
sobre tales buques su jurisdiceidn y control en lo que respecta a la identificacién
y responsabilidad de propietarios y navieros y a las cuestiones administrativas,
téenicas, econdmicas y sociales, el Estado del pabelldn aplicard las disposiciones
enunciadas en el presente Convenio.

Actfoulo 2
Definiciones

A los efectos del presente Convenio:

Se entiende por "buque" cualquier embarcacién con medios de propulsidén propios
destinada a la navegacién marftima que se utiliza en el comercio marftimo inter-
nacional para el transporte de carga o pasajeros, o de ambos, con excepcién de las
embarcaciones de menos de 500 toneladas de-registro bruto;

Se entiende por "Estado del pabelldn" el Estado cuya bandera enarbola y estd
autorizado a enarbolar un buque;

Se entiende por "propietario", a menos que se indique claramente otra cosa,
la persona natural o jurfdica inscrita en el registro de buques del Estado de
matrfcula como propietario del buque;

Se entiende por "naviero" el propietario o el arrendatario a casco desnudo,
0 cualquier otra persona natural o jurfdica a la que se hayan asignado formalmente
las obligaciones del propietario o del arrendatario a casco desnudo;

Se entiende por "Estado de matrfcula" el Estado en cuyo registro de buques
se ha inscrito un buque;

Se entiende por "registro de buquesa" el registro oficial o registros oficiales
en que constan los datos mencionados en el artfculo 11 del presente Convenio;

Se entiende por "administracién marftima nacional" cualquier autoridad
u organismo estatal que sea establecido por el Estado de matrfcula de conformidad
con su legislacién y que, conforme a esa legislacidn, esté encargado, entre otras
cosas, de la aplicacién de los acuerdos internacionales relativos al transporte
marftimo y de la aplicacidn de las normas jurfdicas y técnicas relativas a los
buques sometidos a su jurisdiccidn y control;

Se entiende por "arrendamiento a casco desnudo" un contrato de arrendamiento
de un buque por un tiempo determinado, en virtud del cual el arrendatario tiene
la posesidn y el control plenos del buque, incluido el derecho a designar el
capitdn y la tripulacidén por el perfodo de arrendamiento;
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Se entiende por "pafs proveedor de mano de obra" el pafs que proporciona
gente de mar para servir en buques que enarbolan el pabellén de otro pafs.

Artfculo 3

Ambito de aplicacién

El presente Convenio se aplicard a todos los buques segin se definen en el
artfculo 2.

Artf{culo 4

Disposiciones generales

1. Todos los. Estados, sean ribererios o sin litoral, tienen el derecho de que
los bugues que enarbolan su pabelldn naveguen en alta mar. RN

2. Los buques poseerdn la nacionalidad del Estado cuyo pabelldn estén autori-
zados a enarbolar.,

3. Los buques navegardn bajo el pabelldn de un solo Estado.

4. No se inscribird ningdn buque en los registros de buques de dos o més
Estados a la vez, sin perjuicio de 1o dispuesto en los pdrrafos 4 y 5 del artfculo 11
y en el artfculo 12.

5. Un buque no podrd cambiar de pabelldn durante un viaje ni en una escala,
salvo en caso de transferencia efectiva de la propiedad o de cambio de registro.

Articulo 5

Administracién marftima nacional

1. El Estado del pabelldn contard con una administracidén marftima nacional
competente y adecuada, que estard sometida a su jurisdiccidn y control.

2. El Estado del pabelldn incorporard a su ordenamiento jurfdico las reglas
y normas internacionales aplicables, en particular las concernientes a la seguridad
de los buques y de las personas a su-bordo y a la prevencidn de la contaminacidn
del medio marino.

3. La administracidn marftima del Estado del pabelldn velard por:

a) que los buques que enarbolan la bandera de ese Estado cumplan sus leyes
y reglamentos relativos a lainscripcidnde los buques y las reglas y normas inter-
nacionales aplicables, en particular las concernientes a la seguridad de los buques
y de las personas a su bordo y a la prevencidn de la contaminacién del medio marino;




b) que los buques que enarbolan la bandera de ese Estado sean reconocidos
periédicamente por sus inspectores autorizados a fin de que se cumplan las reglas
y normas internacionales aplicables;

c) que los buques que enarbolan la bandera de ese Estado lleven a bordo docu-
mentos, en particular aquellos que acrediten el derecho a enarbolar su bandera y
otros documentos pertinentes vdlidos, incluidos los exigidos por los convenios inter-
nacionales en los que el Estado de matricula sea Parte;

d) que los propietarios de los buques que enarbolan la bandera de ese Estado
observen 1los principios de inscripcidn de los buques de conformidad con las leyes
y reglamentos de ese Estado y las disposiciones del presente Convenio.

4. El Estado de matrfcula exigird toda la informacidn pertinente que sea
necesaria para la plena identificacién y responsabilidad en lo concerniente a los
buques que enarbolan su bandera.

Artfculo 6
Identificacidén y responsabilidad

1. El Estado de matrfcula consignard en su registro de buques, entre otras
cosas, informacién relativa al buque y a su propietario o propietarios. La infor-
macién concerniente al naviero, cuando el naviero no fuere el propietario, deberfa
constar en el registro de buques o'en el registro oficial de navieros que lleve el
Registrador en su oficina o que le sea ficilmente accesible de conformidad con
las leyes y reglamentos del Estado de matrfcula. El Estado de matrfcula expedird
los documentos que acrediten la inscripcién del buque.

2. El Estado de matrfcula adoptard cuantas medidas fueren necesarias para
que el propietario o propietarios, el naviero o navieros o cualquier otra persona
a quienes se pueda tener por responsables de la administracién y explotacién de
buques que enarbolan su pabelldn puedan ser identificados fdcilmente por las
personas con un interés legftimo en obtener esa informacién.

3. Los registros de buques deberfan estar a disposicién de quienes tuvieren
un interés legftimo en obtener la informacién consignada en ellos de conformidad
con las leyes y reglamentos del Estado del pabelldn.

4. Todo Estado deberfa velar por que los buques que enarbolan su pabelldn
lleven documentacidén en la que conste informacién sobre la identidad del propie-
tario o propietarios, el naviero o navieros y la persona O personas responsables
de la explotacidn de tales buques y pongan esa informacién a disposicidén de las
autoridades del Estado del puerto.

5. En todos los buques deberfan llevarse diarios de a bordo que habrfan
de conservarse durante un perfodo razonable a partir de la fecha del dltimo asiento
practicado, no obstante cualquier cambio de nombre del buque, y las personas que
tuvieren un interés legftimo en obtener esa informacidén deberfan poder inspeccionar
los diarios de a bordo y obtener copias, de conformidad con las leyes y reglamentos
del Estado del pabelldn. En el supuesto de venta del buque y cambio de inscripcién



a otro Estado, deberfan conservarse los diarios de a bordo relativos al perfodo
anterior a la enajenacidn y las personas que tuvieren un interés legftimo en obtener
esa informacién deberfan poder inspeccionarlos y obtener copias, de conformidad con
las leyes y reglamentos del anterior Estado del pabelldn.

6. Todo Estado adoptar{ las medidas necesarias para que los buques que inscriba
en su registro de buques tengan propietarios o navieros que sean adecuadamente iden-
tificables con objeto de que se pueda hacer efectiva su plena responsabilidad.

7. Todo Estado deberfa velar por que no se limitara la comunicacidn directa
entre los propietarios de los buques que enarbolan su pabelldn y los poderes
pdiblicos. ?

Artfculo 7

Participacién de los nacionales en la propiedad
o la dotacidn de los buques, o en ambas

En lo concerniente a las disposiciones relativas a la propiedad y la dotacidn
de 1los buques contenidas en los pdrrafos 1 y 2 del artfculo 8 y en los pérrafos 1
a 3 del artfculo 9, respectivamente, y sin perjuicio de la aplicacidn de cualquier
otra disposicidn del- presente Convenio, el Estado de matrfcula ha de cumplir las
disposiciones de los pdrrafos 1 y 2 del artfculo 8 o las disposiciones de los
pdrrafos 1 a 3 del artfculo 9, aunque podrd cumplir unas y otras.

Artfeulo 8
Propiedad de 108 buques

l. Sin perjuicio de lo dispuesto en el artfculo 7, el Estado de matrfcula
regulard en sus leyes y reglamentos la propiedad de los buques que enarbolan su
bandera.

2. Sin perjuicio de lo dispuesto en el artfculo 7, el Estado del pabelldn
establecerd en esas leyes y reglamentos las correspondientes disposiciones sobre la
participacién de ese Estado o de sus nacionales como propietarios de los buques que
enarbolan su bandera o en la propiedad de esos buques y sobre el grado de esa
participacidn. Estas leyes y reglamentos deberfan ser suficientes para que el
Estado del pabelldn pudiera ejercer de manera efectiva su jurisdiccién y control
sobre los buques que enarbolan su bandera.

Artfculo 9
Dotacién de los buques

1. Sin perjuicio de lo dispuesto en el artfculo 7, el Estado de matrfcula,
al aplicar el presente Convenio, observard el principio de que una parte satisfac-
toria de la dotacidn de oficiales y tripulantes de los buques que enarbolan su




pabelldn esté compuesta por nacionales suyos o por personas que estén domiciliadas
0 tengan legalmente su residencia permanente en ese Estado.

2. Sin perjuicio de lo dispuesto en el artfculo 7, al perseguir el objetivo
mencionado en el pdrrafo 1 de este artfculo y adoptar las medidas necesarias para
ello, el Estado de matrfcula tendrd en cuenta lo siguiente: ,

5) la disponibilidad en el Estado de matrfcula de sente de mar calificada,

b) los convenios multilaterales o bilaterales u otros tipos de acuerdos vilidos
y ejecutables conforme a la legislacién del Estado de matrfcula;

c) la explotacidn racional y econdmicamente viable de sus buques.

3. El Estado de matrfcula deberfa aplicar lo dispuesto en el pdrrafo 1 de
este artfculo en relacidn con el buque, la sociedad o la flota.

ju~. 4o . El Estado de matrfcula, de acuerdo con sus leyes y reglamentos, podrd
autorizar a personas de otras nacionalidades a servir a bordo de los buques que
enarbolan su pabelldn de conformidad con las disposiciones pertinentes del presente

Convenio.

'25. Al perseguir el objetivo fijado en el pdrrafo 1 de este, artfculo, el
Estado de matrfcula deberfa, en cooperacién con los propietarios, promover la
educacién y capacitacidn de sus nacionales o las personas que estén domiciliadas
0 tengan legalmente su residencia permanente en su territorio.

6. El Estado de matrfcula velard por:

55 ' que la dotacidn de los buques que enarbolan su pabelldn sea del nivel
y la competencia necesarios para garantizar la observancia de las reglas y normas
internacionales aplicables, en particular las relativas a la seguridad en el mar;

b) que las condiciones de empleo a bordo de los buques que enarbolan su
pabe116n sean conformes a las reglas y normas internacionales aplicables;

c) que existan procedimientos jurfdicos apropiados para la solucién de los
litigios civiles entre la gente de mar empleada a bordo de los buques que enarbolan

su pabelldn y sus empleadores;

d) que la gente de mar, nacional y extranjera, tenga acceso en condiciones
de igualdad a los mecanismos juridicos apropiados para hacer respetar sus derechos
contractuales en sus relaciones con empleadores.




Art{fculo 10

Funcidn de los Estados del pabelldn en relacidn con la administracidén
de las sociedades propietarias y de los buques

‘1. El Estado de matrfcula, antes de inscribir un buque en su registro de
buques, velard por que la sociedad propietaria o una sociedad filial propietaria
se halle establecida en su territorio o tenga en €1 su establecimiento principal,
o ambas cosas, de conformidad con sus leyes y reglamentos.

s 2. Cuando la sociedad propietaria, una sociedad filial propietaria o el
establecimiento principal de la sociedad propietaria no se hallen en el Estado del
pabellén, ese Estado velard por que, antes de inscribir un buque en su registro
de buques, exista un representante o administrador que sea nacional del Estado del
pabelldn o tenga en éste su domicilio. Ese representante o administrador podrd ser
una persona natural o una persona juridica debidamente establecida o constituida
en el Estado del pabelldén, segin el caso, de conformidad con sus leyes y reglamentos,
y debidamente facultada para actuar en nombre y por cuenta del propietario. En
particular, ese representante o administrador deberfa tener capacidad para comparecer
en juicio como demandado y para responder por el propietario de conformidad con las
leyes y reglamentos del Estado de matrfcula.

3. El Estado de matrfcula deberfa velar por que la persona 0 personas respon-
sables de la administracidén y explotacidn de un buque que enarbola su pabelldn
estén en condiciones de cumplir las obligaciones financieras que puedan derivarse
de la explotacién de ese buque para cubrir los riesgos que estdn normalmente asegu-
rados en el transporte marftimo internacional en relacién con los dafios a terceros.
Con ese fin, el Estado de matrfcula deberfa velar por que los buques que enarbolan
su pabelldn puedan presentar en cualquier momento documentos que acrediten la exis-
tencia de una garantfa suficiente, como un seguro apropiado o cualquier otro medio
equivalente. Asimismo, el Estado de matricula deberfa velar por que exista un
mecanismo apropiado, como un privilegio marftimo, una mutualidad, un seguro de
salarios, un plan de seguridad social o cualquier garantf{a gubernamental prestada
por un organismo competente del pafs de la persona responsable, fuere ésta propie-
tario o naviero, para garantizar el pago de los salarios y de otras sumas adeudadas
a la gente de mar enrolada en buques que enarbolan su pabelldn en caso de falta de
pago por parte de sus empleadores. El Estado de matrfcula también podrd establecer
en sus leyes y reglamentos cualquier otro mecanismo apropiado a tal efecto.

Artfoulo 11
Registro de buques

1. El Estado de matrfcula establecerf un registro de los buques que enarbolan
su pabelldn, que se llevard en la forma que determine ese Estado y de conformidad
con las disposiciones pertinentes del presente Convenio. Los buques autorizados por
las leyes y reglamentos de un Estado a enarbolar su pabelldn se inscribirdn en ese
registro a nombre del propietario o propietarios o, si las leyes y reglamentos
nacionales asi lo dispusieran, a nombre del arrendatario a casco desnudo.



2. En ese registro constardn, entre otras indicaciones, las siguientes:

a) el nombre del buque y, en su caso, el nombre anterior y la inscripcidn
anterior;

b) el lugar de inscripcidn en el registro o el puerto de matrfcula y el
nimero o la marca oficial de identificacién del buque;

c) el indicativo de llamada internacional del buque, si se le hubiere
asignado;

d) el nombre de los constructores y el lugar y ailo de construccidn del buque;
e) la descripcién de las principales caracterfsticas técnicas del buque;

f) el nombre, la direccién y, en su caso, la nacionalidad del propietario
o de cada uno de los propietarios;

y salvo que conste en otro documento publico fdcilmente accesible al Registrador
del Estado del pabelldn,

g) la fecha de cancelacién o de suspensién de la inscripcidén anterior del
buque;

h) el nombre, la direccidén y, en su caso, la nacionalidad del arrendatario
a casco desnudo, si las leyes y reglamentos nacionales dispusieren la inscripcidn
de los buques tomados en arrendamiento a casco desnudo;

i) 1la relacidn de cualquier crédito hipotecario u otros gravdmenes anflogos
que pesen sobre el buque conforme a lo dispuesto por las leyes y reglamentos
nacionales.

3. Ademd{s, en ese registro también deberfan constar:

a) si hay mds de un propietario, la proporcién del buque que es propiedad de
cada uno de ellos;

b) el nombre, la direccidn y, en su caso, la nacionalidad del naviero, cuando
el naviero no fuere el propietario o el arrendatario a casco desnudo.

4. Antes de inscribir un buque en su registro de buques, el Estado deberfa
cerciorarse de la cancelacién de la inscripcidn anterior, si la hubiere.

5. En el caso de un buque tomado en arrendamiento a casco desnudo, el Estado
deberfa cerciorarse de la suspensién del derecho a enarbolar la bandera del anterior
Estado del pabelldn. Tal inscripcidn se efectuard previa acreditacién de la suspen-
sidn de la precedente inscripcidn en lo concerniente a la nacionalidad del buque
bajo el anterior Estado del pabelldn y la indicacidén de los gravdmenes de cualquier
género inscritos.
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Art{fculo 12

Arrendamiento a casco desnudo

1. Sin perjuicio de lo dispuesto en el artfculo 11 y de conformidad con sus
leyes y reglamentos, un Estado podrd conceder la inscripcién y el derecho de enarbolar
su pabelldn a un buque tomado en arrendamiento a casco desnudo por un arrendatario en
ese Estado, durante el perfodo del arrendamiento.

2. Cuando propietarios o arrendatarios en Estados Partes en el presente
Convenio realicen tales actividades de arrendamiento a casco desnudo, se deberfan
cumplir plenamente las condiciones de inscripcién contenidas en el presente
Convenio.

3. Para alcanzar el objetivo del cumplimiento y para los efectos de la aplica-
cién de los requisitos establecidos en el presente Convenio en el caso de un buque
as{ tomado en arrendamiento a casco desnudo, se considerard que el arrendatario es
el propietario. Sin embargo, el presente Convenio no tiene por objeto establecer
derechos de propiedad sobre el buque tomado en arrendamiento distintos de los esti-
pulados en el contrato de arrendamiento a casco desnudo de que se trate.

4. El Estado deberfa velar por que .1 buque tomado en arrendamiento a casco
desnudo y que enarbole su pabelldn, de conformidad con los pdrrafos 1 a 3 de este
artfculo, esté sujeto plenamente a su jurisdiccidn y control.

5. El Estado en que esté matriculado el buque tomado en arrendamiento a casco
desnudo velard por que se notifique al anterior Estado del pabellén la cancelacidn
de la inscripecidn del buque arrendado a casco desnudo.

6. Para todas las cldusulas y condiciones, salvo las mencionadas en este
artfculo, concernientes a las relaciones de las partes en un arrendamiento a casco
desnudo rige la libertad de contratacidn de esas partes.

Artfculo 13

Empresas conjuntas

1. Las Partes Contratantes en el presente Convenio, de conformidad con su
polftica nacional, su legislacién y las condiciones de inscripcidén de los buques
contenidas en el presente Convenio, deberfan promover empresas conjuntas entre
propietarios de distintos pafses y, con tal fin, deberfan adoptar disposiciones
apropladas, en particular mediante la proteccidén de los derechos contractuales
de las partes en empresas conjuntas, para fomentar la creacién de esas empresas
conjuntas con objeto de desarrollar la industria nacional del transporte marftimo.

2. Se deberfa invitar a las instituciones financieras regionales e interna-
cionales y a los organismos de asistencia a que contribuyeran, en todo cuanto fuese
pertinente, a la creacién o consolidacién, o ambas cosas, de empresas conjuntas en
el sector del transporte marftimo de los pafses en desarrollo, particularmente de
105 menos adelantados.




Artfculo 14 :

Medidas para proteger los intereses de los pafses
proveedores de mano de obra

1. Con objeto de salvaguardar los intereses de los pafses proveedores de mano
de obra y de reducir al mfnimo la supresidén de puestos de trabajo y las consiguientes
perturbaciones econdmicas, de haberlas, en esos pafses, en particular en los pafses
en desarrollo, como resultado de la adopcidn del presente Convenio, deberfa darse
cardcter urgente a la aplicacidén, entre otras, de las medidas contenidas en la
resolucidn 1, que figura en un anexo del presente Convenio.

2. A fin de crear condiciones favorables para cualquier contrato o acuerdo
que pueda concertarse entre los propietarios o los navieros y los sindicatos de
trabajadores del mar u otras organizaciones representativas de los trabajadores del
mar, podrdn celebrarse acuerdos bilaterales entre Estados del pabelldn y paises
proveedores de mano de obra concernientes al enrolamiento de la gente de mar de esos
pafses proveedores de mano de obra.

Artfcudo 15

Medidas para reducir al mfnimo los efectos
econdmicos per judiciales

Con objeto de reducir al mfnimo los efectos econdmicos perjudiciales que pudie-
ran producirse en los pafses en desarrollo en el curso del proceso de adaptacidén y
aplicacidén de condiciones que se ajusten a los requisitos establecidos en el presente
Convenio, deberfa darse cardcter urgente a la aplicacién, entre otras, de las medidas
contenidas en la resolucidn 2, que figura en un anexo del presente Convenio.

Artfculo 16
Depositario

El Secretario General de las Naciones Unidas serd el depositario del presente
Convenio.

Articulo 17
Aplicacidn

1. Las Partes Contratantes adoptardn las medidas legislativas o de otra fndole
necesarias para aplicar el presente Convenio.

2. Cada Parte Contratante comunicard al depositario, en los plazos apropiades,
el texto de las medidas legislativas o de otra fndole que haya adoptado para aplicar
el presente Convenio.
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3. El depositario transmitird a las Partes Contratantes que lo soliciten el
texto de las medidas legislativas o de otra {ndole que se le hayan comunicado a tenor
de lo dispuesto en el pdrrafo 2 de este artfculo.

Art{fculo 18
Firma, ratificacidén, aceptacidn, aprobacién y adhesién

1. Todos los Estados tienen derecho a adquirir la calidad de Parte Contratante
en el presente Convenio mediante:

a) ' firma, sin reserva de ratificacién, aceptacién o aprobacién; o

b) ' firma, con reserva de ratificacién, aceptacidén o aprobacidén, seguida de
ratificacidn, aceptacidn o aprobacidn; o

c) adhesién.

2. El presente Convenio estard abierto a la firma desde el 12 de mayo de 1986
hasta el 30 de abril de 1987, inclusive, erf la Sede de las Naciones Unidas en
Nueva York, y después permanecerd abierto a la adhesién.

3. Los instrumentos de ratificacidn, aceptacidn, aprobacién o adhesidn se
depositardn en poder del depositario.

Art{culo 19

Entrada en vigor

1. El presente Convenio entrard en vigor doce meses despuds de la fecha en
que al menos 40 Estados, cuyo tonelaje represente en conjunto, como mfnimo, el 25%
del tonelaje mundial, hayan llegado a ser Partes Contratantes en &1 de conformidad
con el artfculo 18. A los efectos de este artfculo, e considerard que el tonelaje
es el que figura en el anexo III del presente Convenio.

2. Para cada Estado que llegue a ser Parte Contratante en el presente Convenio
después de que se hayan cumplido las condiciones para la entrada en vigor estable-
cidas en el pdrrafo 1 de este artfculo, el Convenio entrard en vigor para ese Estado
doce meses después de la fecha en que ese Estado haya llegado a ser Parte Contratante.

Art{culo 20

Revisidny enmiendas

l. A la expiracién de un plazo de ocho-.aflos contado desde la fecha de entrada
en vigor del presente Convenio, toda Parte Contratante podrd, mediante comunicacién
escrita al Secretario General de las Naciones Unidas, proponer enmiendas concretas
al rresente Convenio y solicitar que se convoque una conferencia de revisién para
examinar las enmiendas propuestas. El Secretario General transmitird esa comunica-
cidén a todas las Partes Contratantes. Si dentro de los doce meses siguientes a la
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fecha de transmisién de la comunicacidén, los dos quintos por lo menos de las Partes
Contratantes responden favorablemente a la solicitud, el Secretario General |
convocard la Conferencia de Revisidn. . '

2. El Secretario General de las Naciones Unidas transmitird a todas las
Partes Contratantes los textos de cualesquiera propuestas de enmienda o las opiniones
concernientes a las enmiendas por lo menos seis meses antes de la fecha de apertura
de la Conferencia de Revisidn.

Artfculo 21
Efectos de las enmiendas

1. - Las decisiones de la Conferencia de Revisidn concernientes a las enmiendas
se adoptardn por consenso o, si se pide votacidén, por mayorfa de dos tercios de las
Partes Contratantes presentes y votantes. El1 Secretario General de las Naciones Unidas
comunicard las enmiendas adoptadas por esa Conferencia a todas las Partes Contratantes
para su ratificacidn, aceptacidn o aprobacidn, y a todos los Estados signatarios del
Convenio, para su informacidn.

2. La ratificacidn, aceptacidn o aprobacidn de las enmiendas adoptadas por
una conferencia de revisidén se realizard mediante el depdsito de un instrumento
formal a tal efecto en poder del depositario.

3. Toda enmienda adoptada por una conferencia de revisién entrard en vigor
solamente respecto de las Partes Contratantes que la hayan ratificado, aceptado
o aprobado el primer dfa del mes siguiente a la expiracidén del plazo de un afo
contado desde su ratificacidén, aceptacidn o aprobacidn por dos tercios de las
Partes Contratantes. Respecto de todo Estado que ratifique, acepte o apruebe una
enmienda después de que la hayan ratificado, aceptado o aprobado dos tercios de las
Partes Contratantes, la enmienda entrard en vigor después de su ratificacidn,
aceptacién o aprobacidn por ese Estado.

4. Todo Estado que llegue a ser Parte Contratante en el presente Convenio
después de la entrada en vigor de una enmienda serd considerado, de no haber
manifestado una intencidn diferente:

a) Parte en el presente Convenio en su forma enmendada; y

b) Parte en el Convenio no enmendado con respecto a toda Parte Contratante
que no esté obligada por la enmienda.

Art{culo 22

Denuncia

1. Toda Parte Contratante podrd denunciar el presente Convenio en cualquier
momento mediante notificacidn al efecto hecha por escrito al depositario.
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2. la denuncia surtird{ efecto a la expiracidén del plazo de un afio contado
desde la fecha en que la notificacién haya sido recibida por el depositario, salvo
que en la notificacién se sefiale un plazo mds largo.

EN TESTIMONIO DE LO CUAL los infrascritos, debidamente autorizados, han firmado
el presente Convenio en las fechas que se indican.

HECHO en Ginebra el dfa siete de febrero de mil novecientos ochenta y seis,

en un solo original, cuyos textos en drabe, chino, espafiol, francés, inglés y ruso
son igualmente auténticos.
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Anexo I

Resoiucidn 1

Medidas para proteger los 1ntereses de los pafses
proveedores de .mano de obra.-

La Conferencia de las Naciones Unidas sobre las Condiciones de Matriculacidn de
Bugues, - A -

Habiendo adoptado el Convenio de las Naciones Unidas sobre las Condiclones de
Inscripeidn de los Buques, L

Recomienda lo siguiente:

1. Los pafses proveedores de mano de obra deberfan regular las actividades de
las agencias sujetas a su jurisdiceidén que proporcionan gente de mar a los budues que
enarbolan el pabelldn de otro pafs, a fin de que las condiciones contractuales
ofrecldas por esas agencias impidan los abusos y contribuyan al bienestar de. la gente
de mar. Para proteger a su gente de mar, los pafses proveedores de mano de obra
podrdn exigir, entre otras cosas, que los propietarios o los navieros de los buques
en que aquéllos trabajen u otras organizaciones apropiadas proporcionen una garantfa
adecuada del tipo de la mencionada en el artfculo 10;

2. Los pafses en desarrollo proveedores de mano de obra podrdn consulﬁarse
a fin de armonizar en todo lo posible sus polfticas con respecto a las condiciones
en que proporcionardn mano de obra de conformidad con estos principios y, de ser
necesario, podrdn armonizar su legislacidn a este respecto;

3. La UNCTAD, el PNUD y otros organismos internacionales apropiados deberfan
prestar a 16s pafses en desarrollo proveedores de mano de obra que lo solicitaran
asistencia para formular disposiciones legislativas apropiadas sobre la inscripcidn
de buques y para atraer la inscripcidn de buques en sus registros, teniendo en cuenta
el presente Convenio;

4. La OIT deberfa proporcionar a los pafses proveedores de mano de obra que
lo solicitaran asistencia para la adopcidn de medidas destinadas a reducir al mfnimo
en los pafses proveedores de mano de obra la supresidédn de puestos de trabajo y las
consiguientes perturbaciones econdmicas, de haberlas, que puedan resultar de la
adopcién del presente Convenio;

5. Las organizaciones internacionales apropiadas del sistema de las
Naciones Unidas deberfan proporcionar a los pafses proveedores de mano de obra
que lo solicitaran asistencia para la educacidn y capacitacidén de la gente de

mar, inclusive servicios de capacitacidn y equipo.

<14~



Anexo II

Resoldcidn 2

Medidas para reducir al mfnimo los efectos
econémicos ‘perjudiciales

La Conferencia de las Naciones Unidas sobre las Condiciones de Matriculacidn de

Buques,

Habiendo adoptado el Convenio de las‘Naciones Unidas sobre las Condiciones de
Inscripcién de los Buques,

Recomienda lo siguiente:

1. La UNCTAD, el PNUD, la OMI y otros organismos internacionales pertinentes
deberfan prestar a los paises que puedan verse afectados por el presente Convenio,
Yy que lo soliciten, asistencia técnica y financiera para formular y aplicar una
legislacién moderna y eficaz con miras al desarrollo de sus flotas de conformidad
con las disposiciones del presente Convenio;

2. La OIT y otros organismos internacionales pertinentes también deberfan
prestar a esos pafses, previa solicitud, asistencia en la preparacidédn y ejecucidn
de los programas que resulten necesarios en materia de educacién y capacitacién
de su gente de mar;

3. El PNUD, el Banco Mundial y otros organismos internacionales pertinentes
deberfan prestar a esos pafses, previa solicitud, asistencia téenica y financiera
para la ejecucién de planes, programas y proyectos nacionales de desarrollo que
corrijan las perturbaciones econdmicas que puedan resultar de la adopcién del
presente Convenio.
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Anexo III

Flotas mercantes del mundo

Buques de 500 trb o mds
Al 12 de Jjulio de 1985

Toneladas de registro

bruto (trb)
Albania 52 698
Alemania, Republica Federal de 5 717 767
Angola 71 581
Arabia Saudita 2 868 689
Argelia 1 332 863
Argentina 2 227 252
Australia 1 877 560
Austria 134 225
Bahamas 3 852 385
Bahrein 26 646
Bangladesh 300 151
Barbados 4 034
Bélgica 2 247 5T1
Benin 2 999
Birmania 94 380
Bolivia 14 913
Brasil 5 935 899
Bulgaria 1191 419
Cabo Verde 8 765
Camerydn 67 057
Canad4 841 048
Colombia 357 668
Comoras 649
Corea, Republica de 6 621 898
Corea, Repdblica Popular Democrdtica de 470 592
Costa Rica 12 616
C3te d'Ivoire 124 706

-16-




Anexo III (continuacidn)

Toneladas de registro

bruto (trdb)
Cuba 784 664
Checoslovaquia 184 299
Chile 371 468
China 10 167 450
Chipre 8 134 083
Dinamarca 4 677 360
Djibouti 2 066
Dominica 500
Ecuador 417 372
Egipto 835 995
Emiratos Arabes Unidos 805 318
Espafia 5 650 470
Estados Unidos de América 13 922 é44
Etiopfa 54 499
Fij1 20 145
Filipinas 4 462 291
Finlandia 1 894 485
Francia T 864 931
Gabén 92 687
Gambia 1 597
Ghana 99 637
Grecia 30 751 092
Guatemala 15 569
Guinea 598
Guinea Ecuatorial 6 412
Guyana 3 888
Honduras 301 786
Hungrfa 77 182
India 6 324 145
Indonesia 1 604 427
Irdn (Republica Isidmica del) 2 172 401
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Anexo III (continuacidn)

Toneladas de registro

-18-

bruto (trdb)
Iraq 882 715
Irlanda 161 304
Islandia 69 460 .
Islas Feroe 39 333
Islas Salomén 1018
Israel 541 035 .
Italia 8 530 108
Jamahiriya Arabe Libia 832 450
Jamaica T 473
Japén 37 189 376
Jordania 47 628
Kampuchea Democrdtica 998
Kenya 1168
Kiribati 1 480
Kuwait 2 311 813
L{bano 461 525
Liberia 57 985 747
. Madagascar - 63 115
Malasia 1 708 599
Maldivas 125 958
Malta 1 836 948
Marruecos 377 702
Mauricio © 32 968
Mauritania 1 581
México 1 282 048
Ménaco 3 268
Mozambique 17 013
Nauru 64 829
Nicaragua 15 869
Nigeria 396 525
Noruega 14 567 BZé




Anexo III (continuacidn)

Toneladas de registro

bruto (trb)
Nueva Zelandia 266 285
omdn 10 939
Pafses Bajos 3 628 871
Pakistdn 429 973
Panamd 39 366 187
Papua Nueva Guinea 10 671
Paraguay 38 440
Perd 640 968
Polonia 2 966 534
Portugal 1 280 065
Qatar 339 725
Reino Unido de Gran Bretafia e Irlanda del Norte 13 260 290
Bermudas 969 081
Gibraltar 568 247
Hong Kong 6 820 100
Islas Caimédn 313 755
Islas Turcos y Caicos 513
Islas Virgenes Britdnicas 1 939
Montserrat 711 .
Santa Elena 3 150
Total (Reino Unido) 21 937 786
Repyblica Arabe Siria 40 506
Republica Democrdtica Alemana 1 235 840
Republica Dominicana 35 667
Rumania 2 769 937
Samoa 25 644
San Vicente y las Granadinas 220 490
Senegal 19 426
Singapur 6 385 919
Somalia 22 802
Sri Lanka 617 628
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Anexo III (continuacidn)

Toneladas de registro

bruto (trb)

Suddfrica 501 386
Sud4n 92 700
Suecia 2 951 227
Suiza 341 972
Suriname 11 181
Tailandia 550 585
Tanzanfa, Republica Unida de 43 471
Togo 52 677
| Tonga. 13 381
Trinidad y Tabago 9 370
Tdnez 274 170
Turqufa 3 532 350
Uganda ' 3 394
Unién de Republicas Socialistas Sovidticas 16 767 526
Uruguay ‘ 144 907
Vanuatu 132 979
Venezuela 900 305
Viet Nam 277 486
Yemen Democrdtico 4 229
Yugoslavia 2 648 415
Zaire 70 127
No asignados 4 201 669
Total mundial 383 533 282

(Véanse fuente y notas en la pdgina siguiente.)
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(Fuente y notas del anexo III):

Fuente:

Notas:

Compilado sobre la base de los datos proporcionados por los Servicios
de Informacidn sobre el Transporte Marftimo del Lloyd's de Londres.

i)

ii)

Tipos de buques incluidos:

Petroleros

Petroleros/buques cisterna para productos qufmicos

Buques cisterna para productos qufmicos

Otros buques cisterna (comerciales)

Buques para el transporte de gas licuado

Graneleros/petroleros (incluyendo mineraleros/petroleros)
Mineraleros y graneleros

Buques de carga general

Buques portacontenedores (totalmente celulares y portagabarras)
Buques para el transporte de vehfculos

Transbordadores, buques de pasaje y buques mixtos de pasaje
y carga

Buques para el transporte de ganado

Con exclusién de la flota de reserva de los Estados Unidos de
América y de las flotas estadounidense y canadiense de los
Grandes Lagos.
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